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[Shri Morarjx Desai]
thelr © whole-hearted support ta a
proposal for amending the Constitu-
tion in this behalf. We shall, there-
‘faqre, bring forward an appropriate
Bill to amend the Constitution
Quring the current session itself and
subsequently introduce the neces-
sary legislation in this behalf. We
hope that all the Parties will extend
their support to ensure speedy pas-
sage of the Constitutional Amend-
ment and the legislation in the two
Houses. Such a Constitutional Am-
endment will not only require the
support of two-thirds majority in
the two Houses of Parliament but
also ratification by legislatures of
not less than half of States. With
the cooperation from all Parties I
hope it may be possible to complete
the entire process at the earliest
by March 1980 (Interruptions),
SHRI SAMAR MUKHERJEE
(Howrah): We are glad that Acharya
Vinobha Bhave has withdrawn his
fast. But we are opposed to this type
of measure. If any assurance has
been given to Acharya Vinobha
Bhave over our heads, we cannot
aocepl thig position, I want to make
it perfectly clear. But we welcome
that he has withdrawn his fast.
SHRI MORARJI DESAI: Sir, I
have not said that they have pro-
mised support. I know that they are
going to oppose I am not much wor-
ried about that,
(Interruptions).

'SHRI G. M. BANATWALLA (Pon-
. nani); It is shameful that the Gov-
ernment has fallen a victim to
‘blackmeil.. (Interruptions),
MR. SPEAKER: At a proper stage
we could express ourselves.
SHRI' G. M. BANATWALLA The
Government's decision is most ‘dep-
lorable. (Interruptions).

MR. SPEAKER: The Mmister will
continue,
14. 46 hrs,
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(SHBI SA'I'ISH AGARWAL) Shrl
Vinodbhai Sheth has criticised the
proposal to curtail fax concessions
in respect of savingg in the form of
life insurance, subscriptions to pro-
vident fund etc. Govigrmment are
fully conscious of the need to pro-
vide adequate incentives for promo-
tion of savings, Contributions to life
insurance, provident fund etc. upto
an annual limit of Rs. 5,000 wil] con-
tinue to enjoy tax concessions at the
same rate as before. Curtailment
of concessions applies only to those
in the higher income brackets be-
cause they alone can save more than
Rs. 5,000 in a year. It is because we
felt that taxpayers in higher income
brackets were getting somewlat dis-
proportionately larger benefits on
their savings in approved forms that
we have abridged the concessions to
some extent. In any scheme of direct
taxation, we have to strike a balan-
cte between equity and the need for
provision of adequate incentives for
work and savings. Budget proposals
seek: to strike such a balance.

Shri Vinodbhai Sheth has also
suggested that the threshold for
payment of advance tax in the case
of registered firms should not have
been lowered to Rs. 20,000 but
should in fact have been raised fur-
ther to Rs. 30,000 or even more. I
would like to invite his attention to
the fact that under the existing law,
individuals and Hindu Undivided
Families have to make payment of
avance tax in cases where the cur-
rent income excees the exemption
limit ie. Rs. 10,000. The exemption
limit in the case of registered firmsis
the same as in the case of individuals
There is, therefore, every  justifica-
tion for reducing the limit for pay-
ment of advance tax inthe case of
registered firms. I would also like
to carify that the reduction of limit
for payment of advance tax does not
in any way enhance tax liability: it
only enables Government to real:se

“its due a little earlieri.

- In conclusion 1 would like to- men-
tion to the House that we h'ave -ap-
precisted  he muine

;-.posed by the tax r nd 1
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~concessions wherever d.eah-able and
possible. The many concessions an-
nounced earlier as well as the day
before yesterday are a proof of our
earnestness to raise resources while
avoiding unfecessary hardship. That
these have not gone as far as some
Honourable Members wanted is due
to the fact that under our present
circumstances any further concessions
would have meant lower resources
for our development plans., This
House has time and again emphasis~
ed that the primary objective of
development should be the elimina-
tion of poverty and the creation of
more employment through the deve-
lopmént of agriculture and allied
occupations, village and small scale
industries and the implementation
of & minimum needs programme. This
objective requires a big shift of re-
sources from those who have to these
below the poverty line. Honourable
Members should realise that such a
shift cannot be brought about while
continuing existing life styles on the
part of the relatively better-off
sections of society., This budget is
the first step in the implementation
of the new priorities which we have
laid down for ourselves. There will
have to be many more such budgets
before the goal of poverty elimina-
tion is achieved and this would re-
quire a continuing transfer of re-
sources from the better-off sections
of society for investment which will
lead to our cherished goal. I would
request the House to bear fhis in
mind and support this Finance Bill
which is one further step in such a
process. -

MR. SPEAKER: I shall now put
the motion for consideration to the
vote of the House.....

PROF. P. G MAVALANKAR
(Gandhi nagar): He has not replied
to-many of the points. He has only
read . out the prepared speech o

SHRIMATI PARVATHI - KEISH-
NAN (Coimbatore) :
nma to nnsmr questiom

He was. pre-‘:
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SHRI SATISH AGARWAL I pro-
mise that if there are any questions
which have been raised and which
are of urgent nature and which the
Speaker permits, I am zlad to repl:r '
to them,

wirdt wnitc oy mm)
T WY difeer e fiy b «‘f
wff g ? E
PROF. P, G. MAVALANKAR:

One of the points that 1 mentioned was
specifically about the Government's -
snnouncement of constituting a com-
mittee to go into the gquestion of
government expenditure and I said
that that must be done speedily and
economically. He has not told wus
what exactly this committee is going
to do. We would like to know more
about it. Merely saying that the life-
style of top people and VIPs will be
changed is of no use, I am not
saying anything about your stop-
ping or charging it, Even if you
try to stop it, the top people will still
continue to lead a life-style of
luxury with a vengeance!

SHRI SATISH AGARWAL: With
regard to that particular query
about setting up a commission to go
into the question of expenditure, the
the Deputy Prime Minister has al-
ready announced. It is being  con-
sidered—the composition of the
Commission, the terms of reference
and all that.

PROF. P. G. MAVALANKAR;: I
want your protection, Mr. Speaker,
Sir. The Finance Minister ‘made this
anncuncement of & Commission on
Govt. expenditure as early as Feb-
ruary 28. Now we are on 26th
April, and even after two months
the Government comes out on the
floor of the House and tells us that
the composition is' being discussed,
the terms are bemg dlscuqsed Is
this the way?

MR. SPEAKER: It is not a ques-
tion, it is a comxnent

. PROF. P.- G MAVALANKA.R'

- There must be some kind of an: ur-
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gency in the ‘watter, When he wants
uatotaxtheenﬁremwnonsuch
an extensive = way, he must show
some urgency. That is, he must give
evidence that he means business.
Will you please ask him to promise
us about urgency in, the matter?
Will you use your good office in this
matter?

-MR. SPEAKER: It is your sug-
gestion and undoubtedly I think they
will consider it.

: PROF. P. G. MAVALANKAR: Not
only 2 suggestion, I want it to be
expedited,

SHRI SATISH AGARWAL: It
will be expedited. Mr. Mavalankar,
please rest assured,

SHRI SOMNATH CHATTERJEE:
“Expedition means what?

PROF. P. G. MAVALANKAR: I
hope he knows what the dictionary
says.

SHRIMATI] PARVATHI KRI-
SHNAN: The point is: yesterday I
had specifically asked what has been
the concrete resilt of your giving a
rebate for the so-called rural  deve-
lopment programme to the corporate
se>tor. I think surely after assessing
whiit exactly was done last year, you
have come forward this year. What is
the monitoring agency that is being
set up? Because the experience in the
past has been that it is precisely into
the rural farms that the black money
- is siphoned off and it becomes white
money with the corporate sector.....

- MR. SPEAKER That you have
gald, :
- SHRIMATI PARVATHI KRISH-

NAN: Therefore, we want to know—

because nowhere in any.of the Budget:

papers have any details been given
8s to how much rural development
has taken place as a result of this re-
bate and what was:the emount that
was lost to ‘the Exchequer there-
by.

SHRI'SATISE AGARWAL: A pho-

AR 26, 190
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glvihg certath’ incentives for setting
up programmes in tural development
Those norms have been  settled and
according to the procedure laid down
they are approved probably by the
prescribed authority. . '

SHRIMATI PARVATHI KRISH—
NAN: Probably?

SHRI SATISH AGARWAL: I am
not directly in charge of the Central
Board of Direct Taxes. Because on
one occasion I had a chance to do it..
¥ suy this is done by them in the
Finance Minjstry. Of course, what
has been the Lenefit and outcome of the
rural develcpment programmesd all
throughout—that has to be assessed.

SHRIMATI PARVATHI KRINAN-
NAN: If you approve of a programme
have you got a monitoring agency to
see that it is implemented properly?

SHRI SATISH AGARWAL: A de-
tailed reply 1 can send to the hon.
Member.

SHRI K. LAXKKAPPA (Tumkur):
Yesterday, I made a specific referen-
ce in respect of the Expert
Committee’s report on structural
changes in taxation in order to re-

lieve the burden on the common.
man in this country.
There are varioug expert com-

mittee reports; there is a Wanehoo
Committee Report and there is a re-
port on how to plug the loophole en
blackmoney. . The Minister hag not
made any reference to this at all. He
is concluding hig speech with his Sec~
retary’s report only. And this Par-
linment has become g farce.

Therefore, Sir, I want his speciﬁc
reply. Why he'is not giving his reply
to this? What ig the intention ot the
Govemment?

“SHRI. SATISH AGARWAL. m
Lakkappis teferred ~#n his #peech

- about the Choksi Committee Report

and’ the .Jha Committee Report. - To-

4o



Pinance Bill, 1079 VAISAKHA 6, 1001 (SAKA) Mmhm,‘lﬂ?o B

hot know what expert Commitiee
report he has in mind. ¥or example,
he referred to the Jha Commiitee
Repott; he also referred to the Choksi
Commfttee Report. Both the reports
have been pxocessed. And some of
the recommendations have been im-
plemented and they are finding a
place.

So far ag the other recommenda-
tiong are concerned many of them
are being processed. And a compre-
hensive Excise Bill ag promised ear-
lier, is going to be introduced in this
House. We were waiting for the re-
port of the Estimates Committee. I
have myself requested the Chairman
of the Estimates Committee voluntarily
to examine my Department and to
give me his report so that I can in-
corporate the recommendations in
the comprehensive Excise Bill which
I am going to bring forward in the
winter gession of thiy House.

. SHRI B, K NAIR (Mavelikara):
Sir, in my speech I made a sugges-
tion that in view of the cheotic con-
ditions that obtain in our economic
aclivitiag in this country, whether he
would consider the questity of hav-
ing an Economic Affairs Minister in
order to coerdinate the economic ac-
tivities of the various ministrieg and
to bring about discipline.

MR. SPEAKER: This i for the
Prime Minister to do,

SHRI SATISH AGARWAL: There
is a sub-Committee of the Cabinet
which is presided over by the De-
pity Prime Minister and Minister for
Finance for golng into the economic
act'vities of the economic ministries.
So, there cannot be any separate mi-
nister in charge of = these economic
ministries, (Interruptions),

_ SHRI VAYALAR RAVI (Chirayln»
kily: Mr. Speaker, 8ir, the point is
that ‘yesterday while ypeaking I drew
the attention of the hon. Minister—
otmurse he was so vocal in defend-

801!1 POUCY—-W the gola'

pohcy and eaid that it had colhpled

completely There hag been g sharp’
increase in the price of gold ‘which
ig a burden on the people, espedally
those in the lower #nd middle-mubme
groups. The problem has comte up
in my State. I want a specific reply
as to what gteps have been thken
to control the rising trend in the pﬂee
of gold? Second is, Madaim, Snit.-
Purvathi Krishnan raised the issue
of pensioh for those who retired be-

fore 1873. So far gg they aie cén-
cerned, whether they will get the
benefit of increage announced by the
Minister,

SHRI sSATISH AGARWAL: So
far ag retrospective application of the
increase in pension to those Pen-
sionerg is concerned, the hon, De-
puty Prime Minister hag already re-
plied in response to a question by
Smt. Mrinal Gore

AN HON. MEMBER: Why?

SHRI SATISH AGARWAL: He
should have agked him then mﬂ
there. I cannot reply here. i

Smt. Krishnan made her point. It
ig not guch an easy issue where I can
announce that it can be given with
retrospective effect to those people,
After all we have got the point. I
have sympathy for the pensioners.
They also invited me for g meeting
and I walit there. I cannot comtnit
anything on that. I have sympathies
for them, T have received represen-
tation from them and I have gone -
through their representation. I il
ask the Department, the Finance
Secretary to examine as to why thig -
capnot be done. But, I cannot make
a commitment on that. Mr. Ravi -
made 8 paumg reference only so far -
as that point is concerned. ‘ s

I am afraid I cannot commit that, =
Some time back while T haq gone’ on;'_'
tour, 1 said something when t’he'ff
pressmen insisted upon it. I had an':
occasion to say that. The Indian B« '
presy Editorlal saig Ahat T ha'Oe M
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very much worried about the gold—
the yellow metal. It is not consum-
ed by -the poor section of the society.
I wag criticised on that account. But
-What is your concrete suggestion in
regard to that? It wag of course,
very vehemently opposed. My hum-
ble effort wag to bring down the
price of gold or retain the differen-
tial in between the domestic price as
also ‘the international price.

15.00 hrs,

" That was an experiment and gov-
ernment never claimed of succesg for
that experiment. We only said that it
i premature to say whether it ig a
“success or not. You went on making
political capital cut of it. So, we
have suspended auctions. We would
like to know as to what are your
concrete  suggestions. We would
Hke to know the mind of the Oppo-
sition.  (Interruptions).

SHRI K S. VEERABHADRAPPA
(Bellary): Sir, the Minister hag not
replied about the Vijainagar steel
phlant which o::ornes in my consti-
tuency. The DPR and other things
are ready. I woulgd like to know
when jg he going to implement it and
whether he will make the allocation
for this year or the next year?

SHRI SATISH AGARWAL: No-
Pody raised it in the debate.

'SHRI SOMNATH CHATTERJEE
(Jadavpur): Sir, the Minister in his
reply said that the wholesale price
index rose by 4.8 per cent soon after
the budget and the consumer price
index has gone much higher. We are
waittag hopefully and patiently to
find out some measures taken by the
_Finance Ministry to bring down the
price level Except generalisation we
have not got any reply. Since this
price rise is to be, bome by the
vulnerable saction of the gociety, we
would like to know what proposals
hag he got to control the price?

. SHRI SATISH AGARWAL: Hon'ble
* Member, Mr. Somnath Chatterjee, is
- much more well-aware than mysell
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about the procedures in thi. behal!
It is the Ministry of Commerce, Civil
Supplies and Cooperation wh.\ch
monitors all this. The powerg under
the Essential Commuoditieg Act have
been delegated to tht  State Gov-
ernments, Wherever there are shor-
tages in supplieg or black-marketing
the State Governments can take effec-
tive steps in that direction. I made
the point that the rise in priceg can-
not be attributed solely to the budget.
(Interruptions).

" The gugar and the khandsari prices
are going up. The prices of milk and
milk productg are going up. So is
the case with leather and leather pro-
ducts. There has been no levy of
new excise duty on all of them, On
the contrary excise has been abolish-
ed on khandsari. So, I do mot agree
that price rise is solely on account of
budget levies, (Interruptions).

SHRI KANWAR LAL GUPTA
(Dethi Sadar): Sir, 1 suggested that
the minimum taxable limit should be
ten thousand. He has not replied to
that. Secondly, about the gmall
scale jndustrieg the total investment
ig ten lakhg and now you want to
increase the levy from to 8 per
cent if the turnover is 15 lakhs and
above, Previously, the limit was
thirty lakhs. Do you envisage any
small scale industry—which - we are
interested to encourage—with an in-
vestment of 10 lakhs will he having
total turnover of Rs, 15 lakhg only.
How can that industry run? Lastly,
there are many itemg which are used
by the urban people and there you
have given only a marginal refief.
Are you not killing the middle class
and the urbap people" }

SHRI SATISH AGARWAL 1
have said about this in my  reply,
regarding the limit of Rs, 10,000, The
hon. :Member wag not here then. So
far ag the question of ¢mall sector
i concerned my hon. friend is plead-
ing for the Tmit of Rs. 10 lakhy ‘of
investment and linking # up with

‘ turnovet So.far dg we' m eomam
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ed it is only on item No. 68 that the
‘exemption of 15 lakhs is given. But
there are other itemg where the
exemption given ig only 5 lakhs. So,
this 15 Jakhs limit is confined to
small scale units only. So far ag our
Department ig concerned we have the
exemption limit of Rs. 5 lakhs for
items other than item No. 68. For
the small-scale gector we do not go
by the capital investment but by the
turn-over of specified things. But
even so I have told the House that
we are looking into the problem. We
have got to dray the line somewhere,
Evep if it js Rs. 30 lakhs somebody
will spv, why Rs. 30 lakhs, why not
Rs. 50 lakhg and so on. So, these
things have to be examined in de-
tail anq we cannot have erosion of
Jevies.

SHRI HARI VISHNU KAMATH:
May I ask a question?

MR. SPEAKER: You have put the
‘question. This ig my difficulty.

SHRI HARI VISHNU KAMATH:
Just half g minute. RKnowing that
the House ig racing against time I
‘do not wish to refer to all the un-
answered questions but I only wish
to put a question on one issue, that
‘is. whether the Government will exa-
mine the question of a change in the
financial year,

SHRI SATISH AGARWAL: This
issue was examined and it did not
find favour with them. It hag been
decided mot to change the financial
'year.

" SHRI HARI VISHNU KAMATH:
By whom?

SHRI SATISH AGARWAL: By
the Finance Ministry. The Finance

Ministry took the decision not to

change the financial year. That was
the decision.
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MR SPEAKER Now we cnme to
clause by clause consideration. We
will take up clause 2.

Clauge 2—(Income-tax

VINOD BHAI B. SHETH
1 beg to move:

. SHRI
(Jamnagar):
“Page 5, line 21,—

for “twenty per cent” substi-
tute—“‘fifteen per cent.” (1)

My request was to keep the surcharge
as it is. I once again suggest to the
hon, Minister to merge surcharge
with Income Tax. It ig now addi-
. tional income tax. The States have
a grudge in this matter, because in
order to get more revenue by the
Centre, they can take recourse to
surcharge and Corporation Tax. It is
a1 odd technique. I think we can
put a stop to it. Earlier the better.

MR. SPEAKER: Have you to say
anything other than what you said
earlier, Mr. Minister?

SHRI SATISH AGARWAL:
sorry. I cannot accept it.

MR. SPEAKER: Mr. Sheth, are
you pressing it?

SHRI VINOD BHAI B. SHETH: I
withdraw my amendment.

MR. SPEAKER: Is it the pleasure
of the House that leave be granted to
Shri Sheth to withdraw his amend-

ment?
SOME HON. MEMBERS: Yes.

Amendment No. 1 was, by leave,
. withdrawn,

MR. SPEAKER: The question is:
“Clause 2 stand part of the Bill.”
The motion was adopted.
Clause 2 ‘was added to the Bill.

MR. SPEAKER: Now we come to
Cl!mse % T

I am

Shri Kanwar Lal Gupta has BVB'
amendment_s—-—Nog 158 to 162,

Clause 3(Amendment of section 10) -

SHRI KANWAR LAL GUPTA
(Delhi Sadar): I beg to move:*

after line 35, insert—

‘(i) in clause (i) the words “or
any other form of power” shall
be omitted and’ (150).

Page 6, line 36,
after “clause (ii)” insert.-.

“4he words “agriculture, animal
husbandry, dairy farming” shall
be omittedffi and® (150).

Page 7, line 3,—

for “such other field” substitute
“such fields” (160).

Page 7, line’ 6,—

omit “and other relevant cir-

cumstances” (161),
Page 7,—
“omit lines § to 18”7 (162).

Heré thetd is ong point. If I am
not mistaken that is about the foreigh -
technicians whose income has been
cxempted. In the Income Tax Act the
foreignd technician meang.—

“a persons having specislised
knowledge and experience in cons-
tructional or manufacturing opera-
tion or in mining or in the genera-
tion of electricity or in any form
of power or agriculture, arimal
husbandry, dairy farming deep sea .
fishing or ship building " :

The forelgn technician eligible for

this exemption should be employed

in India in a capacity in which spé~ °
cialised' knowledge and’
are actually u'dlised

-

'Mu«d wtth tho recommendation oi! the President.

experieucg it
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It includes even agriculture. Sup-
pose you. call some foreign technjeian
who knows something about agri-
culture. His income will be exempt-
ed. Similarly, animal husbandry,
dairy farming—do we need foreign
technicians for all these things? I do
not think we need -that. Not only
this, they have got sweeping powers
fa this or in other forms. Already
this was highly objectionable. We
have expertise of our own in agri-
culture, animal husbandry and so on
and so forth. I want to restrict that
and even for the future I have left
it to the Government of India. In
these five, six classes the Govern-
ment of India should exempt only
those foreign technicians, where we
have no expertise. Therefore, you are
perfectly all right and you are the
best judge to find out whether exper-
tise is there in the country or not.
I recollect that even the PAC has
commented on this that it has been
misused. Even the present Explana-
tion defining foreign techniciang has
been grossly misused by  different
ministries. Such ordinary foreign
techniciang have been invited, in flelds
where there is a lot of expertisz In
India. So, the Government should
decide who is an expert and whose
salary should be exempted. Wher-
ever Indian expertise is available you
-ghould not invite foreign technicians
and exempt theijr salaries. That is
the idea. For that I have said in
amendment No, 158:

“After line 35, insert—

“¢3) in clause (i) the words
“or any other form of power”
shall be omitted.” .

This will be a sweeping power and 1
do not want Government to have
sweeping powers. Any officer may
write some note and call foreign
techniclang and exempt his salary
from incomestax. That is not good.

| l!ynext amendment says:
o "sfter cleuse (H) insert—.
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“he words ‘agriculture, animal
husbandry, dairy farming’ shall™
be omitted’.

pecauze we do not need any foreign
technicians in these fields.

My next amendment 160 says, for
‘such other field substitute ‘such
fields'. i

My amendment No, 161 says—

“omit ‘and other relevant cir-
cumstances’,

because this again gives discretionary
power and under other relevant cir-
cumstances vou can invite anybody
and again the bureaucracy will mis-
use it. -

My amendment No. 162 says, omit
lines 8 to 18. I shall read these lines:

“in clause (15), in sub-clause
(if), the following proviso shall be
inserted with effect from the 1st
day of April, 1980, namely:—

‘Provided that where in the
case of an assessee the interest
on deposits in a Public Account
of the nature referred to in item
(3) in the Table below rule 3 of
the Post Office Savings Banks
Rules, 1965 exceeds two thousand
two hundred and fifty rupees, the
amount of interest on such depo-
gits that shall not be included in
the total income of the assessee
under this sub-clause shall be
two thousand two hundred and

fitty rupees.’

I want to delete these lines because
that is a separate clause and it is a
separate idea. I want to know what
is the idea behind this clause. I do
not see any idea. After all, you have
been changing the Income-tax Act
every year. -This big book is added
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result that there is complete chaos.
This is a very minor thing. How

much will you get from it? May I -

know what is the impaet of this and
what is the additional revenue you
will get? May be a few lakhs, not
much, Don’t change the Act so fre-
quently.

SHRI SATISH AGARWAL: 1 had
forwarded all the amendments re-
quiring recommendation to the Pre-
sident and whatever recommendations
I have received, I have forwarded
them to the Secretariat.

So far as the amendments moved
by Shri Kanwar Lal Gupta are con-
cerned, the spirit behind the amend-
ments is commendable. 1 appreciate
it and I share it. But unfortunately
the situation has not yet come where
we can dispense with foreign techni-
cians in those disciplines to which he
referred. That is what I am told. So,
we need to continue this for some
more time. But we will examine the
issue and see to it that nobody 1s
permitted to misuse this. So far as
post office savings bank accounts and
extension of the limit on that is con-
cerned, the provision is intended to
benefit the association and institu-
tions which are entitled to maintain
public accounts. After the provision
is made in the Bill, the requirement
in the post office savings bank rule
that no interest will be payable on
balances exceeding Rs. 50,000/~ in
certain cases, will be dispensed with.
So, this is the idea behind it.- While
appreciating the spirit behind the
amendment, I am sorry I cannot ac-
cept.them I request the hon. Member
to withdmw them.

SHRI KANWAR LAL GUPTA: I
seek ‘leave of the House to withdraw
my amendmen’os numbers 158 to 162.

MR SPEAKER Ig it the plaasure
of t’he House that the leave be gran-
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ted to Shri Kanwar Lal Gupta’ m'_
withdraw his amendments..:
SOME HON, MEMBERS: Yes‘.__
Amendments Nos. 158 to 162 twere,

by leave, withdrawn. ‘

" MR. SPEAKER: The question is:

“That Clause 3 stand part of the _
Bill.” .

The motion was adopted.
Clause 83 was added to the Bill. * - -
Clause 4 was added to the Bill.

Clause 5—(Amendment of section ‘
35CCA) .

MR. SPEAKER: Now, we. take up'.
Clause 5.

SHRI VINOD BHAI B. SHETH: I
beg to move*:

“Page 8, lines 16 and 17,—
for “as its object” sttbstitute;
“one of its object” (3).
“Page 8, lines 21 and 22,—
for “as its object” substitute—
“one of its object” (4).
SHRI KANWAR LAL GUPTA: I
beg to move®*: ‘
“Page 8, line 17—
after “programme of”" insers—-_‘
“helping the flood victims,

checking the epidemics, public-
welfare activities,” (163). .

SHRI VINOD BHAI B. SHETH: This
iz a very welcome amendment, be~ .
cause rural development is one item.
for the general development of the .
society. One would like to donate. .
for some education purpose which :
may not be termed as rural develop- -
ment, It may be education or any. .
other laudable purpose, So. the ruralv‘_:,

-#Moved with the ' recommendation of the President.
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(S}, Vinodbhai B. Sheth
development should be. ome of the

subjects and the scope of this should

be extended

SHRI KANWAR LAL GUPTA:
Here the exemption has been given
to any. association or ingtitution which
is' undertaking the , programme of
rural, development. I have added the
words ‘helping the flood victims,
. checking the epidemics, public wel-
fare activities’ This year, there was
" a huge flood in Delhi and other areas.
The Janata Party had set up a Flood
Relief Committee of which I was the
Member and Mr. Hegde was the
- Secretary. We contacted the Fingnce
Minister, Mr. Patel. We wanted ex-
emption on that, He said that he was
helpless and that he could not exempt
it. He did not give the exemption
either. Every year, you see the floods.
This is very essential. There is no
politics in it. You see flood every
year in one State or the other causing
heavy losses of life and property.
This flood is not part of rural deve-
lopment.

MR. SPEAKER: It is part of des-
truction.

SHRI KANWAR LAL GUPTA:
You kindly add the words in this
. “flood victims . . .’

MR. SPEAKER: The other two are
very wide.

SHRI KANWAR LAL GUPTA:
The: Minister should. accept the flood
part. of. it.

~SHRI SATISH AGARWAL: Clause
" 5 of the Bill seeks to amend section
85CCA, which makes provision for
deduction from the taxable income
for donations that are made through
apvraved associations and institutions
taking ‘up programme of rural deve-
lopment. We want to include all this,
"1 am told that if those approved. as-
'sociuﬁom and institutions take up
this programme also, they. will be

i covered.

| .. . GHRI KANWAR LAL GUPTA:
"-"!fml-‘the Minister give an assurance . = .
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will be emxempted? Is he.
to give this assurance?

MR. SPEAKER: Even if he gives,
it is the courts that wil) decide. it

SFRI SATISH AGARWAL: In
this connection, 1 would like to cite
an ijllustration with the permission
of the Chair. We have granied ex-
emuption under the Customs Act
so that if any individual ur asgocia-
tion gets any - gifted article from
abroad for distribution among the
poor, that will be exempted from
the Customs Duty. I had been to
Madras recently and I found that
there is a racket in cloth. Cloth to
the extent of 31,000 bales have becn
imported by individuals and they
have got exemption from customs
duty by producing certificates that
they have been distributed to the
poor and the cost of it comes to
Rs. 1.25 crores. 1 have ordered a
thorough probe into the matter. So,
we cannot be that much liberal in
granting exemption. We have to en-
surge that only genuine cases get
exemption and  proper relief from
the department, and not in every
case. So, I would request the hon.

] B .

Members to withdraw their amend-
ments,
SHRI VINODBHAI B. SHETH:

Sir, I want to withdraw my amend-
ment Nos. 3 and 4. '

MR. SPEAKER: Has the hon.
Member the leave of the House to
withdraw his amendments? '

. SOME HON. MEMBERS: Yes.

Amendments Nos, 3 and 4 wcre, by
leave, withdrawn. :

SHRI KANWAR LAL GUPTA: Sir‘
I want to withdraw my amendment
No. 168,

mspmm Hlsthe hon,.
Mdmbertheleaveo!theﬂome to

. withdraw hh ammm

SOME HON. MEMBERS: W—‘i. o
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.Amndmént :No. 163 was by leave,
withdrown,

MR, SPEAKER: The questiop is:
“That clause 5 stand part of the
Bil", .

The motion was adopted

Clause & was added. tq the Bill
Clauge - 6—(Amendment of Section

3¢5,

SHRI VINODBHAI B. SHETH: I
beg to move:

Page 9, line 18,
add at the end

“gsubject to the provisions of sub-
section (2)“ (b).

SHRI' KANWAR LAL GUPTA: I
beg to move®*:

omit lines 11 to 27. (164)

SHRI SATISH AGARWAL: I beg to
move:

Page 9, for lines 28 to 35, substi-
tube—

. () in clauge (viil):—

(1) for the portion beginning
with, the words “agricultural deve-
-Jopment in India” and ending with
the words “carried to such reserve
account:” the following shall bpe
‘substituted namely:—

"agriculturalv develqpment in Ipdia
or by a public company formed
and registered in India with the

main object of carrying om the
providing long-term -

-business of
finance for construction or purchase

of houses in  India for residential:
-Durnpm and amount not exeeeding

forty per cent of the total income
(computed Dbefore making any
deduction under chapter VIA) car-
ried to such regerve account”;

(ii) in the first and second pro-
vigions, for the word ‘“corpora=-
tion” the words ‘‘corporation or, as
the case may be, the company” "
shall be substituted.

(iii) the foilowing Explanation
shall be ipserted at the end,
namely: —

“Explanation.—In thigs clause,
“public company” shall have the
meaning assigned to. it in section
3 of the Companies Act, 1986:"

1 of 1956 (199).

SHRI VINODBHAI B. SHETH: I
do not know what premium is given
to the rural' banks, because they
can write off 1} per cent by way
of bad debt. I have suggested: the
addition of the words “subject to the
provision of sub-section (2)”, which.
means that the Governmenti should.
be satisfied that it is a genuine bad:
debt. Otherwise, in villages there
may be collusion between the bank
manager and the farmers, which. is
very much possible. Suppose we ad-
vance a sum of Rs. 100 crores. Then.
they could: write off Rs. 1} crores.
it it is not possible, then it las to
put differently. I hope that this
particular amendment will be: accep~
ted by the Government,

SHRI SATISH: AGARWAL: Hn‘dem
clause 6 scheduled  banks, other
than co-operative banks, would be

‘entitled to deduction in the compuw.
tation of the taxable profits: in- res-:
pect of a. provision for bad .and-
doubtful debts relating to the: ad-
vances made by the rural  banks, -
not exceeding I} per cent of the
aggregate advances made. by such_s
banks, . o ‘jf'

SHRI' VINODBHAI B. smm;
It should be subject to enm!mﬂm.

* *Moved ‘with the remmeumon of the President:
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" SHRI SATISH . AGARWAL It
will be so.

SHRI KANWAR LAL GUPTA'
I think the Minister is not fully aware
of the problem. What my hon.
friend says is 100 per cent correct
Let him - explain what he wants to
do, Sir, you have been a Supreme
Court Judge. You must decide it.

MR. SPEAKER: I will be of any
help in such cases.

SHRI KANWAR LAL GUPTA:
The clause, as it is, reads:

“in respect of any provision for
bad and doubtful debts made by
a scheduled bank in relation to
advances made by its rural bran-
ches, an amount not cxceeding
one and a half per cent. of the ag-
gregate average advances made
by such branches, computed in the
prescribed manner.”

Here the term used is “bad and
doubtful debts” ‘bad debt’ has been
defined in the Income-tax Act and there
i no limit to it. So, here it is' mnot
enough to say simply “one and a
half per cent”. Bad debt may be
even 100 per cent, Bad debt means
debt which is net recoverable.
Here you have added doubtful
debts. If you indulge in such type
of activities, it will lead to a lot of
corruption. What will happen is
that in all the rural branches,
the Managers and the farmers
will have collusion and they will see
to it that 1 1|2 per cent every year
is deducted from the income. Thus
you. will lose revenue not only re-
venue -but even the principal. So, I
want to give a warning. This s a
very serious matter. This provision
of bad debis is already there in the

Tncome-tax Act. So, why do you add-

doubtful: debts? The moment it be-
comes bad you can write it off and
claim  deduction from the . income-
tax department. Here you have add
ed the word “doubtful’ and a limit
has been fixed of 11/2 per cent, I
think this is a.very dangerous pro-

position. | If you do jt will lead to

a Jot of corruption. 1 request the -
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hon Minister to consxder this praposal
again,

SHRI SATISH AGARWAL: It is
not 1} per cent of the amount said
to be bad or doubtful debt It is on
the total of the advangg made up to
this limit, this is the maximum. In
foreign couutries . .the limit ig.3 to
5 per cent, This is only on the ad-
vances made in the rural areas. Be-
cause banks are not coming forward
we made this specific provision that
up to a maximum of 1} per cent
if here is bad or doubtful debt, this

can be allowed under the income-
tax law,
MR. SPEAKER: Bad and doybt-

ful debts are under the Incorfe-tax
Act also. If the doubtful debts are
later on collected, they are “again
brought under tax. This expression is
not new. ’ ‘

SHRI R. VENKATARAMAN: You
have to file a suit and go thtough all
the processes,

MR. SPEAKER: You are really
creating difficulties rather than help-
ing us. For a bad debt you have to
go to court. For a doubtful debt
you need not. Thereafter, if a doubtful
debt is realised again it is brought
to tax. “Doubtful 1is absolutely
necessary. Otherwise, {n every case
they will have to go to court.

SHRI KANWAR LAL GUPTA:
Bad debt has to be accepted by the.

assessee. In the case of doubtful
debt, it is not so. -
MR. SPEAKER: Are you pressing

your amendment? o

SHRI KANWAR LAL GUPTA: [
wish to withdraw.

MR. SPEAKER: Has the Member
leave of the House to withdtaw hls
amendment? ‘

SOME HON, MEMBERS: Yeb.’,._
Amendment No. 164 was, by '_lan"ué

wihdrawn, .

MR. SPEAKER: Mr. Sheth, -are

you: pressing your amendment? .' .

SHRI VINOD BHAI B. S\HETH

. wish to withduw.
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 MR. SEKAPER: Has he the leave
of the House to withdraw his
amendment?

SOME HON. MEMBERS: Yes.

Amendmeng, No. 5 was by leave
withdrawn

SHRI SATISH AGARWAL: Clause
6 of the Finance Bill secks to amend
section 36(1)(viii) of the Income-tax
Act to provide for higher education
in respect of profits transferred o a
special reserve in respect of approved
financial  corporations. Hitherto,
financial corporations eugaged in
providling long ferm finances to
industrial or agricultural development
were entitled to deduction in the
computation of iheir taxable income,
in respect of amounts transferred by
them to a special reserve up to 40
per cent of the taxable income in the
case of State Financial Corporations
and 25 per cent in the case of olher
financial corporations. The Bill seeks
to increase this ceiling to a uniform
leve] of 40 per cent. In view of
Government's policy of encouraging
house building activities, this is being
extended to approved public com-
panies registered in India with the
main object of providing long term
advances for construction or purchase
of residential houses in India.

SHRI R. VENKATARAMAN
(Madras South): I oppose this
amendment, The principle on which
deduction in respect of profits made
by public institutions 1like State
Financial Corporations ig that profit
goes to the benefit of the publc, The
State Financial Corporations are
catering to the industries in the State.
Therefore, a certain concession is
given; thereby it the profifs less are
transferred to reserve up to 40 per
cent, then they exempt from tax.
Put: the amendment says that if any
private corporation or private com-
pany started by individuals for the
purpose of promoting house buildings,

‘transfer’ 40 per cent to the ‘Reserve-

tax. The difference between the
institutions has not been understood.
In one case, they are public institu-
tions catering tp the public, The
other case js, they are institutions for
the profit of the persons who constitute
the shareholders of the company.
Therefore the same rule cannot apply
to both and the transferring of 40
per cent to Reserve Fund and thereby
getting the tax exemption should not
be given to them. Thig is a concession
which wilt go to the private share-
holders of the companies. Therefore,
I oppose this amendment, :

SHRI SATISH AGARWAIL: The
intention behind thig is to give con-
cession to public companies. It is
not to everybody. As of today, the
companies that can qualify for the
tax concession proposed under the
amendment will be the Housing
Development Finance Corporation
Limited. I think, the apprehension
of the hon. Member is not well
founded.

MR. SPEAKER: The question is:

Page 9, for lines 28 to 35, substitute;
“(e¢) in clause (viii),— .

(i) for the portion beginning
with the words “agricultural
development in India” ang end-

" ing with the words “carrfed to
such reserve account:”, the fol-
lowing shall = be substituted,
namely:— )

“agricultura] development in
-India or by g public company
formed and registered in India
with the main object of carry-
ing on the business of provid-
ing long term finance for cons-.
‘truction or purchase of housc~

in India for residential purposes
an amount not exceeding forty
‘per cent of the total income:
(computed before making any
deduction ynder Chapter VIA)

carried to such - reserve
account:”, o P
(iiy in the first and second

provisos, for the word “corpora-.
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tion”, the words “corporation or,.

as the case may be, the company”
'shall be substituted;
(iii) the following Explanation
8hall. be inserted at the . end,
‘ namely: —

‘Explanation.—In this clause,
“public company” shal] have
the meaning assigned to it in
section 3 of the Companies Act,
¥ of 1958. 1958. (199).

The motion was adopted.
MR. SPEAKER: The question is:

®That Clause ¥,
stand part of the Bill:”

The motion weas adopted.

as amended,

Clause 6, as amended, wag added to
the Bill.

zClause 7——(Amendment of section 37)

SHRIMATI PARVATHI KRISHNAN
{Coimbatore): I beg to move:

“Page 9, line 38—
for “does not exceed” substitute—

‘“ig certified by
Avccountant as not
(49).

SHRI R. VENKATARAMAN (Mad-
rag South): I beg to move:

“Page 9, line 38—
for “does not exceed” substitute~

*“is certified by the newspaper
concerned”. as not exceeding”’
{57). ‘

SHRIMATI PARVATHI XRISH-
NAN: Once again, I stand up in
defence of the smaller sector. The
point ig that, as far as the tax on
newspaper advertisement i3 concern-
-ed, if you remember, last year, when
. 1t came up, there was a considerable
opposition to. it, particularly from the
- amaller journals and the smaller news-
_papers, At that time, a certain

a Chartered
exceeding”’

- ‘exemption: was given for the news-

. "papers: with - cireulstion of 1ess: than
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15, 08, There was a form thst wa; to

be filled wup and e forma
was 1o be isuued Dby a
prescribed authority to say that

it is less than 15,000 and the adver-
tises' gives the advertisement and'that
much tax relief is given, Now, what
is happening is, the prescribed autho-
rity is being removed. The amend-
ment js just saying “where it docs not
exceed” and the need for getting this
form filled in and also on is not there.
What will happen precisely is that the
advertiser ig not going to take the
trouble to find out, what is the
circulation of the paper. Why is he
going to take the trouble of finding
that? So, the smaller newspaper$ are
going to be affected unless there 1¢
some method by which they can give
to the advertisery a positive proof
whicy will then be upheld by the
Income Tax  authorities. This will
lead to harassment of the potential
assessees also. So, the smaller news-
papers are going to be affected.
THerefore, my amendment is a very
simple amendment,

MR, SPEAKER: Ag usual,

SHRIMATI PARVATHI KRISH-
NAN: Yes. But unfortunately the
Minister is complicated. What can I
do? So, the point ig the newspapers
when they apply for newsprint, have
to roduce a Chartered Accountant's
certificate with respect to- their ecirou-
lation. Therefore, all that I am- say-
ing is, the newspapers will have such
a. certificate readily available and
they can show that to the advertiser
ang. that would be on record. This
would save the advertiser from harags-
ment and ensure that the smaller
newspapers, whe today are in any
cese pgetting fewer adverticements,
and: who are gtruggling to get adver-
{isements, are also helped.

AEHR!EVENKATARAMAN Ii‘ully‘
endérse the" very eloquent nmmi

~made by M¥s, Parvnthl Kﬁs‘lman She

has . put
eﬂecﬁm

£arwatd ﬂ!e case very :
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I may recall the discussion on the .

. clause last year. There was a consi-
derable opposition to the ceiling fixed
on advertisements by the previous
Finance Minister and, as a measure of
conceséion, he agreed that in  the
computation of 40,000 ceiling, he
would exclude the smaller newspapers
and, then, he said, the small news-
papers will be defined ag those having
an average c¢irculation of less than
15,000 copies per day and that woeuld
be certified by the prescribed
authority. Now, it is easy for an ad-
vertiser to get a certificate by
the prescribed zuthority or the news-
paper will get a certificate and then
produce it. Therefore, there is no
difficulty so far as the advertisers,
the companies which give the adver-
tiserments, are concerned or any pro-
blem pr trouble with the Income-tax
authorities.

By removing these words, the
burden of proof that a newspaper is
a small newspaper is ghifted to the
advertiser, the company which gives
the advertisements. Who will take
the trouble of finding out whether a
newspaper has got 15,000 circulation
or not? Mrs. Parvathi Krishnan's
amendment is that it can be certified
by an muditor. A newspaper having
a circulation of 15,000 may not have
an auditor to certify. A certificate
from the newspaper itself should be
sufficient because there are provisions
‘in the Income-tax Act that if you give
a false declaration, you are liable to
be penalised in several ways,

MR, SPEAKER: If
proved.

SHRI R. VENKATARAMAN: After

_ &ll, an auditor’s certificate also can be
subject to infirmities as the other
-one. My submission ig that it should
not be asked to produce an auditor’s
. certificate. A certificate from  the
newspaper ‘gaying .that its circulation
ig less than 15,000 should be sufficient
~ahd; if there 1s any error in it, if there
. ir my Préud or any other thing, the
.care .. ghould fbu
, !mmtn Act.

and when

talmn mﬂerthe_‘

1 would suggest to the hon, Minigter
and we are agreeable, he may aceept
any one of these amendments, gnd we
would be happy. It is not that I am .
pressing mine or she is pressing hers.
But 1 would earnestiy feel that if
they really want to help the. mmill
uewspapers, as they said last time
and, I would now say, as they pre-
tended last time, thig new ‘clause will
take away the protection and put the
newspapers in jeopardy,

SHRI SATISH AGARWAL: It is
true that the present Bill seekg to
omt the requirement of certification
of the circulation of a newspaper by
the prescribed authority, that is, the
Registrar 0f Newspapers. Under the
Press and Registration of Bookg Act,
the newspapers having a circulation
of more than 2000 copies have to
submit returng to the Registrar and
they have to be certified by the
Chartered Accountant. Now, it is
very difficult to obtain a certificate
from the prescribed authority. In any
case, a newspaper having a circulation
ot more than 2000 copies hag to sub-
mit a return and that has to be certi-
fied by the Chartered Accountant.
That is sufficient. Up to 15,000 cirey-
lation, the problem is solved. In any
case, the Chartered Accountant will
have to certify. There ig no neeq for
a further certification by the pres-
cribed authority. As a matter of fact,
the main thing is to reduce the harau- ]
ment to the taxpayer.  You file &
return to the Registrar and you obtain
a certified copy of the return, the -
information that you have given about
the circulation of the newspaper.

About the apprehension that has
been expressed here and that a certl- ;
ficate from the Chartered Accountant
may be accepted, I can only say that
it a certificate from the Charfmed_‘_\
Accountant iz produced, then you c#n.
ask for a certificate from the Char- -
teréd Acountant to :a; egri:i:n by the :
newspaper to the advertiser.:
certificate jssued. . by the Charim'ed
Accountnnt will be - aﬂm‘lﬂd e
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‘evidence by the Income-tax autho-

- ritles. .

- SHRi R. VENKATARAMAN: Only
. one point. After the Bill is passed the
‘Central Board of Direct Taxes gives
- mngtructions to the Income-tax Off-
cers. Will the Hon, Minister see to
. it that this particular statement he
mate here is included in the instruc-
tions which are circulateq by the
Central Board of Direct Taxes?

SHRI SATISH AGARWAL: I an
only. say that the certificate of a
Chartered Adcountant, if produced,
. ig a relevant piece of evidence for the
income-tax authorities. If need be,
instructiong will be issued: there is no
problem.

SHRI HARI VISHNU KAMATH
 (Hoshangabad): As a distinguished
Judge of the Supreme Court, you
know Sir, that the courts do not
accept the interpretation of the Minis-
ter. It should form part of the gtatute,

" MR. SPEAKER: Yoy are generally
"right, but the instructions of the
Central Board of Direct Taxeg have
got the force of law. The Supreme
Court’ has gone into the matter. There
are two sets of Instructions.

Now, are you pressing your ame
endments?

SHRIMATI PARVATHI KRISH-
NAN: I do not want to press them
but-if the instructions do not come, I
‘will bring an amendment again. Now
I seek lvave of the House to withdraw
‘them.

MR. MPEAKER: Has the Members
leave ok the House to withdraw
Amendnients Nos, 43 and 57.

SOME HON. MEMBERS: Yes,

Amendments Nos. 43 and 57 we‘re,
. by leave, withdrawn,

MR, SPEAKER; The question is:

".l‘hatehuse'lttmdpu‘tofth.
‘B

- APRIL 28, 1879
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..The motion wag adopted.

Clause 7 was added to the Bill -

SHR] VINIDBHAI B. SHETH
{Jammnagar): I bed to move:

Page 10— .
after line 8, insert—

“Provided further that if such
capital gain arising out of compen-
sation or as the case may be, ad-

Page 10,—

after line 8, insert—

“Providel further that if such
capital gain arising out of com-
pensation or ag the case may be,
additional consideration is
invested for five years within a

period of six months ejther
Rural Banks or Rural Develoy-
ment Bonds or any other Fi-
nancial Institution approved by
the Government of India, = it
shall be eligible for exemption
from capital gain tax.” (7).

Page 10,——-
after line 13, insert—

“Provided that if such capital
gain arising out from any trans-
fer of a capita] asset ig invest-
ed within a period of six months
for five years in Rural Banks
or Rural Development Bonds
or any other Financial Institu-
tion approved by the Govern-
ment it shall be eligible for
exemption from capital = gains
tax.” (8).

SHRI T. A. PAL «wdipd: 1 beg
to move:
- Page 10, line 13~
add at the end-—- B
" “where the total value o! the

' .. capital  assetg exceeds - rupcel
- twa-lakhs” (77).
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'SHRI SATISH AGARWAL: I beg (i) after clause (vi), the

I"’ag'ze” 10, fo'r' lines 2 to ,13' sub-

‘stitute—' .,

(1) in sub-section (1),—

(a) for the words “full value
of the consideration or any
part thereof received or ac-
cruing as a result of such trans-
fer”, the words “whole or any
part of the net consideration”

'_s'hall be substituted;

(b) in clause (a), for the
‘words “full value of the consi-
deration received or accruing”,
the words ‘net consideration™

shall be substituted; .

(c) in clause (b),—

(i) for the words “full
value of the consideration re-
ceived or accruing”, the wordg
“net consideration”

shall be substituted;

(ii) for the words “full
value of such consideration”,
the words “net consideration”

shall be substituted;

(d) in Explanation 1,—

(i) for the words, brackets
and figure ‘For the purposes
of this sub-section and sub-
section (3), “specified assets”

"meang any of the following
. asgets, namely:—"’

the following shall be sub-

stituted, namely;—

“For. the purposes of this sub-sec-

tion, “specified assets” means—

‘ (a) in a case where the
original asset is transfer-
" :rved before the 1st ' day of
' ‘March, 1979, any Of the
T foﬂuwing asseu., nanrxely s

to move:; following clause shall be

ingerted, namely:— ..

“(b) in a case where the
origina] asset is transferred
after the 28th day of Febru-

ary, 1979, such National

- Rural Development Bonds
as the Central Government -
may notify in this behalf in
the Official Gazette.”;

(e) in Explanation 3, for the
words, brackets, figure and let- .
ter “the ful] value of the consi-
deration or any part thereof in
any equity shares referred to in
clause (va)”, the words, bra-
ckets, figure and letterg “the
whole or any part of the net
consideration in any equity
shares referred to in sub-section
(va) of clause (a)” shall be
substituted;

(f) in Explanation 4, for the
words, brackets and figure
“clause (vi)”, the words, bra-
ckets, figureg and letter” sub-
clause (vi) of clause (a)" shall
be substituted;

(g) after Explanation 4, the
following Explanation shall’ be
inserted, namely: —

‘Explanation 5: ‘“net con-
sideration”, in relation to the
transfer of a capital asset,
means the full value of the
consideration received or -
accruing ag a result of  the |
transfer of the capital asset -
as reduced by any expendi. -
ture incurred wholly and
exclusively in connection with :
such transfer.’;

(2) in sub-section (1A),—

(a) for. the words “full value .
of the consideration or any part
thereof received or accruing as

_a result of the transfer”, the

words “whole or any part of.
the net consideration in respect"
shall be substituted ' L
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. {b) for the words, brackets
ang figures ‘“referred to in cla-
use (vi)®, the words, brackets,
figures and letter “referreg to
in sub-clause (vi) of clause (a)”
shall be substituted,

(c) in clause (a), for the
weords, brackets and fgures
“said clause (vi)", the words,
brackets and figures “sajg sub-
clamse (vi)” shal} be substitut-
ed:

' ¢3) in sub-section (2), in the
Explanation,—

~ {a) for the words “full value
of the consideration or any
part thereof yeceived or accru-
ing as a result of the transfer”,
the words “whole or any part
of the net consideration in res-
pect” shall be substituted;
{b) for the word, brackets
and figures “clause (vi)”, the
words, brackets, figures and
letter “sub.clause (vi) of cla-

~use (a)” shall be substituted;

(4) in sub-section (3), in the

Explanation,—..

(a) in clause (iii), for the

- word, brackets ang figures “cla-

use {vi)”, the words, brackets,
figures and letter “sub-clause
(vi) of clause (b)” shall be
- substituted;

(b) after clause (ili), the
following clause ahall be inser-
ted, namely: —

(iiia) “specifieq assest” mean—

(a) in relation to any ad-
ditional compensation or ad-
ditional consideration receiv-
ed before the Ist day - of
March, 1979, any of the as-
setg referred to in clause (8)
of Explanation 1 below sub-
section (1)

(b) in relatmn to any ad-
- ditional compensation or ad.
-ditional considerations receiv-
ed after the 28th day of Feb-

: ‘mm',. 1079, the Nation Rural

APRIL 26, 1870

hsue ¢
. guins ¢
moved

Fingnee BL 1970 3;2

mlunt m Mm-ed .

to in clause (b) of Eﬂ@hw”'.
tion I below gub-section (1)

~ (5) in sub-section (4), in the
Explanation, for the word, bra-
ckets, and fAgures “clause (vi)”,
the words, brackets, figures and
letter “sub.clause (vi) of clause
(a)” shall be substituted; o

(8) in sub-section (), for
the word, brackets and figures
“clause (vi)”, the words, Wackets,
figures and letter “sub-clauge (vi)
of clause (a)” shall be aubstitu-
ted;

(7) in sub-section (6), for the
word, brackets, figure and letter
“clause (va)” the words, brackets,
figures and letters “sab-clause
(va) of clause (a)” shall be

substituted., (300).

SHRI R. VENKATARAMAN (Mad-
ras South): I beg to move:

That in the smendment propsed
by Shri Sharan Singh, printed as
No. 200 in List No. 22 of ardendment,.

after Item No. (7), insert—

{1{8y after sub-section (8),
the following sub-section shall
be inserted, namely:-—

%“(7) after sub-sevtion (8),
“(7) Nothing in this section
shal] apply to or in relation to
‘any capita] gain arising from
any transfer of a capital as-
~=¢ the full nlzl‘eﬁtin value:
1e consideration for which -
transfer is made, weeds
wes oge lakh” .

‘es one lakh.” (20). _
viﬁh bha mormnmﬁm.‘ 1
m:em n snx"m.; ’
ammdment hu bm :hﬁ;

* No
of the

SHRI
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hd; fm'ther that if such  capital znin
. eriging out of =~ compensation or as

- the case may be, additional con-
‘glderation is8 invested for five
years...” etc. I would request the
Mimster to make it five years either
for rural banks or Rural Develop-
ment Bonds or any other financisl
institutios. I would like it 10 be ex~
tended to investment in any nationa-
lised bank or any Trust of the Gov-
ernment. These are all Government
undertakings. Let it not be limited
only to rural bonds; it should be ex-
tended to the Unit Trust of India
and to nationalised banks 1n  the
country.

Secondly, I would like a clarifica-
tion from the Hon. Minister as to
‘whether the bonds are. negotiable,
ealeable or mortgageable and also
ufter what period of investment they
are saleable, negotiable or mortga-
gcable.

SHRI T. A. PAI: Madam, while
abolishing the capital gains tax pro-
visfon Mr. H. M. Patel had brought
out the argument that ‘since I am
convineed that this measure would
provide larger resources for develop-
ment; I am now doing away with
this -tax provided this is invested in
productive assets from the Govern-
‘g}:’nt’a point of view. He also
“rovided for Investment in the
Unit Trust for certain industries of
priority, because capital was becom-
ing scarce and also . bank deposits.
Now, - another Finance Minister of
the uom Government, after two
Years, gives another argument for
restoridg it. He said ‘Since I  am
convinced that the benefit of capital
':ppreq‘htlmn in g few hands should

not be tolerated I am doing away
with 138 Tbere was ‘a King called
Mohd "Bin Tughlak in our country,
and we ull seem to be his descen-
dents! How quickly two Ministers of
the' s‘me Governnm*t....(lntemp-
Hona)

amlmtoullh!m. We shduld

- !Q-—lz

.‘..- --.. . o-o-_

¢y for & cemmi. e, has capital assate ‘Mm‘ i

'havo heern atmntm shough, :

BHRI HARI vxsmm KAMATR.
Those who were, and who ‘are, Minis..
ters are his descendants.

SHRI T, A. PAI: May I sty that
those who have lost Ministership are
always more more sensible and those
who have become Ministers lose their
sense also?

At that time there was a lot of.
opposition to  this, but in practice
Rs. 2FD crores was mouilised and the
U it Trust got lots of funds for pro-

ding capital investment, Now, if
you wanted to abolish it, you should
have abolished it now. But every-
body knowg that the Finance Minister
is taken in by the argument of rural
development. I you put the words
‘rurdl development; everything goes.

SHRI HARI VISHNU KAMATH:
He is a farmer's son: that is what
he said,

SHRI T. A, PAL: My great-grand.
father was also a farmer,

SHRI. HARI' VISHND KAMATH:
But it is not his great.grandfather but
his father himself who was a farm_er.v-

SHRI T. A, PAL: If you gee the:
stock-market reports -of yesterday,
after this announcement, stocks have
been becoming. What is the argument?
The argument is that hereaftet’ there
will not be any new issues going in
and therefore there won't be any sales

_of shares and people will hold on. So

the stock market is becoming. Do. we
want investment in jndustries. also
in this country or are you going 1o
provide it all through your financing
institutions? 1f there should be further
investment generated. in industry, I
do not know why you should gd by
this idea. of rural bonds, Do you
think that people could be 30 foolish
as to be attracted by an invostmem
of 74 per, cent, . I would lilr.e 1o ask
the - Minister, would» be-.at - least .
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- point of view to dispose of . the pro-
perty or to achieve the objective he
has in mind? My appeal to him,
therefor, is to broad.base it as before,
or do away with it Last year also
the Finance Minister came and said
that investment in bank deposits will
not be allowed, and it took us a lot
of time to pursuade . him. I would
like some consistency in this matter
and I would like the Government to
reconsider this amendment and res-
tore the old position. If you like, you
can restrict it to capital gaing not be-
yond a certain amount so that the
middle-class people at least will be
benefited, by getting exemption which
was provided originally.

SHRI R, VENKATARAMAN: On
principle we are opposed to the ex-
emption of capital gains from taxation.
Capital gains is an unearned income
and it has been acknowledged
throughout the world, In fact even
the Finance Minister in his Explana.
tory Memorandum, has stated that it
is unearned income. The Congress
Government had introduced thig tax
and we consistently opposed Mr,
Patel’s proposals from 1877 We
voted against it and protested that
you are showing concession to the
well-to.do-classes which generally de-
serve, in eguity, no such concession.

Much of this capital gains comes from

social factors such ag development of

an area through the government
agency as a housing colony or deve.
lopment of the industry or ag a result
of a boom in the stock market. In
other words, it is in increment in

value for which the person has not
contributed anything at all, either by

way of intellectual effort or by way
of physical effort. Therefore, through.

out the world capital gains has been

taxed, and it is really surprising that,:

in this country, we should now come
and gay that upital giing should be

exempt from taxation. 1 will also

‘%35'

Ams,m mammn,:m

howtheprmmbln uf fier - after .

mrepurehue pricednunito:"

- the Unit Trust on 30th June 1978 was

Rs. 13.40. If a person had one lakh

~ units, he would have sold them for'

Rs, 12,400000 He. had paid Rs. 10
per unit, 'So, he would have made
a profit of Rs. 2.4 ldkhs for merely
holding them in his hands.. If he had
not sold them he would have re.
ceived & nine per cent dividend which
means that, on Rs, 90,000 he would
have paid income-tax. No, he sells
them and then on 1st July, the very
next day, he repurchases the units
at Rs. 1125 per unit, that is the
market price, He purchases more
units with the same money-1,10,000
units as against one lakh units he:
had. He escapes income.tax on Rs,
90,000 which he owuld, otherwise,
have paid. He escapes capital gains
tax by buying more units himself.

Any law which enableg a person
to escape a tax legally is a bad law,
Therefore, I submit that this provision
is totally unacceptable. On policy on
principle, the capital gaing are liable
to tax. You are taxing butter, bidi
kerosene—every one of the conmm
able articles-and you want to give
exemption to those people who deal
in stocks and shares, who do the
bull and bear operations!

AN. HON.
those?

MEMBER: What are

SHRI R. VENKATARAMAN: The
‘Bull’ operation is one in which you
raise the prices of stocks and then
you gell. The ‘bear’ operation iz one
which you depress the price of ghares’
and buy, This is the kind of operations
is one which you depress the price.
of shares and buy. This is the kind of
operations which are taking place_ and
you want to give concessions to theml

- Therefore, I totdlly oppose this: Cluuse

and this new amendment, I.would
‘welcome the provision as ‘introduced.
by the Minister in his budget propo.
sals in which he hed: uu”%lt, M-f
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. protect the lower or middle class,
then I have given an amendment, No.
207, to: the amendment of the hon.
Minister. That amendment says:

“Nothitg in this section shall
apply to or in relation to any capi-
tal gain arising from any transfer
of a capital asset, the full aggregate
value of the consideration for which
the transfer is made, exceeds rupees
one lakh.*

That is to say if there is any
transaction whose consideration is
Rs. one lakh, then they capital gains
in _respect of that, if invested in rural
developent bonds, may be exempt
from tax. But if the value exceeds
Rs. 1 lakh, then it must attract capital
gains tax, I have moved this amend-
ment to the amendment moved by
the Minister,

As 1 said, Sir, I oppose this Clause,

SHRI SATISH AGARWAL: The
original clause 8 as it stands there
in the Finance Bill came under dis-
cussion for all these days and it is
only in deferemce to the wishes of
these House and the wishes of a Jarge
number of Members of Parliament
that this amendment is being sought
to be moved by the government and
in a modified form it has now been
decided to continue tlie same conces.
g::; which was announced two years

ek,

- As rightly pointed out by Mr. Pai,
. why should they invest for T years
in 7.5 per cent government bonds? He
“hag pleaded that the same pattern be
continued. That means investment in
banks or in Unit Trust or post office

- certificates and they get the same

exemtion. Mr. Pai is well aware that

‘with regard 'to funds available with -

* the Unit Trust the LIC and - the
: very often criticism  was

‘the Unit Trust?

the Deputy Prime Minister agreed 1
this and let there be rural develop-
ment bonds so that this money
could be exclusively, utilised for that
purpose. You will realise once inve
vestment is made in banks or in
Unit Trust, then it goes under. their
control. The idea behind continuing
this concession in this modified form
is only this. The Deputy Prime
Minister has made this in deference
to the wishes of the Members of the
House and the amount invested in.
rural development bondg will be exX-
clusively utilised for rural deveop~=
ment. Otherwise clause 8 as it stands
fulfils your wishes. I am sorry ) 4
cannot accept the amendment.

I am well aware of the wishes
and the strong views of my  hom
friend, Shri Venkatsraman. 1 respect
them.. One is entitled to have them:
but it is only in deference to the
wishes of a large number of Memw»
bers of this House that the Govern=
ment has modified it in this manner.

SHRI T. A. PAI: These rural de-
velopment bonds—are they in lien
of the funds provided for rural des
velopment or are they in addition?

SHRI SATISH AGARWAL: We
have not issued them. L

SHRI T. A. PAI: You say that
these resources are going to be investe.
ed in rural development. I am only
ascertaining is it in lieu of what yom
have already provided or wilj it be.
in addition to what you have provids .
ed? , : B
' SHRI |DINEN : BHATTACHARYA: -
That they have not yet decided.. "'~
- SHRI VINODBHAI B. SHETH: Why
not extend the facility of inveéstment
in Unit Trust which is a government .’
of ‘India undertaking? Has  the:
Ministry of Finance no contral over '

SHRI SATISH AGARWAL: W'f
not for me to comment on any instl.
tution, There can'be 101 suggey-
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 [Shri Satish Agarwal] .

dacuion We have all conu-ol over
‘these institutions but with all that,
there were criticims levelled on the
floor of this House that investments
ure not made in desired channel and
all their monies go to big houses.
'Here the money is exclusively meant
for this purpuse and the bonds are
issued for that. I am soure wil
be utilised for rural development
programmes. Whether in lieu or in
substitution--I will try my leavl best
to see that they are in addition.

. MR. CHAIRMAN: Sheth, are you
pressing you amendments?

SHRI VINODBHAI B SHETH: No,
i am not pressing.
. SHRI T. A, PAI: I am not pressing
my amendment,

Mendments Nos. 7, 8 and 77 were,
by. leave, withdrawn
- SHRI R. VMATARAMAN
I am pressing my amendment.
" MR. CHAIRMAN: I will now put
‘ainendment No. 207 of Bhri R.
Tenkataraman to vote.

Mr, Venkataramans amendment is
Rhat the capital gains above Rs. 1

lakh should be taxable, - 1s that
right, Mr. Venkataraman?

S8HRI R.  VENKATARAMAN:
Yest, Madam. I would like to press
m a division.

16.13 hrs,

[Mg. SPEAKER in the Chair]

- MR, SPEAKER: DBefore put

amendment No. 207 to vote for the
benefit of the Members who have
just now come. I shall read it out:

The question’ is:

“That in the mmdmutt propos-

~ ed by Shri Charan Singh printed
as No. 200 in List No, 22 of am-
endments: — '
ofter Item No. (7), insettem .
‘(8) - afier sub-section (ﬂ}
tha touuwinc sub-section - ﬂsdll
‘-!n hma, namnely;— - ¢

:“{7) Nothing in thig ucttm _
ahaﬂapplytoorinrclation_to'
any capital gain arising from
any transfer of a capital gain
any transfer of a capital asset,
the full aggregate value of the
consideration for which the
transfer is made,
rupees one lakh.” (207).

The Lok Sabha divided;
The motion wag negatived,
18.17 hrs
Division No. 227
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Alluri, Shri Subhash Chandra Bose
Arunachalam, Shri M.

Basu, Bhri Dhirendranath
Bhakta, Shri Manoranjan
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Georage, Shri A. C.

Gopal, Shri K.

Gotkhinde, Shri Annassheb
Jaffer Sharief, Shri C. K.
Kidwai, Shrimati Mohsina
Kosalram, Shri K. T.

Krishnan, Shrimati Parvathi
Mallanna, Bhri K.

Meduri, Shri Nageswara Rao
Naidu, Shri P. Rajagopal

Naik, Shri S§. H.

Pai, Bhri T, A.

Poojary, Shri Janardhana
Rachaiah, Shri B.

Rajan, Bhri K. A. S
Ramalingam, Shri N. Kudnnt.hai
'Ramamurthy, Shri K. :
Rath, Shri mmmhnndra_

Reddi, Shri G. B.
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Spphen, Sbrj €. M. .
' Siryankrayans, ShriK

Thorat, Shri Bhausaheb
Venkntaumn Shri R.

- NOES
Agarwal, Sh:i Satish
Ahmed, Shri Halimuddin
Alhnj Shri M. A. Hunnan
Amat, Shri D.
Argal, Shri Chhabiram
‘Balbir Singh, Chowdhry
Bateshwar Hemram, Shri
Bhanwar, Shri Bhagirath
Bberat Bhushan, Shri
Chandan Singh, Shri
Chaturvedi, Shrj Shambhu Nath
Chaudhary, Shri Motibhai R.
Chauhan, Shri Bega Ram
Chavda, Shri K. S.
Chowhan, Shri Bharat Singh
Chunder, Dr. Pratap Chandra
Dandavate, Prof. Madhu
Danwe, Shri Pundalik Hari
Dasgupta, Shri K. N.
Dave, Shri Anant
Desal. Shri Morarji
Dhandayuthnpanj Shri V.
Dhurve, Shri Shyamlnl
Digvijoy Narain Singh, Shri
Dutt, Shri Asoke Krishna
Fazlur Rahman, Shri
Pmp. Sinzh, Qtri

Gattani, Shri R. D.

Ghosal, Shri Sudhir
Godara, Ch. Harl Ram Makkasar
Fowds, Shri S. Nanjesha
Goyal, $hri, Krishna Kumar
Gulsthan, Shri Dhanna Singh
‘Gigta, Shii Kanwar Lal
Hande, St V. G.
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Heers Bhal,; shri
Jain, Shri K:charulal HM

Jain, Shri Kalyan,
Jaiswal, Shri Anant M
Jasrotia, Shri Baldev Stnah
Joshi, Dr. Murli Manchar
Khalsa, Shri Basant Smsh '
Khan, Shri Kunwar Hahmud Ali
Khrime, Shri Rinching Khnndn
Krishan Kant, Shri

Kureel, Shri Jwala Prasad
Kureel, Shri R. L.

Lalji Bhai, Shri

Mahala, Shri K. L.

Mahi Lal, Shri

Mahishi, Dr. Sarojini _
Malhotra, Shri Vijay Kumar
Mankar, Shri Laxmapn Rao
Mathur, Shri Jagdish Prasad
Meerza, Shri Syed Kazim Ali
Mishra, Shri Shyamnandan
Mohinder Singh, Shri

Nayak, Shri Laxmi Narain
Negi, Shri T. S.

Orapn, Shri Lalu

Pandit, Dr. Vasant Kumar
Paraste, Shri Dalpat Singh
Parmar, Shri Natwarlaj B.
Parulekar, Shri Bapusaheb
Patel, Shri Dharmasinhbhaj
Patel, Shri H. M.

Patil, Shri S. D.

Patnaik, Shri Biju
Raghavendra Smgh Shri
Raghavji, Shri

Rahi, Shri Ram Lal :

Raj Keshar Singh, Shri
Ram, Shri R. D. .

Ram Awadhesh Singh, Bhﬁ

Ram Charan, Shri
Ram Dhan, Shri

Ram Kinkar, Shri

Ramachandran, Shri-P
Ramji Bingh, Dr.
Ramjiwan Singh, Shri .
Ranit Singh, Shri
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Bathor Dr, thwu Dnn
snhoo. Shri Ainthu :

~ 8ai, Shri Larang -

~ Saini, Shri Manohar Lal
Saran, Shri Daulat Ram

: Sarkar ‘Shri 8. K.

Satya Deo Singh, Shri

‘Sen, Shri Prafulla Chandra
Shakya, Dr. Mahadeepak Singh
Sharma, Shri Rajendra Kumar
Shastri, Shri Ram Dhari
Shastri, Shri Y. P.
Shejwalkar, Shri N. K.

Sheth, Shri Vinodbhai B
Shrikrishna Singh, Shri
Sikander Bakht, Shri

Singh, Dr. B. N,

Singhs, Shri Sachindralal
Sinha, Shri C. M.

Sinha, Shri H. L. P.

Somani, Shri Roop Lal
Sukhendra Singh, Shri
Suman, Shri Ramji Lal

Suraj Bhan, Shri

Swatantra, Shri Jagannath Prasad
Tan Singh, sShri

Tej Pratap Singh, Shri
Thakre, Shri Xushabhau .
Tiwari, Shri Brij Bhushan
Tripathi, Shri Madhav Prasad
Tripathi, Shri Ram Prakash
Tyagi, Shri Om Prakash
Varma, Shri Ravindra
Verma, Shri R. L. P.

Verma, Shri Raghunath Singh
Verma, S8hri Sukhdeo Prasad
Yadav, Shri Hukmdeo 'Nuﬂn
Yadav, Shri Ramjilal _
Yadav, Shri Vinayek Prasad
Yadvendra Dutt, Shﬁ
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MR, SPEAKER Subject*bo«l-.
rection, the result* of the Division ia:

Ayes ... 32;Noex ... 1“.

memﬁonwuw

MR. SPEAKER: Now, we come t®
the main amendment of the Govern-
ment. I put amendment No, 200 to
the vote of the House. The question
is:

Page 10, for lines 2 to 13, substi~
tute—

{1) in sub-section (1),—

(a) for the words “full value
of the consideration or any pamt
thereof received or accruing as a
result of such transfer”, the
words “whole or any part of the
net consideration” shall be sub-~
stituted; ' ‘

(b) in clause (a), for the
words “full value of the consi-
deration received or accruing”,
the words “net consideration”
shall be substituted;

{¢) in clause (b),—

(i) for the words “full value
of the considerstion received or
accruing”, the words “net con~
sideration” shall be substitut-
ed; _ o

(i) for the words “full value
of such consideration”, the
words ‘‘net considmtion“ -hm.
be aubstituted' '

{d) in Exphmn !,-—-

(i) !orthewordu, brackets
and figure ‘For the purposes of
this sub-section snd  sub-set-
tion  (3), ‘“specified = amet®
m«mmammmw_
.sests, navely:- the :

| 'man be nuwmmd. me!vrw.'

*The io’nowing Member also recorded h!a vota

' Nom Shri Ratansinh m:aa.



565 Finnoe Bill, 1979 "VAISAXHA 8, 1901 (SAKA) Finance Bill, 1970 366

“‘For: the purpuu of: this
sub-gection “speciﬂed asset”
means—

: (a)+in a case where the
‘original asset ig transferred
before the 1st day of the
March, 1979, any of the fol-
lowing assets, namely:—';

(ii) after clauge (vi), the
follwing clause shall be insert-
ed, namely:—

“{b) in a case where the
original asset is transferred
after the 28th day of the
February, 1979, such National
Rural Development Bonds as
the Central Government may
notify in this behalt in the
Official Gazette.”

(e) in Explanation 3, for the
words, brackets, figure and letter
“the full value of the considera-
tion or any part thereof in any
equity shares referred to in clause
(va)”, the words, brackets, figure
and letters *“the whole or any
part of the net consideration in
any equity shares referred to in
sub-clause (va) of clause (a)”
shall be substituted:

(f) in Explanation 4, for the
word, brackets and figures “clause
~{vi)”, the words, brackets, figures
and letter “sub-clause (vi) of
chuae (a)” shall be substituted-

(‘)lfterﬂxphnaﬂont" e

i Explanation  shall be
*Med.nameiy——- :

"E.npluaﬁm 8. “not consi-

Mﬁm",. in . relation to the

< transter. .of . & capital asset,
-mesns the full value of the
. considerstion received or accru-
i.ing as & result-of the transfer

aﬂmemmmtnmdnced‘
any expenditure - incurred
whnny and ‘exclusively in con- ‘_

mtionw!thmhmm

(2) in sub-section (IA).-- .

(a) for the words “full value
of the consideration or any part

- thereof received or accruing as a

result of the transfer”, the words
“whole or any part of the net
consideration in respect” shlll be
substituted; ‘ .

(b) for the words, brackets
and figures “referred to in clause
(vi)”, the words brackets, figures
and letter “referred to in sub-
clause (vi) of clause (a)” shall
be substituted;

(¢) in clause (a), for the words,
brackets and figures “said clause
(vi)”, the words brackets and
figures “said sub-clause (vi)™
shall be substituted;

(3) in sub-section (2), in the

Explanation—

(a) for the words “full value
of the consideration or any part
thereof received or accruing as a
result of the transfer”, the words
“whole or any part of the net
consideration in respect” shall be
substituted;

(b) for the word, brackets and
figures “clause (vi)”, the words,
brackets, figures and letter “sub-
clause (vi) of clause (a)” shall
be substituted;

(4)  in sub-section (8), in t}u.-_

Explanation,—

(a) in clause (iii), for . the :
words, brackets _figures.
“clause (vi)", the words, brackm ;
figures and letter “sub-clam (1)
of clause (a)” shall be suhlﬂm
ed;

(b) after clause (i), the tol- L
lowing' clause shall be innrted,
namely:— -

“(iiia) apeelﬂed ' unt"_
means— ‘

, (n) in relatinn to :ny Id-
dltioml mnemﬂon m’
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. March, 1979, any of the assets
referred to in clause (a) of
Explanation 1 Dbelow sub-
section (1);

{b) by in relation to any a0~
ditionaj compensation or addi-
tional consideration received
after the 28th day of Febru-
ary, 1979, the National Rural
Development Bonds referred
to in clause (b) of Explana-
tion 1 below sub-section
Qs

(3) in sub-section (4), in the
Explanation, for word, brackets and
ﬂgures “clause (vi)” the words, bra-
kets, figures and letter “sub-clause
(vi) of clause (a)” shall be substi-
tuted; -

(8) in sub-section (5), for the
words brackets and figures “clause
(vi)”, the words, brackets figures and
letter “sub-clause (vi) of clause
(a)” shall be substituted;

(7) in sup-section (8), for the
word, brackets, figure and letter
“clause (va)” the words, brackets,
figure and letters *“sub-clause (va)
of clause (a)” shall be substituted.’.
(200)

The motion was adopted.
MR. SPEAKER: The question is:

“That clause 8, as amended, stand
part of the BilL”

The motion was adopted.

Clause 8, as amdzd, was added to
the Bill

Clanse s--(AntMmem of section 64.)

SHRI KANWAR LAL GUPTA.: Slr,

I move g
Page 10— |
omit liney 21 to 32, (167) .
Page 11—
qmit lines 4 to 6. (188)

'ﬂcm,etch

AORE 3, WM Pnance BUL 1079 . . a6
ed anm:dg&n y ot :

smu W AGARWAL‘ Sir I
anove

Page 10. line 28, _!or “the bgneﬂt’_'.

substitute “the immediate or def-
erred benefit”. (301)

Page 11, for lines 4 fo 6, substi-
tute——

‘(i) for the words and brackets
“into the common stock of the
family (such property being
hereinafter referred to as the
converted property)”, the,,
words and brackets “into the
common stock of the family
or been transferred by the
individual, directiy or indirect
ly, to the family otherwise
than for adequate considera-
tion (the property so conver-
ted or transferred being here-
inafter referred to as the
converted property)” shall be
substituted;’. (202)

Sir, my amendments are only of a
clarificatory nature 80 a3 to avoid liti-
gation.

Sub-clause (a) () &
Explanation | below sub-
of section 64. muier
amendment, income
gpouse of an individual by
shlity, dommilssion,” fees’ of’
forfn of vemiunerstion from h”
1 which both the' indivitua! and the
#polse have subbtaritial ‘interest, will
bé included in the thtal iticorse of the.
individuai or the spouse’ whose total
inéome mluding m sﬂw emnmm-

53,_.
§& 3

J'Moved with ﬂ'xe recaﬁmmend&tion of the Pnnm
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and 202. Clause 9(a) (ii) of the
Finance Bill seeks to provide that
where the spouse of an individual is
a beneficiary under a trust and the
trust joins in any vartnership busi-
ness with the individual, the income
arisging from such partnership to the
trust, to the extent it is for the benefit
ol the spouse will be included in the
total income of the individual,

A doubt has been expressed that
this provision may not apply where
the ineome arising from the partner-
ship is intended to be utilised for the

deferred f@mﬁt of the spouse of the
individua

. With a view to avoiding any liti.
~ gation on this point the proposed
amengment 1o the Finance Bill seeks
royjde that where the spouse of

‘ viduxiabanegduyumc;era
{and the trust joins'in any part-
.”wlth the jndiyidual, the ‘in-
'arféiﬂg from s\gch partnershlp
ﬁb ‘ ty the ‘extent it
pr ﬁm jmimediste or deferred bene-

fit, "bf "the spotise will be included jn

the total income of the individual.
The - mama u thns ot a c!ariﬂ-
catbry ﬁnium _

g
if
2
3§
%
,.5;
%
§

I; ig. chriﬁca ory
of sectmh ;lug.?n P

-SHRI SATISH AGARWAL So ',
there i3 nothing more to be said, My'
second amendment is intended to
bring out the intention clearly '

MR, SPEAKER: ‘Mr. Kanwar Lai
Gupta are you witdrawing yoinr:
amendments Nos. 167 and 1687

SHRI KANWAR LAL GUPTA: Yas
Sir, I seek leave of the House to

withdraw my amendment Nos. 167
and 168. ‘

MR. SPEAKER: Has he leave of

the House to withdraw his amend.
ments?

SOME HON. MEMBERS: Yes,

Amendments Nos. 167 gnd 168 were,
by leave, withdrawn,

MR. SPEAKER: Now I put Gov-
ernment amendments Nos. 201 and 202
to vote,

The question is: —
Page 10, line 28,
for “the benefit”,

substitute “the immediate or
deferred benefit”, (201)
The motion was adopted.

MR. SPEAKER: The question is:~ .

Page 11, for lineg 4 to 6, subsw. '
tulem—

‘(i) For the words and braekeu _‘
“into the common stock of °
faxmly (such property being hete...
n sffer refmo::i o as the conyefts
eﬂ ropér: e wods and Bpas
cliets “intoy)the common ' swc:’i“ﬁ!f
the family or been tmﬂ-'!fmed by
" the indjvidugl, directly or indi-
rectly, to the family erwhgf-
than 1or adequate ' consideration
¢the property so cunverted or
transferreq being hereinafter : xu
ferred to ap the converted : pro.
perty)” shall be substituted,.i
.(202) S

Themot\anwuudopﬁad. _
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_ HR.SPEAKER- “W¢cometo the
" foain clause.

" The question is:—

“That Clause 9, as amended stand -

part of the Bill.”

The motion was adopted.
"C'Iause 9, as amended was addeqg to
' the Bill.

Ollllse 10. (Amendment of section
80C)
SHRI VINOD BHAI B, SHETH: I
beg to move:
Page 11, line 22—
for “plus 35" substitute “plus
40” (9)
Page 11, line 27,—
for “plus 20" substitute ‘“plus
25" (10)
SHRI R. VENKATARAMAN: I beg
to move:
Page 11, lines 22 and 23—
for *35 per cent.” (58)

substitute *“50 per cent.”
Page 11, lines 27 and 28,—

for “Rs. 6,750 plus 20 per cent.”
substitute “Rs, 7,500 plus 40 per
cent” (59).

MR, SPEAKER: Amendment No 44
cannot be moved,

SHRI R. VENKATARAMAN: We
" can move the amendment. You cannot
prevent me from moving an amend.
ment. The only thing is that it can-

novtbeputtovoteifltisnegaﬂved.'

Only when there is a negative deci-
sion, you cannot move it. Here there

"is no decision. 'ﬁtere!ore 1 will move
amendments No. 44,45, 58 and 59.

MR.  SPEAKER: Amendmém' No.
44 cannot be moved,
SHRI' R. vmmmm 1

‘want to mske a point, So-far as
amendmenis are concerned,: merely

becameithwveredbyamtherper.,y )
son’s amendment, you cannot prevent

'hnomchmla;
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ustrommwing it, We mm

-the amendment. Only if a decision:

is taken in some other amendment,.
then we cannot move if, This is the
point which 1 wanted to raise, You
please look at the rule. Somebody
is instructing you wrongly in this
matter. Rule 80(ii) says. . “An
amendment shall not be inconsistent
with any previous decision of the
House on the same question.” There-
fore, if there is a decision, then only
I cannot move it.

MR. SPEAKER: If it relates to 80
(ii), then you are right.

SHRI R. VENKATARAMAN:* In
the arrangement of rule 84 if you read
all these together, then you see -—hat
it will be. It has been the practice in
this House for a long time, There.
fore, I am bringing it to your notice,
Rule 84 says: _

“Amendments of which notice has
been given shall as far as practica-
ble, be arrangel in the list of
amendments, issued from time to
time, in the order, in which they
may be called. In arranging
amendments, raising the same ques-

" tion at the same point of a clause,
precedence may be given to an
amendment moved by the member
in charge of the Bill”

MR. SPEAKER: Amendments Nos.
9 and 44 are identical. Then it van-
not be moved.

SHRI R. VENKATARAMAN No,
Sir.

MR. SPEAKER: Your decision is
in respect of amendment No. §. .
SHR! R. VENKATARAHAN Ko.:
ssr supposehedounocmh.

your amendment is., :
emendment No. 9, Mmdmmh‘

_necessary,  But if your smendmnt

is rela‘ied to the a«ruer mm_mmt
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MR, SPEAKER This is what tha
earlier decision is: moving of idenw
tical amendments is not in order, But
the members who have tabled similar
amendments can speak in support of
the amendments imnoved earlier.

SHRI R. VENKATARAMAN: This
will put us in a great difficulty, I
will explain how, Suppose he Jdoes
not press his amendment.

MR. SPEAKER: You move your
amendment,

SHRI R. VENKATARAMAN: How
can I move my amendment when you

have now prevented me from moving
it?

MR, SPEAKER: Because he hss
moved it, Then when he withdraws
it, we can observe it

SHRI R, VENKATARAMAN: At the
stage of withdrawing. .

MR. SPEAKER: It he withdraws it,
then you have a right to move it, be.
cause that amendment iz no. more
there.

SHRI R. VENKATARAMAN: 1
want you to look at this. I have not
moved {t.

* SHRI VINOD BHAI B, SHETH: In
case I withdraw it, then ‘he must
have a chance to move it

MR, SPEAKER Suppose he vith-
.draws it.

"SHRT R. VENKATARAMAN: 1
“would - suggest~—which is a more tidy
procedure—that you allow all the
amendments to be moved. . In put.
.ing them to the vote, youmay choose
sny amendment which you think will
.cwer mest o! the points, :

smm There are m'

mﬂar decisions of fhe Spenm which
.kay~ "I one. amendmu_r:
“ Ahy pthor must not “be'

“ave ‘Mﬂdwm is this‘ Stmpm the‘. -
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first man withdraws the amdmta.
Then you can move your amendment .

SHRI R, VENKATARAMAN Haw
can I move it? This is the stage at.
which we are moving itt He hss.
moved his amendment, :

MR. SPEAKER: There is no diffi..
culty at all the moment Mr. Sheth
says that he is seeking to withdraw
it. He said, “No, I am pressing it.
because I have a similar amendment.”

SHRI R, VENKATARAMAN: The-

precedents are contrary to the rules.
You see rule 83,

MR, SPEAKER: Rule 83 may not be-
of much help to you.

SHRI R. VENKATARAMAN: Will’
you please refer to rule 85(2)? This
is the power which the Speaker has.
It says: “The Speaker, may, if he
thinks fit, put as one question similar:.
amendments to a clause ” That implies:
that the similar amendments can be
moved. How can I put similar
amendment when you say that I can.
not move the gimilar amendments.

MR. SPEAKER: The rule clearly
provides that if there is a decision,
then thereafter you are barred. Sup-
pose a decision is taken earlier, the
amendment is put to vole and it has-
been lost_thereafter you cannot put .
it. The o’ther question arises in the
cage of identical amendments. In the-
cage of identica] amendments, if the
first man moves his amendment there
is no point in the second man movlnz ‘
his amendment, If the first ~man
moves it, youcanmppoﬂ:l‘t" once:
you supportit,itbecomeaymm '
It he wants to withdraw, you can re.
sist it and you canmthntttmmtha
put to vote. ,

SHRI R. VENKATARAMAH What-' '
is the meaning of this clamse: . the

. Spesker may, if he thinks 8t ‘mut os.
one question, stmﬂnr mgudmem to-
: a c!ause o g
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whin gHiflir ‘dnd idéntical. = What

s the difficulty in the pre.
your dmendment 'if Mr. Sheth does
not press his émég#mgq_t. e

§HRI R. VENKATARAMAN: Hcw
cah T press it if T am not moving it?
‘There is a dificulty: Opposing his
motion for withdrawal of his amend-
‘ment is not the same ag moving my
amendment. I want to move my
-amendment. This will create a diffi-
wculty if Mr, Sheth says at the later
‘stage of the proceedings, as he is going
to say, from the Government side:
I do not press my amendment, A
very clever Member on that side can
shut out the opposition by moving
possible amendments which the other
side may give by saying: 1 have
moved these amendments: the other
amendments are barred and at the
time of voting he can very well say:
I am not pressing my amendments,
I want you to consider this matter. I
‘do not want you to give a ruling now.
Please consider it carefully.

MR, SPEAKER: I will consider it.
For the time being, if he does not
press, I will put your amendment: I
will allow you.

SHRI R. VENKATARAMAN: We
will put it to test right now: Mr.
“Sheth i not going to press. What is
the position?-

MR. SPEAKER: For the time being,
1 um withholding amendment no. 44.

SHRI R, VENKATARAMAN: T have
moved 58, 59. 1 am moving ~485. 1
“beg to move: o

“Page 11, lines 27 and 28—

for “Rs. 6,750 plus 20 per " cent”

Rs. 7,000 plus 30 per'.cent," (71)) .

MR. SPEAKER: Amendment nos,
78 and 79 canhot be moved as amend:.
ment nos, 58 and 58 had been moved,
Shri Kanwar Lal Gupts. e

SHR] KANWAR LAL GUPTA: I
beg to move®*;

Page 11, —
omit lines 22 to 32. (169)

SHRI VINOD BHAI B. SHETH:
What happens, I would like to know
If my amendment is not pressed
what happens?

MR. SPEAKER: [ have given him
permission to do it,

SHRI VINOD BHAI B. SHETH: The
rebate to the assessee on long term
savings is considerably curtailed by
this clause, Life insurance is a long
term saving and we give a solemm
promise to the public, if you invest
your fundg in the life insurance cor-
poration there is family protection
and financial  protection, This
amendment is not proper: itis a
breach of promise given to the public,
i¢ every Finance Minister is golng to
change this provision like this every
year, It upsets the long term saving
and creates in the minds of people,
uncertainty. Today an hon. Finance

Minister having some idess shoit
rural development is there. o

et



. The same thing hy when they
, 8ved for investment in either Unit
Trust or LIC, They are also on the
same line. I would request the hon,
Finance Minister to agree to my sug-
gestion. Let it remain status quo, as
it is. What you wil] be gaining by
way of revenue Rs. 9.6 crores, the
Government will be losing by way of
public savings which may be more
than Rs, 100 crores,

Let us equate revenue with savings.

Savings js more important sometimes

revenue. From this point of

view I request the hon. Finance Minis.

ter to keep the status quo so far as

premiume and rebates in LIC to the
tax payers are concerned,

SHRI DINEN BHATTACHARYA:
Shri Venkataraman’s argument may
be the same.

SHRI R. VENKATARAMAN: It
will be better,

MR. CHAIRMAN: Have you moved
your amendment No. 58?

SHRI R, VENKATARAMAN: I have
moved all my amendments—44, 45, 58

.and 58. .

. Madam, it is an elementary principle
"Yhat-—seonomic development must be
“based on investments from  savings
f‘ﬁnci not  investments from deposits
and created money. If you want sav-
inb.b, you must allow more domestic
‘gavings which is the Jargest sector ©d
"far as vavings are concerned. . The
“Planning Commission has itself osti-
" ymated that the boest source for savings

is the domesti- sector. They have -aid
“that every el .t should be made and
-every incentivy should be given _im'
gavings from the public, Savings acnie-
‘ved through taxation is really a bur-
" densome way of savings, whereas sav-
ings achieved through voluntary sav-
ings by people makes real contribu-
on to the economy. It is on this basis

$ion to 0
hat the previous Finance Minister

fgreed that weshould gtive liberal al- .

ﬁmﬁ - the purpose of domestic
Lavidgs and he fAcrédsed -the Timit of
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378
savings from Rs. 20,000 to. Rs. 30,000,
It was provided that first 5,000 rupees
will be free of tax, on the next Rs..
Rs. 5,000, it will be 50 per cent, and:
thereafter on the balance there will:
be 40 per cent tax exemption.

Maaam, we have given a very libe-
ral concession to b capital gains—
these who make money without any
effort, physical, mental, and moral.

SHRI DINEN BHATTACHARYA:
Is it not morals '

SHRI R. VENKATARAMAN: It is.
an immoral way.

SHRI VINODBHA! B. SETH: HD;V'

could you say that it is without any
effort?

SHRI R. VENKATARAMAN: Shri
Sheth, I am an economist. For the last
ten years they have not paid income
tax. It will be the same as capital
gains tax which you pay. You avoided
income tax during this period. You
get it in lumpsum and then you want
to avoid tax by saying that it i3 a
capital gain,

Now, where in the world is capital
gains exempted from taxation. It is:
a strange socialist philosophy that
your party is having. Added to that
you say that on the savings of
individuals, the middle class people
who have to save for their future,
for their children and old age, will
not get tax exemption while on the
other hand people Wwho get ,capi‘l‘:_a!.'
gains will get tax exemption. This
is a most immoral proposition. There-
fore. 1 very strongly urge my amend-
ments 58 and 59 so that at least the .
status quo is restored. Otherwise, the-
little effort that is now being made °
to mobilise savings will be further
eroded and the Government will:
depend more and more on the Nasxk
printing press and _other . security:
printing presses. I do not. know it
it is true, but 1 am told they are now -
thinking of a thirg printing press for-
pibting Tno!‘ea: 1 mey mentichi #n-
jncident i this - con aetmm
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" [StriR Venkstaraman]
‘will be very revealing. When we

. -were in the Planning Commission,
the proposal for the second security

press came and the brilliant Deputy
"Chairman of the Planning Commis-
-glon at that time. Dr. Gadgil said,
“Pirst clear it because otherwise
- there will be no plan!” Therefore, let
“us not depend on createq money, on
“deficit financing for our plans. Let
" ug depend upon savings and let us
encourage savings. I would strongly
‘urge the Government to accept these
-.amendments,
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SHRI T. A. PAl (Udipi); Madam,
1 do not know whether it js inten-
tional or unintentional. A combina-
tion of taxation measures ang denial
of certain exemptions have been
hitting the middle class more than
anyboay else. A surcharge og,.
income-tax, then the compulsory de-
posit scheme and then those who are
willing to save are to be punished by
saying that you are not going to be
given any concession for your
saving. Apart from that, whether
the Minister agreeg with it or not,
the prices are rising not only of
thoge commodities which have been
subjected to excise but on hiy own
admission, everything else, which is,
of course, ij; a dangerous stale of
affairs, Why is it that in this country
the outdated concept is there that
the savings are to be mobilised
through taxation by the State?
Why should it not be encouraged
through savings? Why only tavation?®:
People should be encouraged to save
and not to spend, Our objective is
to see that consumption is reduced
and they save as much ag possible.
Whether domestic saving or household
saving, any saving can increase the:
wealth of the country.. Now, you
hold out the promise to the people
of this country that if you zave, you
will be given these concessions. Now,
the people plan their saving schemes
and when you enter a lotig ferm
saving scheme like the life insurance,
merely  because you  have changed

_your mind next year, can they com«

vert their policies into paig up? It
again, therefore, shows that there I8

‘mo consideratjon for the peopla #t

all. When we think of these tax~




) ;381 ‘ F‘imm mu, 1878 VAISAKHA 8, 1801 (SAKA) Finance: mu, 1973 3825 :

: mate more o.nd mm probleml
. rather than solving without
' getting any benefits out of it. ' On
“the other hand, when the inflation
takes place, who suffers? It iz the
middle class people who are not
going to get corresponding incresse.
DA increase iz & reminder to
the people that their long term
-saving through provident fund or
LIC gratuity is depreciating and
when they retire, they will get
something which has absolutely no
value. Now, does the State com-
pensate for its mismanagement? If
on account of the policies pursued
there is going to be inflation, is the
saver going to be benefited at all?
This is the only country which
‘punisheg the saver only. Even during
war time, Britain put loj of hoard-
ings to say ‘save for the safety o? tbe
country’. Now, I do not think that
we mean seriously. We do not want
saving even to build up the country.
I would request the Finance Minister
‘40 reconsider this decision and res-
tere the position that they have
sought ¢to disturb. In fact, we
should make savings more and more
attractive for al} classes of people.
While taxes will be inflationary,
gavings could be a powerful instru-
tnent end anti-inflationary instru-
ment. I would request him to
-seriously consider it

SHRI SATISH AGARWAL: I share
the concern of the hon, Members and
will hear in mind the consideration
‘that they have put forward not this
 year but next year. Under the
-existing provisions of law j.e. Sec-
" tion 80C the deductions are permissi-
‘Dle for long term savings in life
" insurence, public provident fund or
- othey contributions for the first 5,000,

‘hunidred per cent, next 50001~ 50 per
: Mandonthebahnceitismper
cent.. Now, under ‘the present
clause 10 of the Bill, we are keeping
the first slab of 5000/~ as

and ‘the next 5000/- ‘reduc-
- per cent and the balance to

hundred

been wmade to restore the exmting
provisions. ' There may be some:
validity in their contentiong but, I’
am sorry, I cannot accept them,

Now for the first Rs. 5,000 of pre-
mium annually paid normally . the: .
policy may be to the extent of-
Rs. 1} lakhs, because the duration '
normally iz 25 to 30 or 35 years.
Even if you take the period as 2§
years, for such a policy the premium:
comes to Rs. 1,000 or 1,500. Later on,
you have another policy and then'a
third policy. So, a premium of "
Rs. 5,000 gets a policy of more than
Rs. 1 lakh. For having a policy of
Rs. 1 lakh one should belong to a -
very good middle class tamily.
Normally, an average middle class
family cannot afford to have a policy
of Rs. 1 lakh. Further, upto Rs. 5,000
premium 100 per cent is allowed.
So far as middle clags families are
concerned, they shall get 100 per .
cent exemptmn upto Rs, 5,000. Those K

people who have policies for Rs. 3 .
lakhs or 4 lakhs, they can bear this -
sacrifice, which would not be much.
Previously, it was 50 per cent. Now -
we have reduced it to 35 per cesit.
Those who go beyond that, that
means having policies worth Rs. 8
lakhs or 10 lakhs naturaliy they can ",

SHRI T. A. PAL: Why should you

‘introduce it?

SHRI SATISH AGARWA.L;'. " So,.-.{:l':.
the number is net that much. There- ..
fore, the plea of “middle class” should.
not "be brought in. S '

Then, su T. A. Pal said that' -m:
long term saving planning showld:
be made, we should not discourage
this, we should not be m:udod by

~ other considerations and so on. These.

will be wvali§ for one year, ai the:
end of which we will know ifs'
impact. But I can assure you' t k.
no middle class people will be - :
Shri Vinodbhaj Sheth wmh to’ mdn
35 per cmt to 40 w am Mm_m;f
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cent to 25 per cent,
Venkataraman wantg to raise 35 to
. 40 per cent and 20 to 30 per cent.
. With all due respect to them, I am
sorry I will not be able to accept
their amendments at this stage,

SHRI T. A. PAI; I want a clarifica-
tion. It is always usual for the
Government to say ‘“we will not
agree” or ‘“we will not do il”, to be
absolutely unreasonable and refuse to
convinced.

MR. CHAIRMAN: You ought to
know that well

SHBI SATISH AGARWAL: T have
accepted the validity of some of the
arguments, But I cannot accept
these amendments.

SHRI T. A. PAI: You were saying
that for a premium of Rs. 5,000 a
person willget Rs. 1 lakh. It a
person continues to pay premium
for a period of years, if you calcu-
late it, lie will be paying more money
than what he will be getting and, if
you take into account the inflation,
perhapg he will get much less than
what he is paying, unless he dies.
Therefore, to say that a man would
be getting RS. 1 lakh as insurance is
not correct. A person or his depen~
dents will get Rs. 1 lakh only when
he dies early. Therefore, in order to
make insurance attractive as an
investment . . .

MR. CHAIRMAN: In the name of
a clarification, you are continuing
your argument.

SHRI T. A, PAI: The Minister is
trying to convince the House that a
person will get Re. 1 Jakh from
insurance ¥ he pays Rs. 5,000 as
premium.

MR. CHATRMAN: This discussion
will go on endlessly.  Now, Shri
Sheth, are you m-esxing your amend-
ments?

 SHRI VINODBHAI B, SHETH:

I want 40 withdraw tny emendments;

while Shri.

PRI W10 Py B Is 38

SHRI R. VENKATARAMAN No,
I object to it. I have already raised |

this point with the Speaker

MR. CHAIRMAN: I put &mend-.
ment No. 9 tp the House, ,

Amendment No. 9, was put anﬁ
withdrawn,

MR. CHAIRMAN: Amendment
No. 10. Has the hon. Member the
leave of the House to withdraw his
amendment?

SOME HON. MEMBERS: Yes.

Amendment No. 10 was by leave,.
withdrawn
SHRI R. VENKATARAMAN: 1
seek leave of the House to with-
drawn my amendment No. 45.

MR. CHAIRMAN: Has he the leave:
of the House to withdraw his amend-
ment. '

SOME HON. MEMBERS: Yes.
Amendment No 45 was by leave,.
withdrawn. ‘ '
17 hrs,

MR. CHAIRMAN I put Amendment.
No. 58 moved by Shri R. Venkataramau
to the vote of the House.

Amendment No, 58 was put and

negatived
MR. CHAIRMAN: Now. I put
Amendment No, 59 of Shri R.

Venkataraman to vote,
Amendment 59 was put and negatived -

MR. CHATRMAN: Mr Kanwar Lal:
Gupta, are you pressmg your amend-
ment No, 1697 -

SHRI KANWAR LAL GUPTA: I
bave no choice except to. wlthdmw*_
my amendment : L

MR. CIMIRW ¥fm l)ave
choice Iam ﬁ%maohm“

mtnemmymnm
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Has he the leave of the Housg to
'withdrew hig amendment?

SOME HON MEMBERS: Yes. _

Amendment No 189 was, by
' withdrawn

leave,

MR, CHAIRMAN: The question is:

“That Clause 10 stand part of
the Bill.”

The motion was adopted.
Clause 10 was added to the Rill

Claufe 11— (Insertion of new Scction
80 GGA)

SHRI VINOD BHAI B.
I beg to move:

Page 12, line 12,—

after “as” insert “one of” (11).

SHETH:

Page 12, line 17,—

after “as’ insert “cne of” (12

SHR] KANWAR LAL GUPTA. 1
am not moving Amendment No, 170.

MR. CHAIRMAN:
you want to speak?

Mr. Sheth, do

‘SHRI VINOD BHAI B. SHETH: 1
want to withdraw my amendments.

MR. CHAIRMAN: Hag he the leave
of the House to withdraw his Amend..
~ments?

SOME- HON. MEMBERS- Yes,

" Amendments No, 11 and 12 were, by
waue withdrawn. .. .

MB 'CHAIRMAN- The q.uestlon is:

‘That Clause 11 stand part of the
mn" ‘
The motwn VJas adopted
C'umse n was added to the Bill

_ mm, I%(Amndmem o:f

"I’hat is to say, even ‘if; ..-‘.. .

aaction

SHRI R, VENKATARAMAN (Mad-
ras South): I beg to move:

Page 12, lines 37 a_na_as;—"‘ '

after “industrial undertaking’_’

insert——

‘not being a small scale in-
dustrial undertaking as defined
in clause (2) of Explanation to

sub.section 2 of section 32A"
(133), ‘
Madam Chairman, the previous

Government gave facilities for deve-
lopment of industries in thig country.
They gave investment a'lowance for
new industries and they also gave
tax hisiday for new industries, ' The
only way in which they thought that
the industrial development would take .
place at ¢ rapid pace, thai would de-
velep the economy ag well as  find
employment for a large number of
people was by giving these concessicns,

The former Finance Minister . Mr. "
Patel, in 1977, thought that the invest-
ment allowance need not be given for
non-priority industries and therefore
he introduced the Eleventh Schedule
in which he mentioned a number of
industries which will not be eligible
for investment allowance. ' But, -at
the same time;, Mr. Patel, . who knew
the subject very well, took care to see
that small.scale industries are given
an investment allowance under Sec.
32(a) of the Income-tax Act. Mnr.
Patel provided that the investment
allowance will be available - in the
case of small-scale industrial under-
takings for purposes- of business -or-
manufacture or production: : of any
article mentioned in- the scheduie.

MR. CHAIRMAN May I requeet

. those Hon. Members who are ot

interested in the dxscussions to kqep
their voices low for thair persoml
dmcussion.

" SHRI'R. V'ENKATARAMAN my
' I also tell them that they wort't bn

called for division and they mlsr xo*‘

. {!Mbvkddj- wtth.-thg rwommendhtz;; of

. the Presidant
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Now. the former - Finance Mmister
Mr. Patel provided that small scale in-

© 'MR. CHAIRMAN: I think the Hon.
Members should have the conrtesy of
keeping their voices low when some-
" 'body is spukmg other than them-
-selves,

SHRI R. VENKATARAMAN: The
former Finance Minister provided that
even if small scale industrieg were
enpaged in production of the articles
‘mentioneg in Schedule Eleven, that
“is itemg considered to be not essen-
tial, still they will be entitled to in-
‘yvestment allowance because he want-
ed t6 protect the small scale indus-
tries.

i do not know whether it
ig through oversight or something
worse, when the amendment to tax
holiday comes, he says, those indus-
tries covered by the Eleventh Sche-
dule will not be entitled to the tax
holiday~—not only large scale indus.
tries but even small scale industries
which are covered by the Schedule.
1 want to ask what is the point in
depriving the small scdle industries of
the tax holiday when you hag given
the benefit of investment allowance to
the small gcale industries. The great
claim or myth of the Janata Gov-
ernment that they are the chamipions
of the small scale industries stands
exploded because the benefit of in-
vestment allowance is allowed to the
small scale industries, but thiz prin-
ciple has not been extended to the
small scale industries when it comes
to tax holiday, I think there has
been a mistake or oversight, Gov-
ernment should give the benefit of
téx holiday to the small scale indus-

tries. That is why, | have moved

this amendment, No. 133. Oa page
12, liries 37-38, I have suggested that,
in. the case of zmall scale industries
&g defined in clause (D) of explana-
tiori to . sub-section - 2 of section
33A the benefit of the tax holiday
should be available, that is 1o say,

- APRIL 26, w19
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the small scale industries should have -
the benefit of the tax holiday, It
does not require 3 great deal of argu-
ment to convince anybody that = the
small scale industry does deserve the
benefit of the tax hohiday. I have,
therefore, maved .this amendment,

SHRI SATISH AGARWAL: Mr.
Venkataraman has moved his two
amendment 133, and he has advocat-
ed the cause of small scale  sgector.
Government is committed to promote
the growth of the small scale sector.
But we want the small scale sector to
concentrate on priority areas. if they
concentrate on priority areas, then
they get the benefit of tax holiday. It
is only to the industries which are
not concentrating on priority areas
that thig tax holiday is being denied.
The hon, Member has referred to the
industries in the Eleventh Schedule.
In the case of investment in these in-
dustries, Government does not want
to extend the tax holiday benefit.
What are the industries mentioned in
the Eleventh Schedule? Beer, wine
and other alcoholic......

SHRI R. VENKATARAMAN: Do
not mislead the House. I will read
out the list It includes radios.
taperecorders, electric fans, domestic
electrical appliances, household fur-
niture, and go on. What do you
mean by saying only ‘beer’?

SHRI SATISH AGARWAL: "' Why
do you get provoked? That iz the
first item in the list. While reading
out the list, ] will have to read the
first itemi also. The Arst is beer,
wine and other akoholic drinks.
This is the first—Om Shri Gane-
saye Namha, . Othér things come
later on—tobacco, tobaeco ‘prepara-
tions smoking mixture. The third is

‘cosmetics, toilet preparations and so
‘on. Aerated waters, grmphonu, Te-

cord players etc. etc. These are the
fields and no units, the Govcmmam
feel, which are in these fields, big or

s smull should be entitled to this allow-
ance.. So I am not eonvmcad \vi’ﬂ!”fhl‘_
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argum 'oi the hon Member who
hag tried to raise the bogey of small-
scale sector to get this allowance,

. SHRI R. VENKATARAMAN: If that
is the kind of argument, then why do
you give an investment allowance for
the small scale sector?

SHRI SATISH AGARWAL:
priority industries,

SHRI R. VENKATARAMAN: There
must be some consistency. If you say
that they are not priority sectors, I
accept. This is given not because of
priority but for employment purpaoses.
Why *do you then give investment
allowance under Sec. 32A for small
industries? please read the section.

SHRI SATISH AGARWAL: We are
dealing with clause 12 at the moment.
This is the position with regard to
this clause. If the small scale industry
is engaged in the priorty sector, it i3
entitled to tax holiday.

MR, CHATRMAN: Are you pressing
your amendment?

SHRI R. VENKATARAMAN: Yes.

MR. CHAIRMAN: 1 will then put
it to vote.

Amendment No. 133 was put
negatived,

MR. CHAIRMAN: The question is:

“That clause 12 stand part of the
BilL,

For

and

The mation was adopted.
Clause 12 was added to tne Bill,

. Clause 13— (Insertion of new wection
- 0JTA). S
. SHRI KANWAR LAL GUPTA: I
beg to -’m": : o
Page 12, lve 12— | _
“for “Rs. 10000 substitute “Rs.
S (1) .
“Page 13— -
7 omuit liwes 14 to 18, (172)

SHRI SATISH AGARWAL: I beg to
move: - S

Page 13, for lines 10 to 18, substi-
tute— C

“from such profits and gains of an
amount equal to one-third of
such profits and gains or ten
thousand rupees, whichever is
lesg™, (203)
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MR. CHAIRMAN: Mr. Gupta do
you wish to press your amendments?
or withdraw them?

SHRI KANWAR LAL GUPTA: 1
want to withdraw them very re-
luctantly.

MR. CHATRMAN: Does the hon.
Member have the leave of the House
to withdraw: it reluctantly? :

SOME HON, MEMBERS: Yes.

Amendments Nos 171 and 172 by leave,
withdrawn, L :
MR. CHAIRMAN: Now, I shall put
Governmet amendment to vote.. -
- The question is: e
“Page 13, for lines 10 ta 18,

‘from such profits and gains of an
amount equal to one-third of such
profits and gains or ten -thousand
rupees, whichever is less”.’ (203).

The motion was.. adopted.
MR. CHAIRMAN: The question is:

“That Clause 13, as amended,
stand part of the Bill.”

The motion was adopted,

Clause 18, as amended, was added to
the Bill.

MR. CHAIRMAN: Clauses 14 and 15.
There are no amendments. I shall put
them together to the vote.
The question is;
“That Clauses 14 and 15 stand part
of the Bill.’
The motion was adopted.

Clauses 14 and 15 were added to the
Bill.

Clause 16—(Amendment of section
208)

MR. CHAIRMAN: Now we take up
clause 16. There are amendments.

SHRI VINOD BHAI B. SHETH: I
move:

“Page 14, line 32—

for  “Rs.  20,000°
“40,000.” (13)
SHRI KANWAR LAL GUPTA: I
move: '

“Page 14, line 32—
for “20,000"  substitute  “Rs,
33,000" (173)' o

SHRI VINOD BHAI B, SHETH: .
On the registered firm I do not know .
why he has proposed to decrese the
limit, The resl value of the' rupee
is now considerably reduced. Now,
the limit should have been enhan-
ced,  First of all, I thought ' that
there was a typographical srror, But -

- substitute

1 verified that and I founil that that
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. t
1t should be Rs. 50,000, I further
g0 and say that taxing the register-
_ed firm which is just having an in-
come of Rs, 10,000 will only mean u
clerical burden. For example if a
registered firm, has an income of Rs.
12,000 still it has a taxable burden
even if the partners have no cther
income from that firm. Please
consider the value of the rupee at
the present time and emhance the
limit of taxation income of the re-
gistered Firm,
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SHRI - SATISH AGARWAL:
'Madam Chairman, i this particular
clause 16 the only provision is to
make it compuilsory for the register-

ed firm to say tax in sdvance whose
income is twenty thousand or over

233,

that, Previously it was thirty thous-

and. The hon'ble members want it
to be restored. The exemption limit"
is ten thousand in he case of regis-
tered firms also, If their income"
is more than ten thousand ~ they
have to pay income tax. The only
question is whether they should pay
the tax in advance: Every individual

has to pay his tax in advance. That
particular analogy has been applied.

There is no question of additional

revenue. Of course, advance pay-
ment will be received by the Gov-
ernment. So, I am sorry I cannot

accept the amendment,

SHRI VINOD BHAI B. SHETH: I
seek the leave of the House to with-
draw my amendment No. 13.

Amendment No. 13, was by leave
withdrawn,

SHRI KANWAR LAL GUPTA: I
seek the leave of the House to with-
draw my amendment No. 173.

Amendment No., 173 was, by
withdrawn.

MR. CHAIRMAN: The question is:
“That Clause 16 stand part of
the Bill” :
The motion was adopted,
Clause 16 was added to the Bill

Clauses 17 to 19 were added to the.
Bill.

Clauge 20— (Amendment
245 D).

SHRI VINOD BHAI B. SHETH:
I beg to move: ' '

“Page 16, after line '34.' insert..

1 *“IB. The Settlement Commission
. shall be empowered to settle cases
"arising out of disputes of < Estate
Duty alse.”. (14) =
It is a small amendment, There is
a settlement Commission for. wealth
tax and income tax. I ‘do not know .

leave,

of section

‘why for Estate Duty there.is no .
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Setﬂm\ent Comnﬁssinn Thm is
considerablp | Htjgetion in  Estate
Duty. Such matters can be settled
in the interest of revenue and Estate
Duty payer in the Settlement Ccm-
mission, The honble Minister a little
while ago said that he believed in

settlement and not litigetion. In
litigation . I

order fo reduce the
would like to extend the facility of
Settlement Commission and widen
the scope of settlement.

SHRI SATISH AGARWAL: Madan
Chairman the hont'ble Member who is
seeking to move this amendment No,
14 is not only my esteemed friend but
is an ex-Finance Minister of Gujarat
and a good advccate also. He is well
aware of the position. We have got the
Income-tax Act. We have got the Wealth
Tax Act. We have got the Estate Duty
Act and the Gift Tax, Act, Regarding
Wealth Tax, if disputes arise, they
have to be decided by the Wealth Tax
Settlement Commissioner. If you want
that disputes - arising out cf
Estate Duty should be decided by
some Settlement Commissioner, then
provigion has to be made in the
Estate Duty Act and not in the In-
come-Tax Act. However his sugges-
tion will be looked into and we will
examine it. I am sorry. I cannot
accept his amendment as it is a misfit
here,

MR. CHAIRMAN: Mr. Sheth, sre
you withdrawing your amendment? -

SHRI VINODBHAI B, SHETH: Yes.
I seek Jeave of the House to withdraw
my amendment No. 14,

MR, CHAIRMAN: Does the hnn
Member have the leave of the House
to vr!thdrew his amendmant No 147

SOME HON MEMBm Ye:.

. o]
MR, CHAIRMAN Leave is granted.

Amndment No. 14 was, by leavc L

uﬁthdrawn.

A?RIL 26, 1979
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MR. CHAIRMAN: Nowl’.willput_-
Chwseﬂﬂtothevoteo!thenoule

The question is:

“That chuse 20 stand ;part of
theBi\

The motion was adopted.
Clause 20 was added to the Bill.

Clagse 21—(Amemdment of sectien
2486).

SHRI SATISH AGARWAL: I beg
to move Amendment No. 204 to
Clause 21.

I beg to move:

Page 17, after line 38, insert—
(e) in the Explanation, clause
(b) shall be omitted.” (204).

MR. CHAIRMAN: Have you any-
thing to say on that?

SHRI SATISH AGARWAL: Yes.
My Amendment No. 204 to Clause
21 is to this effect:—

Clause 21 of the Finance Bill seeks
to make certain modifications rela-
ting to the jurisdiction of Commi-
ssioners Appeals. Sub-clause (a)
seeks to secure that all appeals
against specified orders in the case
of companies shall henceforth lie to
Commissioners, Appeals. .

In view of the gbolition of the
distinction in relation to afipeals in
the cmse of domestic companies and
foreign cumpanies the proposed

_amendment to the Flnmce B;n poeks

to make a change of a dnﬂing_
nature to omit clause (b) of the ex- -
planation to section 246 whith deﬂnu’
the expressions ‘domestic corspanies’
and ‘foreign companies’, The proposed
amendment is. thus, cmly of a dnfﬁm
nature

‘MR, CHATRMAN: Iwmnowmt
the Government — Amendment Ne. -
mwthemotﬂuﬂm o
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“Page 17, after line 38, insert—

“(¢) in the Explanation, clause
{b) shall be omitted.” (204)

The mdtion was adopted.

MR. CHAIRMAN: Now the ques-
tion is:

“That Clause 21, ms amended,
stand part of the Bill.”

The motion was adopted.

Clause 21, as amended, was added
to dhe Bill.

Clause 22 was added to the Bill.

Clause 23—(Amendment of section
4—Wealth-tax),

SHR]1 SATISH AGARWAL: I beg
to move my amendment No. 205 to
Clause 23.

I beg to move:

Page 18, for lines cp to cG, substi~
tutew—

‘(a) in sub-section (1A), for the
. 'words and brackets “into the - com-
- mon stock of the family (such pro-
party being hereinafter referred to
as the converted property)”, the
words and brackets “into the com-
mon stock of the family or been
. transferred by the ingividual,
directly or indirectly, to the femily
otherwise than for adequate consi-
‘deration (the property so converted
or transferred being hereinafter
“referred to as the converted proper-
ty)" shall be substituted’. (205).

. Clause 23 ot the Fmance Bill

seeks to provide that where an in-
-dividual makes a gift of his separate

' by to the Hindu  Undivided
‘Family of which he  is a member,
‘the vdlue of such property will be
/included in the net wealth ‘of the

- individual,

Fevernment : Amendments NUS-‘;

1L nas oeen  NOWCRa TRAV: mﬁ‘f'._.f"
amendment may not cover cue! -
where an individual makes an “if~ .~

direct gift' of his separate mqperty.
to the family or where he transfers
his separate property to the family
at less than its market value, . The .
proposed amendment seeks to . plug.
this loophole. This amendment,  cor«
responds to the similar amendment
proposed in Clause 9 of the Finance

Bill, in relation to the Income-tax,

MR. CHAIRMAN: All right I will
now put the Government amend-

ment No. 205 to clause 23 to vote.

The question is:

Page 18, for lines 34 to 37, sub-.
stitute—

‘(a) in sub-section (1A), for the -
words and brackets “into theé
common stock of the family (such
property being hereinafter refer- -
red to as the converted property)”,
the words and brackets “into the
common stock of the family ‘or
been transferred by the imdividu- -
al, directly or indirectly, to the
family otherwise than for ade-
quate consideration (the propeyty
so converted or transferred being
hereinafter referred to as the con~
verted property)” shall be sub-
situated'. (209). :

The motion was ado.pted,

MR. CHAIRMAN: The .question
is: o

“That Clause 23, as  amended, .
stand part of the Bill” '
The motion was adopted. -

Clause 23, as amended, was added to
the BIL” ... .. _

Clause 2¢ to 28 were ndded to zhe.,.i
Bill, : Lo
Clsuse w-—-(Amendment nj Act 1 czf-“"
1944) \
‘MR. CHAIRMAN Thm ‘ate

and 52. coen
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SBRI SATISB AGARWAL I be:
_ to move Amendment No. Bl.

I hex to move;

“Page 22, line 8 after “20" in-
_ sert “(1) (51)
MR. CHAIRMAN; You may move
your next amendment No, 52.
-SHRI SATISH AGARWAL: I
. ymove Amendment No. 52.
-1 beg to movel- .

APBIL 26, 1979

~Fimance Bill, 1979 S 4'qo_

‘(2) The first Scheduue to ithe
Central Excises Act shall have

and shall be deemed to have “had
effect ag if—

(a) the following Items (here-
after in this section' referred to
as “the said Items” had been in~
serbed therein at the places in-
dicated Dby their respective
numbers, with effect on and from

the 1st day of March, 1979,

Page 22, uafter line 8, insert- namely:—.

[ —— ———

Item No. Rate of duty

Description of goods

ﬁ) (2) (3}

“47. LOCKS, ALL SORTS, AND KEYS THEREFOR

. Twenty Per cent.
ad valurem,

" & planatien.—*' Lock ™ mecans a locking device operated by & key or controlled by a combina
tion of lewers or figures.

s9. TOOTH BRUSHES

Twenty -five per cent
ad valorem’’. ;

Explanation.—For the purposes of
sub-sections (2) and (3) “appointed
day” means the day of the coming
into force of this section’. (52)

{b) the said Items had been
omitted on the appointed day,

and the provisions of section 6
10 of 1897 of the General Clauses
Act, 1897, saal] in relation to the
omission of the said Items effected
by clause (b), apply as they apply
relation to the repeal by a Central
Act of an enactment.

On these amendment Nos, 51 and
52 to Clause 29, 1 have nothing much
to say. These are only consequential
smendmentg which I request the
House to adopt.
(3) Notwithstanding  anything
contained in the provisional Col-
16 of 1931 lection of Taxes Act, 193]
anything done or purported to have
been done or any action taken of
purported to have been taken, be-
fore the' appointed day under the
Central. Excise Act, by virtue of
clause (v) or clause (vi) of Part
1T of the Third Schedule to the
Finance Bill, 1979 read with the
‘Provisional Collection of - Taxes
" Act, 1981, shall be deemed to have

been. done or taken, for all pur-
. pows. under the First Schedule to
ihe Cenfral Excises Act as amen- -

ded by sub—secﬁun (2)

MR. CHAIRMAN: All right, I will
put Government amendment No, 51
to the _v_ote _of the Kouse.

The question is:

Page 22, line 6, after “20" insert
(1) (51).

The motio'n tmu adopted.

MRCHAIRDLAN Iwﬂlmwput

Gova-nment Amgndment No. 83 ta
ihﬁ vote. B
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 The question is: ,
Page 22, after line 8 insér_t—-—

(2). The First Schedule to the
Central Excises Act shall have

and shail be, deemed to have had
effect as if— .

D I T TrPr————.

(a) the following items (there-:
after in the section referred to.
as “the gaid Items”) had teen.
inserted therein at the places
indicated by their respective
numbers, with effect on and

from the 1st day of March, 1979,
namely; — _ '

Item No.

Description of goods

Rate of duty

(1

s o et e

(2)

3

.

47. LOCUKS, ALL SORTS AN

Ecplgnation.—* Luck ** means a locking
tion of letters or figures

59. TOOTH BRUSHES

D KEYS THEREFOR

Twenty per cent
ad valorem.

device operated by 'a key or controlled by a combina-

Twenty-five per cent
ad velorem,';

(b) the said Items had been
omitted on the appointed day.

and the provisions of section 6 of.
10 of 1897 the General Clauses Act,
1897, shall in relation to the omeis-
sion of the said Items effected by
clause (b), apply as they apply in
relation to the repea}
Act of an enactment.

(3) Notwithstanding anything
contained in the Provisional Col-
16 of 1987 lection of Taxes Act,
1931, anything done or purported
to have been done, or any action
taken or purported to have been
taken, be fore the appoint.ed day
under the Central Exercises Act by
virtue of clause (v) or clause (vi)
of Part II of the Third Schedule to
‘the Finance Bill, 1979 read with
the Provisional Collection of Taxes
Act 1831, shall be deemed to have
been done or taken for all purpos-

. es, under the First. Schedule to
~ the Central Excises Act, as amend-
_'ed by sub-section (2).

. . Explanation.—For the purposes
of mbxzacﬁon (2) and (8), “appoin-

‘ted ‘dey”  means the' day of -the

by a Central -

coming into force

of this section’.
(52).

The motion was adopted,

MR. CHAIRMAN:. Both the Gov-~
ernment Amefidments Nos. 51 ‘and
52 have been adopted. Now I will

put Clause No. 29, as amended,
vote, '

The question is:

‘That Clause 29, as amended,
stand part of the Bill’ .

The motion was adopted,

Clause 29, as amended, was added
to the Bill.

Clauges 80 to 34 were edded to the
Bill,
Clause 35— (Foreign - travel tax),
MR. CHAIRMAN: There i3 a Gov-
ernment amendment No. 53.

SHRI SATISH AGARWAL: |
beg to move amendment No. 53.

I beg to move:
Page 25, line 13,
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| ftﬁgr “Intem‘atiohél' Airports
- Authority Act, 1971,
insert “or such carriers,” (33).
This is oply.a_ consequeniisl smend-
ment. Previously we had only the
words ‘International Airports Autho-
rity Act, 1971, We are going to add

the words, “or such carriers”, It is
only a formal amendment.

~ MR. CHAIRMAN: The question is:
“Page 25, line 13.
after “International Airports
Authority Act, 1971,%
insert “or such carriers”. (53)

The motion was adopted.

MR, CHAIRMAN: The question is:

“hat Clause 35 aus amended,
stand part of the Bill”

The motion was adopted.
Clause 35, as amended, was added
to the Bill

MR. CHAIRMAN: In clauses 36 to
39, there are ho amendments,

The question is: .

“That clauses 36 to 39 stand part
of the Bill”

The motion was adopted.
Clauseg 38 to 39 were added to the
Bill,

MR. CHAIRMAN: Now clause 40.
Clause 40— (Power to make TUles).

EHRI SATISH AGARWAL: I beg
to move; o
after “section 33"
‘after “section 35" o
insert “or any carrier”. Eﬂ).

This 1§ more of less consequential to.
the -amendment that we have passed .

earuqrr.
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MR. CHAIRMAN: The guestion is:
Page 26, line 20, o
after “section 35"
insert “or any carrier” (56).
The motion was adopted.
MR. CHAIRMAN: The question is:
“That clause 40, as amended,
stand part of the Bill™
The motion was adopied.

Clause 40, as amended, was added
to the Bill.

MR. CHAIRMAN: In clauses 41 and -
42, there are no amendments, The
question is:

“That clauses 41 and 42 stand
part of the Bill."

The motion wWas adopted,
Clouses 41 and 42 were added to the
Bill.
. Mr. CHAIRMAN: Now clause 48.
11.38 hrs,

SHrt DumenvRa NATH Basu in the
chair,

Clause 43— (Amendment of Act 8 of
1898)

SHRIMATI PARVATHI KRISH-
NAN (Colmbatore): I beg to move:

page 28.""
Omit lines 3 and 4. (46).

My amendment is & very simple
one. The charges on the Inland Let-
fer have been incteased. 1 am
against that incresse. The point is.
that as far as the ordinary people
are concerned, they communicate

‘with each other mainly by post-

cards and Inland Letters. It is they

‘who are being directly taxed in

this Bill -Moreover Inland Letters
are not even available, - You are tax-
ing an unavailable commodity, as of
now, Everywhere the  complaints

* are that they are not available. Four

monthy ago, 1 wrote to ‘the hom.

‘Minister Shri Brij Lej Verms,  Bar-

ler, be wiy hokling egurt from  0ne
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otthelastmts there, Heis not
theve. now. Anyway, 4 months ago,
1 wrote to him, saying thut there are
no inland letters available in most of
the post offices of Coimbatore, parti-
cularly in the yural areas.

AN HON. MEMBER: They are not
avallable in Calcutta also.

SHRIMATI PARVATHI KRISH-
NAN: I do not know about Calcutta.
I had not been there then. 1 stand
corrected. It is not available in ail
the rural areas. I did not write about
Calcutta. I wrote about Coimbatore
distriet and I got a letter from him
that he wag having the matter ex-
ammed At that time, the complaints
1 recelved were from two post offices.
Now I am receiving complaints from
all the post offices. It is the result
of his examination. (Interruption) I
will ask him to stop the examina-
tion. But what is most important is
this. I would request that the Minis-
ter accepts my amendment and he
doeg not penalize the lowest income
group, by taxing inland letters. *

SHRI R. VENKATARAMAN (Mad-
rag South): I want to add my feeble
voice to the very eloquent appeal
made by Shrimati Parvathi Krishnan,
The amendment which we have given
ig really for the purpose of trying to
help the lower and middle class
people. This is not even for the mid-
dle ciass. The correspondence is carri-
ed on by the companies and the people
who can afforg through envelopes.
The ordinary people only write in
post cards and in inland letters. There-
fore, if you raise it by 5 palfse, this
ig not going to be such a large re-

- venue. Actuslly, the amount of re-
vemie which you will get . by this
item will not be very high consider-
ing the deficit of Rs. 1000 crores,
Rs. 2000 crores, Rs. 600 croreg on other
taxes and so on. This ig totally un-
necessary and it is irritating every-
body. 1 want to point out that a tax
:ghould not irritate the people. If a

tax frritates the people without get- -
ting' sufficlent money; then it is a bad

‘Under the canons of ‘taxation,

t'h!s s totally umceeptable tax. 'rhere.f
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fore, 1 would urge the hon, Minister
at least to accept thig amendment in
respect of post card. v

SHRI SATISH AGARW‘ALi ‘We-
have done this exercise most reluc
tantly. The postal serviceg are run-
ning in a loss; and on this service;
there is a losg of Rs. § crores. So, in
order to mobilise resources here and
there, we have tried to find out that
this is the item which jg used by them
and they can bear the burden, We
have not increased any rate, go far
as post cards are concerned, which are
generally used in the rural sector.
They do not use inland letters.
Honestly, they are mostly used, aart
from the Members of Parliament, by
the business community in their busi-
ness transactions, It is not that much.

(Interruptions)

SHRIMATT PARVATHI KRISH-
NAN: We take it that the Minister is
with the business community and not
with the people.

SHRI SATISH AGARWAL: Even
after increasing the rate from 20
paise to 25 paise, even then the postal
service on this account will be run~
ning in & loss. At present it is Rs. 9
crores. -

{Interruptions)

That is a different matter. Mr. Som- .
nath Chatterjee then what? Let the
House decide that thig deficit will be
fixed up at Rs. 2000 crores and every-
thing can be withdrawn or Rs. 3000
crores. This is my humble submission. .
Mr. Saugata Roy, I appreciate your
sentiments.

SHRI SAUGATA ROY: Why have
you introduced deficit ﬁnnmﬂng? '

SHR]I SATISH AGARWAL I ap.
preciate your sentiments. We. can
have that additional resource mobili~ -
zation through taxation in order fo
decrease the deficit further. We - did
our level best. I honestly give you a
picture. When we started for forma- .
tion of the bugel—permit me = Mr. .
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Chairman to sy a few words—what -

was the picture that came before us?
Rs. 10,500 crores were for tax re-~
venue; Rs. 3200 crores for State
share. What remaing is Rs. 7300
crores., Another non-tax revenue is
Rs. 2500 crores. Then the total re-
venue receipts are Rs. 9800 crores
and Rs. 5200 crores are the capital
receipts. The total came to Rs. 15,000
crores. This is the total revenue and
capital. Then you minus the public
spending of Rs. 11,000 crores. So,
there will be Rs. 4000 crores for your
budget. So, naturally, there is such a
huge deficit that we have to mobilise
all that. After all, we cannot permit
the postal services to run in deflcit.
‘We want to open more post offices in
the rural sector. They are not run-
ning in a profit and all that.

SHRI SOMNATH CHATTERJEE:
‘What is the amount of arrears of the

income tax?

SHRI SATISH AGARWAL: The
arrearg of income tax, as has been
rightly pointed out by Mr. Jyotirmoy
Bosu, is this. The figures are on his
tips. There are approximately RS,
900 crores. But it goes to the credit
of this Government that we have re-
alised Rs. 130 crores last year and
we have reduced the income tax
arrears to a large extent. We are
taking all effective steps. They are
pending for decades at least. That is
the whole position, They have been
accumulated; they are not of two
years. We have taken effective steps
to clear the grrears. I will give the
figures later on in this behalf. So, I
am gorry to accept the amendment
of the lady member which I wish I
could have accepted.

SHRIMATI PARVATHI KRISH-
NAN: He has accepled it. He is
sorry, but he has accepted it. (Inter-
capted it. -

SHRI SATISH AGARWAL: No, no.

. MR. CHAIRMAN: He has not 8¢«
cepted 4f. : T

APRIL 26, 19%.  -Acharya Vinoba- . o8 -

SHRI JYOTIRMOY BOSU: - Mr.
Minister, the figure of Rs. 840 crores
was given by your Minister. Where'
did you cite. this figure from? (Inter-
ruptions) I have got documents now.

SHRI SATISH AGARWAL: You
are disturbing us because you have
come jusg now. There are other mem-
bers who have contributed {0 the de.
bate and are maintaining the quorum
in thjs House. You have come just
now after taking your lunch, coffee,
tea and everything. We are sitting
here since morning without tea, coffee
and lunch. You have come just now.

SHRIMATI PARVATHI KRISH-
NAN: I am sorry that people walk in
and disturb the discussion. 1 want to
explain the amerndment as some per-
sons, Mr. Bosu also, may not b2
aware of what it is. I should like to
know from the hon. Finance Minister
how much he is expecting from this
increase in price on inland letter form
which are used by the common peo-

- ple. He may say that it is the busi-

nessmen who use it because they are
his only contacts. But I tell you that
1 have got complaints and the queues
that are gtanding in the post offices
in the plantation areas in  Valparai
are certainly not businessmen; the
queues which are standing in the
post offices in the rural areas in
Bengal snd Tamilnadu are not busi-
nessmen; they . are ordinary people
living in the rural areas. What is the
income he is expecting to make up
the shortfall of Rs. 11 crores - that
have nof been collected from big
businegg houses? .

SHRI SATISH AGARWAL: The
posta] services on this score are _in-
curring & loss of approximately Re. 9
crores, on this inland card e and
the income  that is empected -from
this increase will be - approximately
Rs. 3.5 crores. -~ . .

SHRI HARI wsmvhxmﬁ 3
and telephones. ARC went into this,
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SHR] SATISH AGARWAL: That
suggestion will be examined.

MR. CHAIRMAN: I shall put
amendment No. 46 to the vote of the
House. .

Amendment No, 46 was put and
negatived.

MR. CHAIRMAN: The question is:

“That clause 43 stand part of the
Bill.*

The motion was adopted.
Clause 43 was added to the Bill.
Clauses 44 and 45 were added to the

Bill.

MR. CHAIRMAN: We take up
clause 48. '
Clause 4f .Amendment of Act 38 of
1974) .

SHR]I R. VENKATARAMAN: I
have an amendment No. 103. I beg
u_: move:

Page 28,—

L4

omit lines 20 to 22. (103)

17.50 hrs.
[Surr N. K. SHEJWALKAR in the Chair]

Thig relates to the compulsory de~
posits. I have suggested that the com-
pulsory deposits must and with the
current year. The reason is this—the
tax payer is subject to a three prong-
ed attack. First he has got to  pay
surcharge on income tax, then he has
less concessions on savings, and added
to that he has to continue to pay the
compulsory deposit. All these three
added together is such a heavy bur~
den. The previous Finance Minister
said that this compulsory deposit will
. go on till the end of the year 1973-80
' -and the surcharge was increase by
" § per cent. He raised jt from 10 to
. 15.. Now ~ we have got

' additional compulsory deposit. Whe-
" ther you call it deposits or not, it is

surcharge . -
" from 15 to 20 and we have also got .

an outgoing from the earning of ‘the
person. Therefore, it is a heavy bur.

den. 1 know many of the salary

classes are unable to bear the bur.
den. They have no other means of

income. Therefore, this is a heavy
burden on them.

1 have, therefore, moved that the
copulsory deposit at least must end
with this year so that if they have
surcharge, let them not have deposit,
and if they have deposit, let them not
have sffiurcharge. But they should
not have both.

SHRI SATISH AGARWAL: Clause
46 of the Finance Bill seeks to con-
tinue this scheme of compulsory de-
posits for another two years 1i.e.
1980-81 and 1981.82. That is either
to mobilise additional resourceg for
development work and gide by side
to reduce the inflationary pressures
that the Government hag been com-
pelled to continue this scheme. This
has been a very conscious decision
and 1 have no other option but not to
accede to the proposal or request
made by hon. member Shri Venkata-
raman. I am sorry, I cannot accept it
under these circumstances.

MR. CHAIRMAN: Now I put am-.
endment No. 103 to Clause 46 to. the
vote of the House.

Amendment No, 103 was put and
negatived.

MR. CHAIRMAN: I now put
clause 46 to the vote of the House, _

The question is:

“That Clause 46 stand part of the
Bil.” o

The moution was adopted,
Clause 46 was added to the Bill...

~First Schedule

' MR. CHAIRMAN: There are lot of
amendments. B

' SHRIMAT! PARVATHI KRi-

 SHNAN: 1 beg to move:
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- . Page 36,
. Omit lines 1 to 5. (47)

SBRI R VENKA‘IARMAN 1
beg to move:

Page 41, line 34,—

‘ fof “twenty per cerit.” substitute
“fifteen per cent.” . (62)

Page 48, line 29—

_ for “twenty per cent. substitute
“fifteen per cent.” (63)

Pate “1 line wn""
for “twenty per cent.” substitute—
~ “fifteen pef cent.” (64),

Page 45, line 24,—

for *“twenty per cent” substi-

tutee—
“fifteen per cent.” (65)

SHRI T. A. PAI: I am moving
my amendments Nos. 80 to 85.

MR. CHAIRMAN: Shri Vayalar
Ravi's amendment No. 96 js the same
a; 47. So, it is out of question.

SHRI SAUGATA ROY: I am mov-
ing amendments Nos. 122 to 128.

SHRI KANWAR LAL GUPTA: 1
am moving amendments Nos. 174 to
182.

MR. CHAIRMAN: Shri B. K, Nair
eannot move his gmendment No. 184
because it is the same as 47. Shri
Dinen Bhattacharya cannot move his
amendments Nos. 190 and 191 because
190 is the same as 122 and 191 is the
same a5 126.°

SHRI SATISH AGARWAL: 1 am

moving the Government amendment
“No. 208, ‘

SHRIT A. PAI Ibegtomove'

Pace 30 nne ll,....

197 Finance Bill 107 4z
for “ffteen per cent.”
uten per

- substitute cant.”
80y ‘
Page 31, line 24—
for “fifteen per cent.”
substitute  “ten per cant.”

(81)
Page 32, line 5,~—
for “fifteen per cent.”

substitute  “ten per _ cent.”
(82)

Page 32, line 29,— o
jor “fifteen per cent.”

substitute “ten per cent.”
(83)

Page 33, ling 32.—

for “fifteen ver cent.”

<

substitute  “ten per cant.”
(84)
Page 33, ling 33,— .e
for “fifteen per cent.”
substitute ‘“ten per cent.”
(85) ,

SHRI SAUGATA ROY: I beg t0

- move—

Page 30, line 18—
!or “fifteen per cent.”

substftute “one - per eent v
©(122).

Pm§1 line 24—
for"ﬂ!taenpercent";

suhnit‘ute “one per «nt v
for “ntuenpermnt"
' sublﬁtuté "‘m pcr mt”

P-se », ﬂw‘”r-'
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.. for “Afteen per cent.”

_substitute “one per cent.”
- (125
: Pagé 33, ling 3@;—-—
| for “fifteen per cent.”
suﬁstitute “one per ceni.”

(126)

SHRI KANWAR LAL GUPTA: I
beg to move®—
Page 29, line 16—
for “Rs. 8,000” substitute “Rs.
10,000 (174)
‘Page 29, line 18—

for “Rs. 8,000 substitute “Rs.
10,000" (175)

*

for “65 per cent.” substitute
“50 per cent.” (176)

Page 30, line 4,—

for “80 per cent.” subqtituté

“50 per cent.” (177)

Page 30, line 26,—

for “Rs. 8,000” substitute “RS.
“10,000” (178)

Page 30, line 28—
for “Rs. 8,000” substitute = “Rs.

“10,0001) (179)

Page 30, line 29,—

for “Rs. 8,000 substitute “Rs.
10,000 (180) '

Page 31, line 7~

for “55 per cent” substitute
“50 per cent” (181)
Page 31, line 10—

for “60 per cent.” substitute

"50 per cent.” (182)

SHRI SATISH AGARWAL: I beg
to move: —

Pages 36 and 37, for lines 29 to
44 and lines 4 to 8, substitute—

——— —— g i

“(v) on income by way ‘of interest paynblc

e

-(A) any security. other than =2
. tax-frée gecurity, of the Cen-
tral or L State Government;

(B) any dsbnntures or other ge-
. curities for money issued by
or on behalf of any local

‘suthority or a corporation .

- eatablished by & Central, State
m‘ Provﬁicial Act;

(c) anty debmbms mued by a
. company where such deben-
tures are Md in 8 - ecog-

Income-tax
Rate of Rate of
income-tax surcharge
*
e st o s e e o —
10 per cent. Nil

nised stock exchange in India
in accordance with the Secu-
rities Contracts (Regulation)
Act, 1856 and any rules made
thereunder.” (206) o

SHRIMATI ~PARVATHI KRISH-

 NAN: My amandment i, very simple.

It is rean.y agking the Government to
abandon what is a most immoral
action on their part. Just vecently a

. few hours ago, when the Prune Min-

ister made his. lmement. ‘we ' were

o 'fMoV o with the rmnmendation of the President.
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. {Shrimati Parvathi Qrishnan}

happy to hear that Acharya Vinoba
Bhave hag consented to withdraw his
‘hunger strike, At the same time, we
said: “You cannot speak on behalf of
all the States here. You cannot take
away the powerg that the States al-
ready have and allow yourself to be
pressurised in this way to bring
something on to the Concurrent List
from the State List. It is in keeping
with that same spirit that 1 say that
by levying this  surcharge—on
tncome-tax you are making inroads
tnto the States’ finances. Over the
Jast two years, there has been a
growing demand that there should be
discussions, debates and a general
dialogue on Centre-State relatious.
The underlying basis of this is the
fact that today the States find them-
selves more and more crippled in
generating resources for their own
internal development. They are at the
mercy of the Planning Commission and
at the mercy of the Central Govern-
ment. For a gmall irrigation project,
a small school or hospital or anything
else, they have to come running here.
What is the point in having a federal
structure if the Stateg do not have the
elbom room with which they can
develop and meet teir own require-
ments according to the genius of their
people? When you say surcharge, you
are just trying to bamboozle every-
body. The income is going io come
from all over the country, but the
gurcharge is going into your porket
and the Stateg will not get their share
of the income tax. This is a totally
immoral and anti-democratic proposi-
tion. '

18.00 hrs.

Now, you say that you have restored
democracy. But I say that the chip
of  democracy is going to be sunk
because of the mutiny that is going on
in the ship. Now, you want mautiny
throughout the country by bringing
immoral taxation. o

_ 1.hope, the Minister wil] have sume
commensense and. will' accept this
amendment and abandon the idea of -

_cheating. the Statey of money that is

rightly due to them, in this manner.

SHRI R. VENKATARAMAN: Mr.

. Chairman, 1 will confine myself only

to the burden that is falling on the
poor . tax-payer. After all, whether
you call it compulsory deposit or
surcharge on income-tax or whatever
name you may give to it, it is coming
grom the pocket of the tax-payer. In
addition, he has to pay advance tax
ag and when it occurs. Therefore, I
say that this is causing very heavy
burden on the tax-payer. There must
be a limit, after all, for the tax-paying
capacity also because every yoear,
either you increase the income-tax or
the surcharge and it goes on Year
after year. Therefore, I would submit
that thig is totally unwarranted. Ir
any event, to pay 20 per cent sur-
charge on income-tax is merely to say
that the income-tax increased by 2
per cent.

The income-tax is a shareable
source of revenue and the shareable
source of revenue apblies to tiv
Stateg as well ag to the Centre. Whet
you raise income-tax it will go to thi
Qtates. But if you raise gurcharg
for the purposes of Union, it will no
go to the States. This particula
surcharge is defined as ‘for the pur
pose of the Union’. Therefore, vo'
have deprived the Statés of this share

The hon. Minister referred tn pre
vious ‘nstances, Mr. Pai was in th
Government and Y think, he wi
exolain that. - But to deprive the
State, of a legitimate source of reve-
nue Is circumventing the Constitution.
Therefore. 1. oppose this additional
surcharge levy. S

SHRI T. A. PAL The Governtnent
seems to be a helpless victim of its
mismanagement. - The result of -this is
that the Finance Minister gays that we:
are havine  deficits. ' Neither there
geems to be on idea of reductng the
deficits nor: reducing the expenditure

r, reasonable it my
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- Uptil now, we have heard oniy nega-
tive replies and pot even a single
canstructfive suggestion has . been
accepted. :

- Last year, it%imposed surci:arge on
electricity. - While it was absolutely
unusual, there were protests from the
Stateg that you cannot make revenue
out or it when Electricity Board's
themselves are running into great
losses. They are not even able to
provide for their depreciation. Now;
whenever we make a suggestion, it is
countered by saying that you did it
and, therefore, we are doing it. While
we have bheen accused of so many
crimes, ™ hope, they will not commit
the same crimes, If we have com-
mitted any crime, you better avoid it.
1 thought you would create a healthy
convention by withdrawing 30 many
taxes. But you seem tq fail in the
same line. That is why the people do
not see any difference between your-
self and ourself. I have been saying
we are the same, except the difference

in name.

1 would, therefore, say when you
quote the example, do it properly.
Was it not during the Bangladesh
crisig that the Government had im-
posed a surcharge for the purpuses of
the Unlon? It was a temporary
measure. Did we not withdraw it
also? Now you imposed thig 10 per
cent last year. Thig year you are
increasing it by another 15 per cent.
Perhaps you are going to make it a
permanent kind of taxation strutture,
and we are opposed to it When you
imposed thiy 10 per cent surcharge, we
thought you would withdraw it later

"on. But we fing you are not only
perpetusting it, but increasing it. That
is why we are protesting against it.
1 would iile you to come forward and
say “we believe in straightforward
methods, we want to.raise the income-
tax” But then you want to be popular:
by keeping the income-tax rateg low.

and, ‘gt the same time, have a sur--

tharge, calling by some other name,

Why 'do ' you not come forward to-

BB LS w14

raise the taxation rates, ratner than
call it a surcharge?

SHRI SAUGATA ROY: The eatlier
SDea.ker, have made the poin; of view
against the = surcharge very clcarly.
Two issues are invelved in this whole
matter. One is the issue of the direct
taxes. This Government had with
vnucn tontare announced the forma-
tion of a Committee to go into the
direct  taxation structure of the
country, which wag called the Choksi
Committee on Direct Taxation, The
Choksi Committee has submitted its
report, and I had the privileges to go
through the report. Nowhere does
the Committee on Direct Taxes sug-
gest the imposition of a surcharge. In
fact, it had suggested the simplifica-
tion of the tax structure. The whole
effort of the Government should have
been to collect more taxes, to mop up
more resources with the existing level
of taxation, rather than uncreasing
the burden of taxes. Already India
is the highest taxed country in the
World. I do not object if you increase
the tax on the rich; but the taxation
structure is so top-heavy that to main-
tain the tax-structure you nced a
very big bureaucratic machinery.
Therefore, from that point of view,
this surcharge or extra tax should
have been avoided.

But the more important part is
with respect to the question of
Centre-State relationship. Intome-tax
comes in the. divisible pooj and it is
divided between the Union and the
States, The Seventh Finance Com-
mission had suggested a . certain
devaluation which has been MOre
fair to the States than the carlier
Commission. Now this particular
surcharge seeks.to by-pasg the Seventh
Finance Commission recommenda-
tions, because according to’ the
Seventh Finance Commission a little
more money was going to the States,
This is grossly unfair. So, I oppose
this surcharge on principle. = That s
why, unlike Shri Pai, ‘who has ‘sug~
gesteq the reduction of the surcharge:

~“rom 15 per cent to the former level



419 Finance Bill, 1079 APRIL 26, 1979 . Finance Bit}, 1979 4-10 o

. [Shri Saugata Roy] Wy oW oW A yuew Ww ¥ 197
of 10 per cent, I have suggested its Wy afes T zew sew I
reduction from 15 per cent to 1 per  TWi® e dm Y 20 wefr &w
cent. 1 would like it to go altogether, fear war ar1 TEY WX X 1976 B oA

77 o § wErRT 66 wrHZ ¥ feat may,

but then, in that case, my amendment

would not be valid, el 11 Twde ww fem W fae W
. m{mhqa 237 ®OT YT ALT
WHNE | N AAHY f& t

I would humbly request the Min- e ‘tzwm R ¥ mqg tmfg:r{
ister not to find such easy means of ot arft & of feafa wrow F &
collecting revenue. You think sur- QoUHo Qo ¥ § WYz wa AT XWi & & 1
charge is an easy means, which will T m A wfgEn o won dww Yzaw
come directly to the Union Govern- w1 @ § afex ww dw T Ay g § el
ment. What you have to do is to fe tn ¥ ow dom neET dwEw @ W
collect more taxes, you have to reduce § W Ew oW wdwa g1 ow@r ¥ e
unproductive expenditure in the Gov- R TE M A wd-wmwedn €1 me
ernment. There is no tangible effort FT A7 1 qY AW ¥ SEWA @A €
on the part of Government to do that. srewwa FL A fee vt 1w Wt §, wod
On the other hand, you have in.pused g 34 g At g @1 wafaw mu
thig extra tax, which will deprive the sz ¢ f& am zw ww ¥ifwg ) aw 6o
States of their legitimate revenue, to o7 & wurm &7 WA Awd mifs Al
quote the  picturesque words of w1 vifzy frd o gfamy & ot goeew @z
Shrimati Parvathi Krishnan, it will i § § W v vl 3 o g
bamboozle the States and byr-pasg the W A v Wit s wAssr
azy, A o sren FhR o #farw warar

States, which is not fair. So, it
would be withdrawn.

dt w&r W wa : Awafa gy, ST F

q qma d Nt X £ AT qy fRa Yo '“}"”'" ™ R IR s e
fre s aridfrgoa & fem 1 TR wor § me@wmau
me B & AR F f1ET N s ARG UL S

174 & & ®¢ 181 %) TR §AF Wy

B fx T g Ty ew ger wfer fgq @

W o ot dv agww @ f Sfow o g aree a9z ko fe wey sveer
fos w1 e @, «@ T FAT AT ¥ ™ & gTard ot e owifen, w oS
o fm gz gF g o AW gw @ z*‘_‘ﬁﬂiﬁsnlﬂ‘mﬁafr
FuT ber wen wfyy wai fe fet aymd FreAn g &z @ g ot fdd
£ froq W # gz Wt wr 4w fam § wwfar ww

wrw § Ax7ere W o4Adw TN B o
aoeTe'd griey wilww fagrar, ek 4l

oa wq xfgo fr 40 srw waEtw # wgra 7 yadm vk oAt foid § faaey
xR ATy § whw ¥ MW ¥ TR gAe woere & arw fear o wwer & e v
TR AR f e A F i wTE R W 1 afem U owpn u § froeuw @
THTT vaww wR £ 3w F wdwrr .k g AT €Y faw ol W ¥ gw D
Fvar #r v & faern fe Weg s & g wzE W Wk v # feg @
wafee gawr o gyrer @ ¥ v et Y vOr 6 omit W Gt wolt 4@t
stfer ¥t www 10 g7 § A @Ot o wafy 1978-79 ¥ wW A fom wR
w% #, W gen mr g § o T O % 71 s W qeg R ez W0
G oy 1 & mim v oww 10 TR & wor Fow wr wow &, ot Igd fav
fafor fafaz w® ot 4w fo o doft o Rwgr fr anee b wwR e
A & wgr 8, Aemu Zvw fafer 60 m-w'?am wity & ox o
T Wt g wifgr  F et @ R wafe woerdd ®1 Praee—fwen €
;gv'd-.ﬁ: 1974 & ww t 20 eI WN fow gt ¢ &ww o 1 W o R

e T ws dw 77 SodT A fag dare ot o & W qwR ew R
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Wﬂ&tiﬁ&m‘(ﬂﬁt-lm
! 4 feo awm dadw ¥

U wr ad e ad W& A Aw

3
7

wre ot wd W 10-12
1679-80 & FATIME" §. FOA
awz ifefge & &) wamd

L]
fw ﬁttt;rgg:w gnit vafim ’i;r_;z@_ :

SHRI SAT.SH AGARWAL: I
have already moved my Amendment
No. 206 to the First Schedule. In this
connection, T would like to say only
this much that Part II of the First
Schedule to the Finance Bill prescribes
the rates for deduction of income-
tax at source. Part II. inter alia, pro-
vides income-tax to be deductable at
source from interest on ‘rights’ deben-
tures issued by widely held com-
panies at a concessional rate of 10 pex’
cent as againit 24 per cent in respect
of interest on other securities. It is
proposed to extend the benefit of dc-
duction of income-tax at source at a
concessional rate of 10 per cent to
interest on a!l debentures issued by
public companies li~ted in recoghised
stock exchanges, local authorities,
statutory corporations and also to in-
terest on Government securities pav-
able to non-corporate resident tax-
payers.

Some of the very valid poinfs have
been raised by Shri Kanwar Lal

Guptia.. ..

' SHRI DINEN BHATTACHARYA:
You did not call me, Sir. 1 have also
moved my amendment. :

 MR. CHAIRMAN: You were not
" ¢alled because your smendment was
glveady, covered by another hon.

SHRI DINEN BHATTACHARYA:
e ‘{0 express my. views on this

agrt §, wEw oEqW

said.. (Interruptions).

MR. CHAIRMAN: All right.

SHRI DINEN BHATTACHARYA:
On principle, 1 am against imposing
this surcharge. In the name of sur-
charge, they are collecting the reve- "
nue and they are not sharing the
revenue with the Statei. They call -
it a surcharge only to see that the -
States cannot claim any chare from
the revenues that they collect by way
of surcharge. It is a technical pro-
cess adopted by the Central Govern-
ment to deny the States of their
share,

My hon. friend, Shri Kanwar Lal
Gupta, was saying why the States
are not raising their resources. Where
are the resources for the -States?
They are exacting all the resources
from the States. How much money
they are collecting in the name of
increasing taxes on petrol and other
things. You see the list of items and
you will be astonished to see thai there
is no scope for the States to collect
any extra amount of revenue. What
they can do is that the States can
colleet sales tax. You are also im-
posing prohibition now and the money
that they are collecting from this
source has also to be paid by the
Centre.

1 am totally against the tactics that
they have adopted for monopolising
all the resources that are there in the
country and, at the same time, they
are asking the States to increase their
revenues for which there is no scope.

I am for increasing direct taxes on
the affluent sections of people. I am
not opposed to it. But they do not
do that. They do not increase the
income-tax because thev have to pay’
a share of it to the States. That is
why they are not treating it as an .
increase  in income-tax. You are
making it a surcharge . 80 that the
States will not be in a position to
claim any money from it. I agree
with the other argument; that have .
been given by our colleagues, but not -
with what Mr. Kanwar Lal Gupta
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SHRI . SOMNATH CHAT"I’ERJEE
What is the per capita expenditure
4in. Delhi? How many- fountains are
there in Delhi streets? This. is what
is happening in one part of the coun~
try. At other places, we do not havz
money even to repair our streets; we

- do not have money to remove the
slum:, '

SHRI DINEN BHATTACHARYA:
You are amassing all the wealth of
the country in the name of streng-
thening the Centre. We have no
quarre] if you spend money for Def-
ence, Communications. ...

MR. CHAIRMAN: Mr. Bhatta-
charya, you may speak only on your
amendment. I think you have made
your points. ...

SHRI DINEN BHATTACHARYA:
1 did not get any chance to speak
in the General Discussion. I would
say that the Centre-State relations
come here. In that respect, on prin-
ciple, I oppose this proposal. [ have
suggested one per cent only for the
reason that, otherwise, my amend-
ment would not have been admitted;
the President would not have given
permission to it. I have suggested a
surcharge of only one per cent, nol
more than that.

SHRI SATISH AGARWAL: I
wish to deal, first of all, with the
amendment sought to be moved by
Mr. Dinen Bhattacharya. With due
respect to Mr. Dinen Bhattacharys,
I would say that this is neither the
time nor the occasion to enter into all
those larger issues. These cannot be
settled like this. On the latger i
sues, we could debate later..

"SHRI SOMNATH CHATTERJEE
The hon. Minister is tired. Let us
give him some respite and resume the
discussion ‘tomorrow.

BRI SATISR AGARWAL: = Let
us finish- this. I seek your coopu'a

tion. I am sure that all my - good .
friends will cooperate in dispocing ot
-thh busmens in anather hnlt an’ ham'

APRIL 26, 1978

‘Theretors, 1 am. mm I canmt M!
them« '
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8o far as Mr. Bhattachatya’s amend-
ment is conuerned, it is with regard
to the reduction of the rate of sur-
charge from 15 per cent to one per
cent for the a'sessment year 1978-80.
The assessment year is 1979-80, that
is, laccounting year 1978-79. What-
ever tax or surcharge has already
been paid, Mr. Somnath Chatterjce
will appreciate, if this amendment is
accepted, will have to be refunded.

SHRI SOMNATH CHATTERJEE:
Make it a part of income-tax.

SHRI SATISH AGARWAL: I am
only saving what will be the ronse-
quence if the amendment is accepted.
Therefore, this amendment cannot be
accepted.

Similar i; the fate so far as the
oth>r amendments moved by Mr,
Venkataraman are concerned. I have
great regards for him. But the effect
»f the amendments proposed by the
hon. Member, if accepted, would bz
that the surcharge paid by the com-
panies during the financial year 1978-
79 by say of advance tax amounting
to Rs. 70 crores approximately would
have to be refunded...

SHRI R, VENKATARAMAN: That
was not mine.

SHR: SATISH AGARWAL: Am-
endments 47, 61 and 98....

SHRI R. VENKATARAMAN: No.
Yaou huve got contused._

SHRIMATI PARVATHI KRISH-
NAN: 47 was moved by me. ‘

SHR! SATISH AGARWAL: 1 am
sorry. Hon. lady Member, Shrimati
Parvathi Krichnan, has moved. it. If
it is accepted, it will. result in this.
The intention of the hon. Member
mhavebeenexpﬂu&dmuidmtbe
incorporated  here. The acceptance
of these amendments at this: stage in
this form would have these disastrous
consequences, as 1. ‘have pointed eut.
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MR, SPEAKER in the Chair.}

. New, with regard to one point
made by Shgi T. A. Pai—he said that
this gurcharge was ' levied in 1971
during the Bangladesh war. Thi; is
factually not correct. It was in prac-
tice, it was in vogue since the early
years. it was 10 per cent upto 1970
and probably in 1871 it was raised to
15 per cent. So far as the other ques-
tions are concerned, 1 have dealt
with during the general debate on the
Finance Bill. Of course, this year—
‘we are not trying to hide anything—
we wanted to mobilise more re:ourc-
es. You know we have accepted the
recommendations of the Seventh
Finance Commission in toto and now
85 per cent of the income-tax col-
Jections will go to States and also
there will be more devolution from
excise collections. There may be
certain points still which can be
settled by persuasion and conversg-
tion. We have very cordia' relations
with all the States ang whatever as-
sistatce they need, we immediately
go to their help but within our finan-
cial constrants which are known t»
the hon. Members,

Shri Kanwar Lal Gupta made some
points to-day Earlier also he has
been consistently pleading reduction
of income tax. He quoted the Choksi
Committee report and said whenever
the income-tax was reduced, the re-
venues went up. 1 have asked the
PFinince Secretary and othel officlals
to verity the statement made and we
will look into it.

Now in this particular proviston,
whatever ig the excess over Rs, 10,000,
we uged to levy a aurcharge of 70
per cent on the excess. We are giv-
ing a little bit of relief. The - sur-

charge will not be 70 per cent of the

excess, It will be 30 per cent of the
excess over Rs. 10,000, This will be -
our relief. o

Looking to the constraint of -tirhe. B
and the fact that the hon Members =

are busy sifting here the whole day

and particularly, Mr. Kamath is sit-
ting here, not speaking but fighting
for the members, I am very thankful
to all of them ang request them to -
withdraw their amendments.

Mr. Venkataraman has given an
amendment and I do not want to go
into detail of the amendment. But I
rezret 1 cannot accept it.

S£HRI R, VENKATARAMAN: 1 am
not pressing my amendments.

SHRI KANWAR LAL GUPTA: I
am withdrawing my amendments 174
to 182.

Amendments Nos. 174 to 182 were, by
leave, withdrawn.

MR. SPEAKER: 1 will now put all
other amendment; that have been
moved to vote.

Amendments Nos. 47, 62 to 65 80 to

85and 122 to 126 were oput and

negativated, o

MR. SPEAKER: I will now put
government amendment to vote, The
question is:

Pages 35 and 37, for lines 28 to 44

and lines 4 to 6, substitute—

Rate of surcharge

Income tax
Rat- of income-tax
v} On income by way of 10 per cent. : Nil;

int-rest pavable on—

(B) any debentures or othgr"
securities for money issued by
or on behalf of any local
authority or a-corporation ‘es-

(A) any security, other than a
_Yax-free security, of the Cen-

1

‘ m ora State Government;
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- [Mr. Speaker]

tablished by a Central Stiate
- or Provincial Act;

(C) any debentures issued by a

company where such deben-

- tures are listed in a recognis-

ed stock exchange in India in

accordance with the Securi-

. ties Contracts (Regulation)

42 of ' Act, 1956, and any rule; made
1856, thereunder". (208).

The motion wos adopted.

'MR. SPEAKER: Now,
tion is:

the ques-

“That first Schedule, as amended,
stand part of the Bill."”

The motion was adopted.

The First Schedule, as amended, was
added to the Bill.
Second Schedule.

MR. SPEAKER: Now, we come to
Second Schedule, There is no amend-
ment,

The question is:
“That the Second Schedule stand
part of the Bill.”
The motion was adoptéd.

The Second Schedule was added to
Bill.

Third Schedule.
MR. SPEAKER: Now we come 10
Trird Schedule.

SHRI KANWAR LAL GUPTA:
Can we take this up tomorrow?:

SHRI DINEN BHATTACHARYYA:
We are tired.

MR, SPEAKER:
been deci&ed.

. SHRI HARI VISHNU KAMATH:
We must have some pity !or the
mmm .

i

It has already
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MR. SPEAKER: You have: ﬁgteed
the House has agreed and it has de-
cided to complete this by 26th. -

‘SHRI HAR! VISHNU KAMATH:
The House is master. «

MR. SPEAKER: I think Mr.
Kamath, you have plenty of energy.

SHRI HAR! VISHNU KAMATH:
We can sit.

SHRI KANWAR LAL GUPTA:
We can finish thi; tomorrow within
one hour., We are very much tired.

SHRI DINEN BHATTACHAfRvVA:

The Minister is also tired, (Interrup-
tions).
MR. SPEAKER: I may tell you

that 1 have to certify this Bill after
the passing of it. I have to go for &
marriage tomorrow and I will be
absent tomorrow.

£HRI R VENKATARAMAN: It
cannot be finished within half an
hour. There are many amendments.

MR. SPEAKER: 1 think we shall
sit till 8 O Clock and finish this.
There is a practical difficulty. In
fact I was thinking of asking you to
be present tomorrow.....,

PROF. P. G. MAVALANKAR:
Anyway we can go up to 8 QO'Clock.
But, let wis have a coffee break of ten
minutes now!

MR. SPEAKER You can go for a
coffee break one by one. Now let us
go to Third Schedule, 'nxere sre
amendments, . '

SHRI vmonmw B. SHETH: x.-
move: C ’

Pnge 84. line 5.-—-
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SHRI G. M. BANATWALLA: I
move: '

Page 55,—

omit lines,34 to 37. (28)
Page 56—

omit lines 1 to 3. (29)
‘Page 56,—

omit lines 4 to 6. (30)
Page 56—

omit lines 19 to 21. (31)
Page 56—

on':it lines 34 to 36. (32)
Page 57,—

omit lines 26 to 28. (33)
Page 57,—

omit lines 29 to 31. (34)
Page 57,—

omit lines 37 to 39. (35)
Page 60,— .

omit lineg 17 to 22. (36)
Page 60,—

omit lines 37 to 39. (37)
SHRIMATI PARVATHI KRISH-

NAN: I beg to move:
Page 56, line 2,—

for “Five hundred rupees” sub-
stitute—

“Four hundred rupees” (48)

Page 60, line 38—

for “One rupee and thirty paise”
- substitute—

“Righty paise”. (48)

- SHRI'R, VENKATARAMAN T beg
to move. :
P'ﬂe 54,—- .
; _‘ - ,,after line 14, insert,

o 'Provlded that gmall !cnle
_..tnduutm, manufacturing goods
* galling under this Item ahall be.
mnmpt trom lwv if the clm@t ‘
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in a financial year exclusive of

the value of export goods and
-excisable goods not falling under
Item No. 68 is less than rupees
thirty lakhs.” (50)

Page 55, line 22,

for “Twenty-five per
valorem”

cent, ad

substitute—

“Fifteen per
rem” (66)

Page 60,—

cent. ad valo-

{i) line 28, omit “(1)”,

(ii) line 19, omit ‘Twenty per cent
ad valorem’ (68)

Page 55, line 28,—

for “Three rupees per thousand,”
substitute “Two rupees per thou-
sand,” (69)

Page 55, line 35,—

for “Two thousand seven hundred
and fifty rupees.”

“TWO

substitute thousand five
hundred rupees.” (70)
Page 60—

for line 27, substitute—

‘(xlvii) for Item No. 385, the
following Item shall be substitu-
ted, namely:—

«35, CYCLES, AND PARTS OF
CYCLES OTHER THAN MOTOR
CYCLES

5 per cent” (72),
Page 60,—line 38—

for “One rupee and thirty paise”
substitute——

“Seventy eight paise” (75)
Page 64, line 5—

. for “Eight per cent " :ubstimta--
© “Four per cent™. (74) '
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SHRI SATISH AGARWAL: 1 beg
" to move:
Page 63, omit Iineu » to 39. (55)

- Page 64, in line 8, for “(vil)".
. substitute “(v)™. (56)

SHRI K. T. KOSALRAM: I beg to
move:

Page 60, line 38,—

for “One rupee and thirty paise”
substitute—

“Seventy.five paise.” (B8)

SHR!I MUKUNDA MANDAL: I beg
to move;

Page 55,~—
omit lines 11 to 13-(108)

SHR] HARI VISHNU KAMATH: 1
beg to move:

Page 64, line 5—

for “Eight per cent” substitute—
“Five per cent.” (115)
Page 64, line 5,—
for “Eight per cent.” substitute
“Seven per cent” (116)
Page 64, lines 5 to 7,—

for “ALL OTHER GOODS, NOT
_ELSEWHERE SPECIFIED, BUT
EXCLUDING”.

substitute.—
“ALL OTHER GOODS, NOT
ELSEWHRERE SPECIFIED,

MANUFACTURED IN A FAC-
TORY BUT EXCLUDING.” (117)
Page 64—
after line 14, insert
‘Explanation-In this Item, the
expression “factory” has the
meaning ‘assigned to it in section
2(m) of the Factories Act, 1848
(63 of 1948). (118)

SHRI KANWAR LAL GUPTA: 1
beg to move*:——
Page 55,
omit lines 5 to 7. (135)

| W o
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Page 555——om lines 8 to 10» (136)

Page §5, line 35,-
for “Slx‘ty per cent.” o
substitute “Farty per cent. (138)
Page 58, line 17— :

jor “Ome hundred per cent.”
substitute “Eighty per cent.” (141)

Page 58, line 35—
for “Twenty per cent. ad valorem.”

substitute “Ten per cent, if not
made by machine; Twelve and a
half per cent. if made in cottage
industry; Fifteen per cent. ;t made’
in small scale industry wnh an
investment of rupees ten lakh and
Twenty per cent. if manufaetured
by medium or big industries.” (143)

Page 57,— ’
omit lines 15 to 17. (144)

Page 57,
omit lines 18 to 22. (145)
Page 58, line 13,—
for “Twenty per cent.”
subsgtitute “Fifteen per cent.”
(146)
Page 58,—after line 84, insert—

‘(aa) in sub-item (2), for the
words “(including transistor sets)”,

‘the words “(excluding transistor-

sets)” shall be substituted;” (147)
Page 60,~omit lines 4 to 8. (148)
Page 60, ¥ne 19
(i) for “Twenty" substitute
“Fifteen” ‘ E -
(it) for “Twenty-five” substitute
“Twenty”. (148) -

Page 60, line 20—

jor “Thirty" mbmtute “Pwenty-
five” (150) ,

Page 60 lim 31-—-

 for 'rwenty-ﬂ}vp’_' : mum

: ‘Movq* wlth thg mmmﬂMim of m: mmm .
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_Page 60, line 38—
for “One rupee and thirty paise”

substitute “Seventy-five paise for
hand made matches and One rupee
for machine made matches” (152)
Page 61, omit lines 33 and 34. (153)
Page 63,

omit lines 36 to 39.
Page 64,—

(154)

after line 14, insert—

“Provided that in the case of all
other goods, not elsewhere speci-
fied,—

» (i) if manufactured by hand,
the rate of duty shall be—One
per cent. ad valorem;

(ii) if manufactured in cot-
tage industry, the rate of duly
shall be—Two per cent ad
valorem.

(iity if manufactured by
small scale industries wit
capital investment of rupeesg ten
lakhs, the rate of duty shall be—
Five per cent. ad valorem.” ..

SHRI DINEN BHATTACHARYA: 1
beg to move:*

Page 63, line 5.-—
jor “Twenty per cent” substitu-
“Five per cent.” (208)

Mlﬂn line 321"‘"
for “Twenty per cent” substitu-

“Five per cemt.”. (309)

' SHRI VINOD BHAI B, SHETH: Sir,
in regard to Item 68 the rate of duty
-m.bnnmmcdﬁbmlperoentto

;-2mcmmthenwﬂvaporcent
“and new it has gone up to eight per

- oemt in ali other goods, not elsewhere

" speeified, but emcluding.. This is a
- . gheep gise, Item 68 has ‘become a
. Bexible source of revenue o the gov-
. ernient. There is a much bue and
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It looks some time that the entire
machinery - of taxation—direct and
indirect—ig going on ad hoc -basis.
There is no integrated approach. ‘I

do agree that to meet the enhsneed -

demand of the States reverue is a

necessity but such a steep rise 'is not

welcome and I would request the
Minister to keep the status guo. '

Sir, the policy of the government is
to stand for the small people and the

smal] scale industries but such duties

have been affected the cottage indus-
try. I can give the example of brass
industry in Jamnagar. It is a cottage
industry meeting the 25 per cent
demand of brass parts in the country.
This hike in duty has affected it and, -
as such, I request the Government to
maintain the status quo.

SHRI G. M. BANATWALLA. Mr.
Speaker Sir, 1 have moved ten
amehdments seeking withdrawal of
the increased duty on motor-spirit,
kerosene, cooking gas, denta) cream,
cotton yarn, power-loom fabric, two
wheeler and three wheeler vehicles,
matches and 50 on and so forth.

Sir, as far as the indirect taxes are
concerned, it seems that the Finance
M'nister hag virtually gone oa a
taxing spree, Let ug analyse the ex:
tent and the nature of this effort for
additional mobilisation of resources.
By raising the Income-tax surcharge,
the additional revenue is estimated at
Rs. 48 crores, By raising the wealth
tax rates, you estimate an additional-
revenue of Rs. 8.60 crores. ‘

In other words, from direct taxes, -
an additional revenue of only Ba. 52.60 -
croreg is expected

Contrast thig with the total addition- 1
al net collection (which is supposed . -
to come) as a result of the neyr pro-. =
posals—subjéct to later wmodifications, -
That comeg to Rs, 685 crores. This
shiowg that the brunt of the taxation

is upon the various. articles, The"' '

major gource ig the indirect  taxes:

' ery againat this steep rise in the duty.

mmm mumﬁun

“l‘hat m.mmﬁw.mmeot

v!tbe?resim
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the finan¢ial proposaly that. we have.
‘8ir,. it clearly shows ‘the extent of
burden that is passed on to the
common man. From the Direct taxes
only Rs 52.60 crores of additional
revenue ig expected subject to later
modifications. But the indirect taxes
are supposed to yie'd aboput Rs. 663
crores. The Government therefore
cannot lay any claim to have come
to this House with any progressive
measure at all.

1 strongly submit that the financial
proposals ' gre regressive ¥  nature.
There is also arbitrary increase in
the rate of indirect taxation. Some
of the increases are unexpli-
cable at all When we look at the
wide range of our indirect taxation,
we have to say that the Government
hag not ouly a finger in every pie,
but a hand in every pocket. even of
the most poor among us. That is
the nature of the indirect taxation

that we have.

Now, Sir. my amendment Nos. 286
to 36 deal with increased duty on
Motor Spirit and the Motor vehicles.

I'a the case of motor spirit, the rate
of duty is proposed to be increased
from Rs. 2200 to Rs. 273Q per Kiio-
litre  Similarly there is ad{itional
rate in the cas2 of scooters. motor-
cycles, and other things. Road trans-
port is today subject to multiple tax
by the Centre, by the Stateg and also
by the local Authorities. Centre
levies import duties and excise duties
on Motor Vehicles, components, tyres
ag tubes, battenes motor-spirit,
high-sp'eed diesel oi), lubricanty etc.

Now I want to ﬁléce before = you

certain very - starﬂml facts.

The National Cauncﬂ of Applied
Economic Research estimates that
taxes account for about 62 per cent

of the total price of a truck. The

tax on diesel alone accounts f0r 43
per cent of the operating cost. These
ave things which will have to be seri-

ously cossidered, Tt should alsp be
_Tealised that the. small  trangport

| APRIL 26, 1979
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oparatorg form 99.4 per cent of the
total number of operators jp the coun-
try. 1 submit that the need of the
hour is for rationalisation of taxes on
road transport to make dt - growth-
origated rathey than being 5 hind-
erance for developing a viable road
ransport system.

Take the case of petrol. For every
litre of petrol we pay, nearly 68
per cent of the cost goes to the Gov-
ernment ag excise duty. And this
was approximately 64.28 per cent be-
fore the new budget levies were an-
wounced. I will not take much time
of the House, hut I hope, you Wil
kind'y bear with me because I have
not spoken on the Finance Bill at all.
I have concentrated op this one aspect
of the whole proposal only and, there-
fore 1 seek your cooperation to bear
with me for a few minutes.

MR. SPEAKER: I enjoy it; bearing
is a burden.
4

SHRI G. M, BANATWALLA: The
duty on cotton yarp is increased from
5.5 paise per count to § paise per
count and in the case of powerloom
fabrics, the duty is raigsed from 8
per cent to 12 per cent. In the wider
genera! interest  specially, of the
common man, we must have the tota-
lity of the picture before us. I, there-
fore, draw the attention of the Gov-
ernment and of the House to the ex« -
tent of increase in the field of textiles.
While the industry wag paying Rs. 28
crores by way of excige dutieg and
sales tax in 1951 on a2 production of
5100 million metreg of cloth and 625
million kgs, of yarn, it paid in 1978 -
Rs. 180 crorey on the output -and
Rs. 152 croreg on the inputs of 8160 -

‘million metres of cloth and 1000 kgs.

of varn -making a wuz tax labflity

‘of Rs. Ra, 382 crore . per annum . and

showing & rise ¢f ag much ay 11086
per cent from 1851 to 1976 and there '
is g further increase in th. incidénce
since then, v

Mr. szaku Six, I mwt lay thut;m}‘_’i )
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shou'd be taken 1. will conclude by
referring to the J%a Committee Re-
port that had said:

“The jndirect taxes ghould. not be
introduced merely on revelue con-
sideration as it may then militate
against prioritieg and frustrate ob-
jectives

Thes2 indirect taxes are for ‘bene-
ficient intervention in the market'.
Taxatiohr on cloth must be such as to
resuit in 8 progressive improvement
in cluthing gtandard of the masses. In-
stead, there is deterioration.

1n view of this, I have moved these
amendments to the Finance Bill, The
Finzace Minister has come very cruel-
ly on the urban people; they have
besn singled out, But is there no
poverty in the urban areas. As a
matter of fact, the distinction that
hag been made out is only superflu-
cus, and & state of confrontation gg far
as the rural and urban areas are,
voncarned hag been created, I must,
therefore, appeal, though at thig late
stage to the Government. Let wis-
dom cdawn on them, otherw'se I am
sure, the wrath of the people will
descend upon the Govemme’nt sooner
or later.

SHRI R. VENKATARAMAN (Mad-
ras South): My, Speaker, Sir, I havc
a large number of amendments, but
I shall geal with some of them and
Shrimati Parvathi Krishnan will be
dealing with some others. T shall
leave entirely in the competentshands
‘of shrimati Parvath: Krishnan tg deal
_with domestic products Mke kerosene
oil, mltchen etc._ ‘

‘8o far ag the increase in excise duty
on vertdin items is concerned I want
to make this comment. The Govern-
.ment have increased the "duty on in-
‘;"mnt ‘coffee, but there is np incresse
on lmhmt tea, ' They have not thought
it necessary. to tax instant tea, but

thay‘ ‘have thosen or gelected to im- -

tex on: instant coffee. It heg &
“sinister mesning, as a penalty,
'_m of ‘pﬁple who are’ coffw

drinkers, and who happen to come. '
irom one part of India. (Interrup-.
tion) ‘Inis is really discriminatory,,
Why should they impose a tax on
coffee, while they have not imposed
#ay tox on tea? Has it any particu-
lar, sinister reference to the particu-
lar area irom where we all ccme; oo
hag he any other grievance against '
coffee-drinkers? I can assure you that
coffee-drinkerg are intellectuals, and
cartainly they should not be penaliz- -
ed. 1 gtrongly protest against this.
(Interruption) Apart from Jokes it
is wrong to make thig Kind of distine-
tion, berause it is liable to be mis--
understood—and misinterpreted by
interested parties. This is a vely
¢mal! mnattar. 1 would appeal to the:
Minister to give up this particu.ar
item.

The second matter relates to bidi.
This is an itcm which has been sub-.
jected to heavy taxes. We feel that
bidi cannot stand any further tax. We:
have suggested that the tax be re-
duced to Rs, 2{- insteed of Rs. 3—
which js the rate imposed—and that
the additional duty be reduceq from
Re. 1!~ to 50 paise. so that the maxi-
mum effective rate does not go beyond
Rs. 250-,

The third point is about petrol. I
do not want to add to what Mr,
Banatwalla has ably put forward., I
would only gay that the Jha Com-
mittee went into the impact of in-
direct taxes on the consumption pat~
tern in the country has found that the
transport cost beafs 0.81 per cent of
the 3 per cent of the tax borne by the:
lowest class of the peopleviz, those
who have a consumptiop expernditure
of Re. Nil to Re, 15|~ pet month I °
would like him to check these figures. .
The Jha Committee has gone' into
this, and they have gaid that transport
cost is very high gnd it sffects the
commodities and affects the - TBwest
class of people. To increase the bur-
den further by taxation, by levy of

_ excise dutieg on petrol and die,gl oﬂ'. :

and thereby increnslng the do:t Uf
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stransport of goods -is likely to in-
_ erease the burden on the lowest gec-
“tion of the people. We have suggest
.ued that it may be made Rs. 2500 in-
stead of Rs. 2700. : :

. - About kerosene and matches, Mrs.
‘Parvathi Krishnan will speak. Then,
‘the duty on 2-wheelers gnd  3-Whee-
lers. are being increased. These are
used for the purpose of iransport.
And with the high cost of petrol, taxis
are plying in the air. They have be-
‘come as costly as air travel and it is
not possible for. people to g0 jn taxis;
.aad if you also increase the cost of
scooter travel, the middie clagsg and
“the lower class people will put to a
great difficulty.

Then about amendment No. 72, I
have suggested that cycles may be
‘brought into the excisable item No. 35.
‘The Finance Minister has gstated, in
‘reply, that the cycles will bear 5 per
cent under an administrative order.
My suggestion js that cycle and cycle
parts may come under item 33—as it
is now. The word ‘cycle’ ig not there.
“But ‘cycle parts’ are there, Instead of
that, they can make it ‘cycle and cycle
parts’ and make it 5 per cent and
bring them under the excisable list.
Then as regards item 68, I am totally
against this increase from 5 to 8 per
cet across the Boarq without con-
-sidering all the consequencies of the
impact and the incidence ot taxation
‘on the several classes both on produc-
tion, distribution and consumption.
‘The hon. Minister wag suying that we
‘have no alternative: “We have to find
‘resourceg and therefore we are oblig-
ed to raise shis tax. .The Minister has
no compunction in raising the tax
‘from: 5 1o & per cent withowt exami-
nation of the comsequences. But he
does. not find it equally good to reduce
‘the non-plan. expenditure by & sweep
of hand or acrogg the Board by 10
per cent. For that you want g com-

v'ssion. For incerasing {De tax, you

» not want & commission. Not only
that - you A5~ Sontrarv (o the recom-

e g 2

the Government cannot M‘{yﬂg ::e!'ﬁ-“-.
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This is very surprising. If the Min-
ister could . have suid, all right. if the
deficit is very large; I order that there
will be 10 per cent cut across  the

. bogrd oa all non-plap expenditures, it

would have given sgmething “like
Rs. 900 crores, There would not have
been any necessity for heavy burden
of tax gg well as deficit. I will speak
on this jn the third reading. I want
to say that thig is totally a wrong
approach in this matter.

I wait to emphasise that Janala
Government’s attitude towards the
small scale indusries hdk Been one of
paying lip sympathy. Under item 6g,
they have mow come forwardqto re-
duce the exemption limit for  the
small scale industry from Rs. 30 lakhs
to Rs 15 lakhs; and for the balance,
from Rs. 15 lakhs to Rs. 30 lakhs, they
said that they will impose 4 per cent
duty. The existiag rule is that upto
Rs. 30 lakhy clearance, the small scale
indugtry is exempt. Now here the
Minister has stated that Rs. 30 lakhs
include the“export goodg and the ex-
ciseable items; and therefore it is
Rs. 30 lakhs. The small scale indus-
try is not an exporter,” very small,
very few, not all the gmal' scale in-
dustrieg are exporters, ot all the
small scale industries are using ex-
ciseable itemg to that extent. = The
result jg that fhose who are exporting
and those who are us'ng exciseable
jtems will benefit and the really
small industrialists will suffer. Now,
if the scheme_ as suggested by the
Government is so sdvantageous, then
why is #n that today all the small
scale industrial associations have re:
presented to him saying that - they:
woud rather go back to the gxisting
position: than have this new .concws-
sion.. - Even wday,the-.mchﬁpn‘ of.
the young entreppeneurs have sub-
mitted 5 memarandum fo you and to

_every Member of Parliament,  They

do not. want sny help from you, -
Y, “Seve us from ‘

our i g




441 Finance Bill, 1970 VAISAKHA 6, 1901 (SAKA) Finance Bill, 1079 443

let them ot give any concession. In
the name of coneession, they are in-
creasing the burden o. the gmall of
the gmall scale gector. The persons
who are ab's to export will benefit
under the new scheme; the persons
who are using a large amount of
excis:able goods will benpefit by this
item, but the reallr gmall man will
suffer: and he has put forth his memo-
randum i which he has pointed out
how he wifl suffer, This is not the
first time, A few minutes back, I
pointed cut how they had denieq to
the gmall s~a'e industries the benefit
of the tax holiday; and this is an-
other ‘tem where they have dgprived
the gmell seale industry of a benefit.
They are paying ; lip sympathy for
the small grale industries.

T would plead with them that ye do
ot want vour concession. Let this
Jsnata Government leave us alone
and lerve the small scdle industry
alone. T am one of those who deve-
‘oped the gmall scale industries to &
large exterf and I know their pro-
blems. Thev woulg prefer to g0 back
to the existing situation than lLave
your concession. I have done

SHRIMATI PARVATHI KRISH-
NAN: The first amendment 1 have is
to decrease the duty on kerosene,
I am not labouring that point too
‘much because the Minister was
present when I pointed out that
this was an essential commodity as
far as the people in the rural areas
- ‘are concerned, apart irom, people

-in the urban areas. There ¥ no point
in going on and on. and saying that
"thm is a rural oriented budget arngd
‘then tax an essential commodity like
‘kerosene, The more elettricity, the
. - fewer the babies; this is what they said
in China. and many other countries,
- Your family planning programme
: hau Tun’. into difficulties, You are
- kerosene; 80.that programme
,wﬂl Ho into further difficulties. Let
- there ‘be lght msteﬂd of . durkness
in ‘the: Janata  rule.
~this tmpose on kerosene and ' my
m&m I8 to’ thut effect; it m-

5

; ‘the old :poaiﬁm. :

Pleaﬂe remove -

The Minister js going on  about.
the need for momey and he may;
start all over again. I sav: do not
weep so much, we are all with you"
we have pointed out yesterday in.
the general discussion where you.
can go for money but you are un~-
willing to turn your head to that
side and you turn always against-
the small scale sector. Mr. Venkata-
raman was referring to the small-
scale industry. When I talked to the
hon. Minister he said that it was a
right problem and he said: I will:
sit and discuss with small scale in-
dustry people, that is about job
works. 1 pointed out that under item.
68, when labour charges are collec-
tzd, when raw matarials ete. are
given by the bigger concern . and
labour charges only are collected.
from those concerns by the small -
scale sector, sometimes the excise
duty under item 68 was aven more
than the labour charges. - What is:
your reply in those days? I said that
the components that are from ancil-
laries, bigger units were there fto.
pay the excise and your reply, as
recent as 27th January 1878

DR. SUBRAMANIAM SWAMY:
Two months ago.

SHRIMATI PARVATHI KRISH-
NAN: Mr. Swamy, you are too young
to understand this problem.... (In-
terruptions) On 27th January, this-
is the reply of the Minister: ‘The prin-

ciple of liability of central excise
levied on intermediate - products:
placed over a wide area of manu-

facturing operations....” You were-
there justifying excise duty at every
stage. Then you say: “However, ‘the
presant exemption upto Rs., 30 lakhs
in a year available to small scale
sector unit; manufacturing goods
falling under tariff item 68 should
ordinarily take care of the interest:
of the really small manutactmers

That was on 27th January. May I
ask: what facts have come to -~ you
by the 28th of February 1879, which -
is ‘a mere 32 days which made “you

find that. Rs 30 lakhs limit was - too

much? ~ What reply are yau go'lnr

_w writa in mather mm:tﬁ’s time?
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- .Here you talk very ' counfidently:
thiz is the way we are going to see
that the corporate sector is brought
40 the heel, etc. and the small
scale sector? The Labour Minister
... is sitting hehind. 1 would also like
"~ him to understand that the small
:3cale sector is going to break up into
~smaller units and even the minimum

protection that the labour now gets
under the guidance and  goodwill
of the labour minister when Le is
able to make the state labour minis-
- ters listen to him, even that wv-ill go.
That is happening in hosiery. we
know that in Coimbatore, where you
had 5) .men, you are now having 20
Or 10 or 5 persons in each unit, due
to breaking
from that, there are people sitting
in Bombay or sitting in  Calcuita
who give their trade names; they
are not touched: the trade name is
not taxad. Why don't you try to find
out resources from them? Have wvou
thought of them? These are very small
units, The {rade names are_ Victor and
so on. 1 can give them all to vou. They
are not taxed, because they are not
producers. They are not industry.....

‘SHRI VISHNU KAMATH: You
are advertising,

SHRIMATI PARVATHI KRISH-~
NAN: No, no I am nol advertising.
That is why 1 said, I will let you have
the names. I never said I will an-
nourcce the names.

SHRI SOMNATH CHATIERJEE:
Post card or inland lettprs?

SHRIMATI PARVATHI KRISH-

NAN;: Inland letters have
‘25 paise.

gone to

Now I shall conﬁne myself 1o
the. ...

"MR. SPEAKER: It you are writ-
ing post card.. :

SHRIMATI PAR‘VA’I’HI KRISﬁ
NAN This Government must stop “all
this pick-poketing. This is a pick=

rpocketing ‘Budget. They are picking

up of larger units.
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the pockets of small scale industry.
They are picking the pocket of State
resources . by sur.charge on income
tax, They are picking pockets of the
housz wives, Your wife has told you
];hat Sir. You told me that she told
you that,

‘MR. SPEAKER: I always keep
my conversation with my wife con-
fidential,

SHRIMATI PARVATHI KRISH-
NAN: You may keep that confiden-
tial. You are not havinz a conflict
with her.

She was complaining to you be-
cause you were a sympalhetic liste-
ner. Unfortunately, the Goevernment
is not so sympathetic. This is the
whole tragedy of the situation,

(Interruptions)

SHRI SOMNATH CHATTERJEE:
Mrs. Dandavate has to come on the
streets.

SHRIMATI PARVATHI KRISH-
NAN: Mrs Dandavate was waiting a
rolling pin. Your wife is not. I do not
know whether she iz doing it at all
Mrs Dandavate was waving in the
streets and not at home. That is why
he is hale and hearty, here.

MR. SPEAKER: That is one of
the reasons why he is heres and not
at home, :

SHRI SOMNATH CHATTERJEE:
‘What about Mrs. George Fernandes?

SHRIMA‘I'I PARVATHI KRISH
NAN: She has been brain waehed

Now to com back to taxe,sr—,-t_he.
major foundry centres in Coimbatore
250 of them are feeding 209 electric
motor and pump manufacturing

units and 90 textﬂe units. Now. they
have given him Rs. 44 croves thil_
year a3 excise ‘duty, when the mm-

~ over 1s over Re. 80 lakhs snd he 8

not satisfled with that. In so far
as your textile units are’ mmed

‘you_sre giving them a way .out by\-.
rebate

!lfinl ~<gll ridht, imome tnx
you. it m ay €hat
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doing rural development. It is a
very peculiar philosophy. Therefore,
we said, have a rational tax struc-
ture and d6  not say to me, Mr,
Minister, that the small scale in-
dustry can well bear the burden. As
1 said earlidr not a single document.
is there to indicate how much :mali
scale has given to you, what is the
industrial production, what is c¢m-
ployment generation, 1 caa tell
you, in Tamilnadu alone  which
State has largest small scule indus-
iry because we had encouragement
very early on that. We have got
nearly 4,000 units employing over
80,000 workers and you want 60,000
workers to suffer as the Wimco
workers are going to suffer now.
We are not asking you to give any
relief to the big units. We are not
asking you that. But we are saying
ot least when you are talking about
small scale industry, kindly under-
stand it. I do not think you do. You
should understand it and thati is why

this business of going from 15 to 30
and back to Rs, 15 lakhs has got
to be stopped. That is why I sup-
port the amendment moved by Shri
Venkataraman that Rs. 15 lakhs
limit should be raised again to Rs.
30 lakhs and the proviso i1s put in
‘the income tax so that your minions
in the Finance Ministry do not
come out with the notification as and
when they like it just per their
whims and  fancies according to
whoever is pressurising them &t that
point of time, .

SHRI K. T. KOSALRAM' (Tiru-
c¢hendur): I beg to move my amend-
~ment,

~° MR, SPEAKER: You have already
“moved it.

']?SHm K. T. KOSALRAM: “For

‘. Ry; 130 substitute 75 paise” My
o Mm triend, our Minister, this morning

" Nss in-reply to the general discus-

“‘slon ‘eategorically stated, that if it is
in . the interest of the workers, the
Goveérnment will reduce even.’ the
excise levy. Government will' ' not

hesitate to revise it if it invqlizes

the mterest of the workers

There are three aspects in this
match industry whatever the Minis-
ter said is hundred per cent correct,
The interest of the workers is the
first aspect. The second aspact ‘i,
you were all along telling “We are
the saviours of small-scale  indug-
trzes.” But out of all the hon. mem-
bers who spoke, nobody has appre-
ciated your policy, From the match:
industry, the hand made sector have
themselves made an appeal to all
the hon. members that the excise
duty on the mechanised seetor
shouid be increased by Rs., 1,50 per
gross. But you have increased it by
Rs, 270, The fact is the WIMCO: peov.
ple are mechanised and they have
increased the price. They are selling
matches at 20 paise per box. You
have not levied anything agsinst the
smull srale sactor but still they are
also selling their matches at 2 pase

ar box €0 the excheguer is losing
meniey. You are encouraging growih
of black monecy. Yesterday [ show-
ed to vou the appeal they have
made. They themselves wanteg. the
difference to be Rs. 1.50 but you
have made it to Rs, 2.70, That is an. .
other aspect. Our lady member
yesterday said something. But ‘the
workers’ union have represented o
you and sent you a memorandym
from Madras, Calcutta, Bombay- and .
all over India. 40,000 people are de-
pendent upon the match industry in-
the mechanised sector, Farm fores-
try is in full swing = Al put
together 60,000 people are going t3.
lose their livelihood. I am very ha”"
py you have announced this mor

“ing that the wurkers‘ interests: wﬂi'

be safeguarded. 1 appeal to you W.{
additional excise’ of only Rs.' ‘1i50
per gross, If you levy in ‘that wm
the ordinary ' tonsumer would. & no!
lose. The mechanised. sector will
it at 15 paise per box. - The hi
made sector also will sell. it
paise. I appesl to’the. Minister
accept  these mn&mems,
Denuty  Prime.. Minm :
announced. that people imm:j-;-.
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‘pected  quarters have represented
about workers in the mechanised sec-
tor. I do not know what he means
"by unexpected quarters, but the
Deputy Prime Minister. himself has
more or less admitted it. I hope my
friend, Shri Agarwal, also  will
-accept our amendments.

BHRI MUKUNDA - MANDAL: Sir,
¥ have moved my amendments because
of the fact that the Finance Bill intro-
duced by the Finance Minister iz anti-
people and the imposition of excise
duties will be a burden on the rural
people mostly. 1t ig said by the Janasta
Government that the budget is a
rural-oriented budget. But the actual
thing is that he has imposed much
more excise duty on kerosene which
is used by the rural people. The agri-
cultural labour, the margina} farmers,
all these people use kerosene. But on
kerosene, excise duty has been immpos-
ed. Again on biscuits, more excise
duty has been imposed. Is it the
contention of the Government that
only affluent class consumeg biscuits?
Mostly patients and children consume
biscuits. So, the lower middle class
wil] be affected by the imposition of
this excise duty. 'This is the inter-
national year of the child and that is
why, for the benefit of the child,
much more taxey have been imposed
on biscuits,

Government hag no hesitation in
imposing excise duty on tooth paste
because the Government thinkg trat
it is consumed by the affluent sec-
tions, What is the need of saying s0?
The lower middle class people al'so
use tooth paste, They are mostly
affected by this increase of excise on
tooth paste,

Again, on soap, excise -duty has
been increased. None can say that

the poor people do not use soap. Per- -

haps, our hon. Minister will say that
poor people 'do not use 504p and that

is why, excise duty has been incremsed

Excise duty has been increased on
matches, which g mostly used by the
rural people. What is the purpose of
increasing excise duty on matches, 1
cannot understand. This will mean
that the workerg in the. small scale
sector particularly in the match fac-
tories will go out of employment.
Particularly, the problem of the
WIMCO workers will come in.

I want to move my amendments
and I will request the hon. Minister
to accept my amendments.

SHRI HARI VISHNU KAMATH:
Mr. Speaker, this ig the only stt of
amendments I have tabled to the Bill.
I have not moved any otker ariend-
ment.

Before 1 proceed to speak on the
amendments, I would make an earnest
request to you and I hope, vou will
earnestly consider that request, I am
reminded of a similar episode in the
provisional Parliament in 1951 when
we had a nocturnal sitting and Shri
Rajagopalachari, the then Home Minis-
ter wag piloting the first Constitutional
Amendment Bill--Mr. Venkataraman
will bear me out—he intended to
fengthen the sitting but I got up and
told him that we would be prapared
to cooperate with you and have an
all night sitting if necessary, pro.
vided he gives us dinner. Immediate-
ly he jumped in his seat, and agreed
to give us dinner, and so we had a
sitting aiter the dinner also, @ ncltf
prandial sitting. We had a  sitting
till about 80'clock, Then wo had a .
dinner here on the lawns.

MR. SPEAKER: T take it, it is'one
of the amendments. =

SHRT HARI VISHNU KAMATH; 1
would like to know your resction 1o -
ft. Not you, the Government ghould
stang the dinner. RTINS

MR SPEAKER: That I8 why
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. SHRI HARI VISHNU KAMATH:
!What Rajaji could do, could not the
Janata' Government do now?

'MR. SPEAKER: I do noy know
. that. .

SHRI HARI VISHNU KAMATH; I
do not cast a burden on you. When
Shri Mavalankar was then in the
Chair, I did not cast a burden on him.
So, 1 do not cast any burden on you.
But it is courtesy to say ‘*‘yes”, as
Rajaji gid then.

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN); What 4o
you want?

SHRI HARI VISHNU KAMATH: I
can give you an idea, but not the
brains to understand that,

MR. SPEAKER: From the dinner
let us go to the amendments. I think
they will consider that. -

SHRI HARI VISHNU KAMATH. 1
have not moved any other amend-
ments. This is almost the last Sche-
dule. or the penultimate Scheduie.
~ But I am sorry to say that this is
about the worst levy, item 68, and I
must say, atrociously unjust levy, and
it is completely antithetica] to the
‘philosophy of the budget. The hon.
Deputy Prime Minister, yesterday or
. day before yesterday when he an-
nounced the new concessions, spoke
‘gbout the rationale of the budget. 1
" think there is no rationale at’all about
. this item 68: it is totally, unmitigated-
© 1y jrrational. .Ang why? Within the
" Jagt three years there has been a 700
* per cent hike in this particular excise

duty, end that. too, unfortunately, I
; m dorry to say, by the Janata Gov-
" ernment. In 1877 it w:; r;i;ed fron:
¥ pep ot 2 per cent. 1 have got
. :h‘wmmmtoq’m “Central Excise
mc\ ustomg Act, 1944,  Before the

" Janats Goveriment came to power,

Then it was raised to

~tion 2(m) ‘as follows: . . .

by . ers are working, or were

Act XIX of 1078. Now it iy being. . =
raised from 5 per cent to 8 per cent. -
You just want to rob the people; it i8 - .

robbing—I cannot find any other word

for it—just to gather money, just to
. raise resources, by hook or crook, -

more by crook than by hook. I do not

understand it at all. It is mosy atro- -

cious.

. They are trying to explain it away . |
in the Memorandum Exploining ' the

Provisions in the F inance Bill 1979,
where on page 57 there is a short ex-
planation, which reads as follows—.
the tariff description hag been amend- -

ed to delete the definition of ‘fac~ .

tory'— .
“Existing description,

AI} other goods ot elsewhere
specified, manufactured in g factory
but excluding ete.”

Then there is an Explanation.

“Explanation: In this Item the
expression ‘factory’ has the
ing assigned to it in Section 2(m)
of the Factorieg Act, 1948.” o

Now the proposed provision is;
“Proposeq description,

All other goods, not elsewhere
specified, but excluding, ete.”

There is a footnote to that, What'_.iu.‘ :
that footnote? It reads as follows: .

“The tariff description has been -
amended to delete the definition of
factory. However, by virtue of an

- exemption notification, goods msmu<
factured in placeg other than ‘fsce
fories’ are being completely exempt- -

e the Factories Act, I have
got the Factories Act, 1048 - where the
meaning of “factary” is given in sec~

cluding  the precincts
whereon .

“Mactory’ means any premises

ean~ " -
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‘on any day of the preceding twelve
“months and in any part of which
‘the manufacturing process is being

. carried on with the aid of power or
- ordinarily ig so carried on.”

“or (il) whereon 20 or more
workers are working or were work-
ing on any day in the preceding
twelve months or any part shereof,
and the manufacturing process is
being carried on without the aid of
power or is ordinarily so carried
oun.”

According to the new provision, if
goods are manufactured in a farctory
of this kind, without power, with 10
‘or 20 workers, then they will have to
pay 8 per cent excise duty, they are
not exempted. It is only goods
manufactured in places other than
factories which will be exempted. If
you manufacture goods in a small
stale indusiry, in a cottage industry.
even in your own home, in your own
cattage, that alsg ig not exempted, be-
cause the definition of a factory has
been this. Therefore, bearing in 1nind
this, the hike, the steep increase in
excise duty is totally unjustifisble.
Why? Because how many goods are
being manufactured in these small
cottage industries and also small scale
industries which would be zxempted,
because they are factories? Take for
instance pencils, bangles, ice, lanierns,
candles, tonga parts, agricultura] tools
ete, These are ali manufactured in
small scale industries, and these will
not be exempted under this new pro-
vision. If ¢this is hot anti-Janata
philosophy, anti-Janatg Budget, anti-
.Janata manifesto, what can be? T am
sorTy to say al] this, and T am deeply
moved, andered by this provision.

PROF. P. G. llAVALANEAR 1
.8hare your anger,

' SHR1 HAR! VISHNU KAMATH: 1
am glad T am in good company

Therelore, T would qamastly ol ead
with the Mintster to reconsider it. 1
_would Have Been happy if it had been

reuueedfrozh.’»tos:arzber cent,_,

o and ecottim
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but you are raising it from 5 to 8 per
cent. How much maney do you ex-
pect. to gather from the thrge per
cent extra duty?

SHRI SATISH AGARWAL: Rs 100
crores.

SHRI HARI VISHNU KXAMATH:
You have been very delinquent 1n
collecting taxes. Do your duty first.
Don’t touch the poor people. It is
most disgraceful, I, am sorr¢ to say.
for the Janata Party to behave like
this.

Therefore, I would earnestly re-
quegt that this should be reducel, that
it should at least remain at the earlier
level. I would have been happy if
it haq been reduced. '

My hon. friend Shri Vinodbhai
Sheth has moved an amendment to
increase it from 5 to 6 per cent. I dn
not wish to do it. I have given notice
»f an amendment to increass it to 7
per cent, but I do not wish to move
it. T stick to 5 per cent. Remain at §
per cent, and try to garner more
money by other ways and means, and
do not completely destroy the Janata
philosaphy, the Janata manifesto, the
Janata Party which went to the peo-
ple in 1977. The peacefu; revolution
that it wrought should not be betray-
ed. We have increaseqd it from 2 to 5
per cent and now to 8 per cant. Mr,
Speaker, I feel you agree with me, I
am convinced that you agree with
me, and most of the Members, right, -
le!t and centre, agree with me. Some
may not. :

So, T move thut 8 per eent should be
reduced to § per cent, and also the
original provigion of Mory should be’
retained in the &hedﬂie so that the .

‘cottage industries,. ﬂu m.n ‘scale
‘industries, will be. exempled from

paving © per cent tax. and thev will
have 'io pav ‘onlv N er ' gt exelse.
duty. not 8 per oot q_‘"'ﬁ :

be .dong m:w1 Otherwi
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o ‘ _ Bhave's fast (St)
- I move three Amendments No. 115, Té § dfen Yzitmww ardE o & @ B
117 and 118 and commend them to wiiwfeafor v aw dof &7 qog & g v
the wholehearted acceptance of the : :
Minister, of the Government, of the

_Treasury Benches and of the entire LS L I A G g -
House. | T w e g I € oo W A
AL I T

il S IR FEHT war gar § 1 gw &, zw oW,

g o 7@ ¥ wm faediaw g faw & T g, ms w0 maw, eaee
wreo AV 9wy ¥ sarvr Ww 9% T g, B UK A R e wy Myt ar wRY
] o wrd At ® g 9@ wgd ® g ® ferd & v e W e @ e @
o Jr fawr fem @ e omax @ oAt far | 45 ow @ @@ R R w5 qu
I T & AW A a Aw 30 G 1 911 3§ A q@r w v e @
wwe § o dz wy feer av d=r fv oww T YR gt Yeex § oade A,
# fomr 41 a7 gw arfrw fofn & nfor o, zeaw, zv de iz N &
tﬂwﬁmgﬂ'ﬂ%’mﬁn_ﬂfmwm ifﬁﬁaﬁ’i,ﬁamqhm
~wr yiw AR & wmeRW dAT #X T T b oag az & fe owm Wy § A
g1 o' wed § A TR srkw T e A TR §, I e
§ &fwa wrr wegmr fia awiw 4, Hfm o ww w1 2 g@w %o e,
oW A1 _wdy aX @ ¥ ¥z awn § feeelr W Ty ww ety §, 99 ¥ qEr
Hgw & a8 fpur &, ot 9wdie & 25 iz TR Wi N dferw W AR e d,
ARl E aw A ¥ & tav fomw we ¢, gar O WA
; o g wAar qEt &7 g § fF ogm owgd

You are also responsible. The prices i fe &xv afapie teiw @t A 3
have increased on account of Budget WiE aw & g @1 &8 14 de @

the prices of consumer goods have inc.

@ Fwrr § S~ oA, -
reased on account of some Government i ¥ feam awd g 1 AR g

Departments. All combined ticgether warg fam wr fs 1978-79 We & WA
have produced this offect of rising e § 687 T TAYm FAAT AT WK
prices. WA ¥reT & 197879 ¥ 10,932
f:g;ﬁ W%"’f fe mﬂwﬁ;%?ggag W za W g § ) @ amy Feww
g Li R A 1 - : -
fis fax ofcare #1 wedr Roo s T X A E 1 wW @ AT §
;Wﬂiﬂ’ﬁﬁm‘i?ﬂﬂ?w. mv: 1972 & 78.68 oT@ T g0 YT -
vHE B ¢ 9w o & & @ W ameeT ¥eeT & 2,637 T4 AT &) avd@
- wdF & wv uv et 9T . . -
gﬁ:ma;ﬂ;qﬂ a eﬁgtrm 3 e FEu 9g ¥ f& o v whw wet {
weivr won gq ® Fro gww o Ko @ t 3 % gy w0 @ fag oW o oW
wrwer § agw 0w oo § wft G oawe gfrar Aforg |
- wft wur der f& g e wn g R
Nt & wpm fe ol O wiv ik w6ww . .
ﬁ;‘g i ﬁ?ﬂ fﬁmg&?“ﬁ“mw oIEw do 68 ® at § ¥y wy A
LAWY e R ¥ : - . ‘
wht vt gr g1 Mer ¥ g wer wgm uodt e wer w¥w . 30 W@ qwift
rown ¥ oww wee e W W ot R 91, I@ A W OEC R 15 e el
fv srewn ax xw & Reer wEe T A wx foar § ot @ W wHT daw
mmmi N R A L 300_ mu;_._ .h'_ , ! e wm ‘
v ARG O g R B BT g vt o R G St e
Tt T e o SOR A A
A ww @ e e ool o & oy e @ e
VR A ebw e & foyowm e do 65 M

é,
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{-ﬁ wm e ™)
My amendment ig thxs

) "Page 64, after line 14, insert..

ROR:) m-mufactur‘ed by hand, the rate of duty shall be

'.('ii) :{im rlr}a&ufactured in cmtagc induatry, the rate of duty
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‘Provided that in the case’ ox alk
other goods, nwmewnere Emi_‘f:
fied— =

One per cent ad valorem

- Two per cent ad valorem

(si) if manufactured by sumllscale industries with a capital

be .

In the end, may I request the hon.
Minister to assure this House that,
even in future, he will look into the
matter and examine it and if he finds
that there is a case for reductiun, he
will reduce it.

SHR] DINEN BHATTACHARYA:
The intention of the hon, Minister is
that we should not oppose any item,
any extra burden that has been im-
posed on the people by the Finance
Bill. Many things have been stated
here by the hon. Members, I join my
words with theirs. Mr. Kanwar Lal
Gupta belongs very much to the ruling
party. Of course, I know that he will
withdraw his amendments. Still I fully
agree with him in what he has said. It
is strange that the Janata Government
after coming to power, have increas-
ed the excise duty from 2 per cent to
eight per cent, They are violating their
own assurances to the people. 1 em-
phatically protest against the imposi-
tion of these new excise duties on
soap, tooth brush, tooth paste, biscuit
—thig js internations] Children’s Year,
you must not forget —but biscuit the
poor man will not be able to buy for
hig children now. You have imposed

" not only on these items but so meny

new itemg you have added. For spare
parts that are necegsary {0 run a truck
or a car you are imposing further ex-
cise duty on ‘them, Not only that, even
Jocks and Ieys are not spared. You
__canmot- even lock your house You
have 10 pay for that. For Jocks and
kens 20 per cent ad valorem hal been
lntmﬂueed here,

‘80 the Jamta Government is mnk&n! "
it a farce. ‘But you will have to face -

investment of rupees ten lakhs, the rate of duty shall

© NAN: He needs to be re
_wﬂrlﬁau. T

' unlon: rivaliy- here- -hu!'

Five per cent ad valorem,.

the music. You £0 to your veople nus
and face them, The prices are increas.
ing like anything. It is like an epitie~
mic, If the cost of one item.is inc.
reased, the cost »f other items which
are not even taxed, also goes up. This
is taking place everywhere and I do.
not see any anxiely among the Mimis-
ters who are sitting here and chit-
chatting their owa private malters.
They are not at all anxious that such
a serious blunder they are now ccm-

~mitting.

AN HON. MEMBER: Smt. Parvathi
Krishnan is also there.

SHRI DINEN BHATTACHARYA:
Smt. Parvathi ag alsp Shri Ravindra
Varma.

SHRIMATI

PARVATHI KRISH-
NAN: Ag aiso Shri Dinen Bhatta-
charya,

SHRI' DINEN BHATTACHARYA:
I know after protesting and putting
your amendment, Yoy are joimng Shri
Ravmdra Varma, '

SHRIMAT] PAEVATHI KRISH»
NAN: I went to him to persuade himx
to do something . 2or the WIMOO wor-
kers.

SHRI DINEN BRATTACHAKYA:

Iamxrawtultoherthatmmw
mind’edmﬂutpwhﬂwﬂlhm"

the wurﬁm

 SHRIMATE - pm\wrm musn'
eminded shoul

R SPEARER: You have your
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- SHRI DINEN BHATTACHARYYA:
‘No quosﬁon_ of forgtting,

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): He
‘must have begn very hungry, so he is
forgetting, .

SHRI DINEN BHATTACHARYYA:
The Stee] Minister is sitting here and
he ig accusing the Bureau of Public
Enterprises and that on account of
them, he is not in a position to come
to any wage settlement, Fle must not
forget that the workers of the steel
plants are getting ready to face him
if he does not come forward with a
settlempent in respect of wage, So also
coal and other things, So I will request
the Steel Minister who is otherwise
very friendly to me—Iet him do his
duty. Let him not poke his nose into
other matters, If he wants to do so I
have got the weapon how to face him.
So, 1 will strongly plead with you to
see that the Minister will kindly look
into these matters that are broughte
here, Don’t have closed mind; have
open mind. Take some steps 50 that at
least the people may think that what-
ever the Members say here, the Gov-
ernment considers about them.

SHR] SATISH AGARWAL: Mr.
Speaker, Sir, T am very thankful to
the hon. Members for reminding me
fiow and then about certain provosals
which, according to them, are very
rigorous in nature,

"I 'have benefited a lot atter hearing
their brilllant speeches. I can only
sssyre the House that here so far as
the general criticism of the general
levy s concerned, it has been replied
40 on gevera] occasions. . While reply-
ing to the general debate by the De-
puty Prime Minister on the Finance
BMll, it {s well known that near about

y. been  announced. Even then
there has been some criticlsm so far-
6 ‘pétrol, petroleum product, kerosene

and many other items are concerned.

'SHBf DINEN BHATTACHARYYA:

concessions have &l- .

Ang -about goaps and tooth. - brushes

Bhave's fast (St.) _
SHRi SATISH AGARWAL: Conces-

siong on Chocolates, biscuits, - tooth
brushes and laundry soaps and detcr-
gents have already been announced,
For the information of Shri Hanat-
walla—he made a very strong puint
regarding so many levieg particularly,
with regard to power-processed fab-
rics where the duty has been increased
from 8 per cent to 12 per cent, for his
satisfaction, I announced the reduction
of at least 1 per cent with effect from
24th April. That has already been
done. And it has already been an-
nounced here. So, nothing need be
said on the genera] levies. Under
certain compulsions and cnstraints of
resource mobilisation and by having
some ideas about the direction of the
budget and the economy that we have,
we have to resort to this taxation.

A plea from practically all sections
of the House has been made with Te=
gard to reduction in the existing exem-
ption limit under item No, 68 from
Rs. 30 jakhs to 15 lakhs. Before say-
ing something on this, in brief, I would
like—not to correct Mr. Kamath—t{o
bring to hig notice because he iz elder
to me he is like my grandfather (In-
terruptions) of course, not father, but
grandfather....

AN HON. MEMBER: What happen-
ed to you? He is a bachelor.

DR. SUBRAMANIAM SWAMY:
Bachelors of that age are like grand-
fathers! :

MR, SPEAKER: I don’t think .we
should go into the domestic affairs,

SHR! SATISH AGARWAL: Regard-
ing his observation that under Item
68, it is true that initially duty was I’
per cent and it was raised to 2 per
cent and then to 5 per cent and 8 per
cent. What ig the impact of it? "

This is & commodity taxation., The?e
is'a difference between the commodity

_ ‘taxation and income-tax. Under ‘the
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 cammodity taxation, if the price of e
goodg is Rs, 100/~ jv was: beiug -zofd

at Rs. 105 plug excise duty previously.

- Now, we have made it Rs. 108/- if &
man is having a turngver of more than
Rs. 30 lakhs. So, it is not 800 per cent
that: way because... (Interruptions).

SHR] HARI VISHNU XAMATH:
From Rs. 101 it hag gone up to Rs. 102,
105 and 108 due to the Janata Gov-
ernment. .

SHRI SATISH AGARWAL: Rs, 10i
to 108 does not come to 100 per cent,
Only the price goes up. Because the
excise duty is added into the price of
the manufactured product, it has gone
up from Rs. 105 to 108. It means uilti-
mately there is a three per cent in-
crease that way.

Now, Sir, even then because there
hag been a unanimous demand from
al] sections of the House, particularly
with regard to these two points, we
have examineq them. This limit has
been reduced from Rs. 30 Jakhs to
Rs. 15 1akhs. But, as I said, earlier
also, there was a lot of representation
that thoge which are exported are
included in item 63 fur exemption
purposes. Previousiy we have exclud-
ed it. That is number 1. Number {wo
is that those which are exported have
been excluded by ug along with other
items also. Tis goes a long way in
giving relief (Interruptions). So, I
would submit, that because a unani-
mous demand has been made from all
Sectiong of the House... and I can
‘assure the House that 1 will convey
the sentiments in the strongest pos-
sible wordy to the Deputy Prime Mini-
€r. We will conduct 'a study a5 o
how adversely it has affected really
the sms! man and the small . peale
sector. I can give an example of elec-

tronicy where with an investment of

Rs. 10 lakhs you can have & turn-over
of Rs. | crore So, they cannot be

designed . for excise purpose -ag small,

The intention of the House ig that the

really small should benefit and.sheuld
not be taxed unduly. ‘] .can ‘asgare the
House that we can conduct study ‘as

to how, adversey thig - .r'e&uctiu' of -

limit from Rs. .30 Jakhs fo Rs. 16 lakhs
hes affected the really small man and
if it has really adverssly affected the
small man, I can assure the Bouse thet
appropriate measures shgli be taken. at
the approriate time and necessary.
relief will be given. :

Sir, so far as WIMCQ question is
concerned, I have already made a re-
ference to that.
government is {0 have. emilcymont-
oriented industriss, to lay more em-
phasis on them, to give more incentives
to them and to give more encourage-
ment to them. We are holding a meet-
ing with regard to match industry pro-
bably on 30th. I have specfically
gone to Madras and Madurai and also
sent my officers to Sivkasi to study
their problems. I have received their
report. We will have g  discussion
on the 30th and sort out the problem.

SOME HON’BLE MEMBERS: What
about kerosene?

r

SHR] SATISH AGARWAL: I am
sorry 1 cannot agree to that sugges-
tion. 1 once again request the hon'ble
Members to withdraw the amendments
that they have moved.

SHRI VINOD BHAI B, SHETH: I
seek the leave of the House to with-
draw my amendments.

Amendment No 20 was, by leave,
withdrawn

SHRI G. M. BANATWALLA:  Sir,
I press<all my amendmenty but I re-
quest that my amendment No. 29
about kerosene should be. put sepa-
rately.. o : o

SHR] R, VENKATARAMAN: Sir, T

© press my amendment No. 50..

R T

The intention of the

SHRI K. T, KOSALRAM: In view

of hon. Minister’s assurance, 1 would:

the leave of the House to. withdraw

“

Amendoient’ No, ¥8 s, By 1
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. SHRI HARI VISHNU KAMATH
~ Sir, because of the unreasonably obs-
v .t_inate' attitude of the Minister Verging
- " ‘on cussedness, 1 hope no alternative
" but to press my amendments No, 115
- 117 ang 118.

SHRy KANWA-R LAL GUPTA: I
seek the leave of tha House to with-
draw my amendments.

Amendments Nos, 135, 136, 138, 141
and 143 to 155 were by leave with
drawn,

MR. SPEAKER: Now, I put all the
amendments together to the vote of the
House excepting the government
amendments, amendment No. 26 of
Mr. Banatwalla, amendment No. 56 of
Shrimati Parvathi Krishnan and
amendments Nos, 115 117 and 118 of
Shri Hari Vishnu Kumath,

Amendments nos. 28, 30 to 37 48, 48,
66, 68 to 70, 72 to T4, 108, 116, 208
and 209 were put and negatived,

SHRI R. VENKATARAMAN: Mgy
1 say something? Some of us are not
clear. ...

MR. SPEAKER: I Will he putting
Amendment Ne, 20 separately. 1 said
that.

‘SHR1 R. VENKATARAMAN: That
is about kerosene. Amendment No.
50 relates to small-scale industries,
You may also please put that separa-
tely to the vote of the House.

MR. SPEAKER: Yes, Excepting
smendment Nos. 29 and 50, Kamath's
amendments and Government®amend-
‘ments. I have already said that.

" I shall now put amendment No. 29

| moved by Shri Banatwalla to the vote

ot the House, The question is:
“Pln 56—
. '_ Omsit ines 1 to 37 (20)
" The Lok Sabha divided:
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Division No. 23] 12004 bem.
AYES |

Banatwalis, Shri G. M.
Bhattacharya, Shri Dinen
Chatterjee, Shri Somnath
Goswami, Shrimati Bibba Ghoah
Hande, Shri V, G.

Kosalram Shri K. T.

Krishnan, Shrimatj Parvathi
Mandal, Shri Mukunda
Mavalankar, Prof. P. G,
Naidu, Shri P. Rajagopal
Rachajah, Shri B.

Rangnekar, Shrimati Ahilyg P.
*Singha, Shri Sachindralal
Venkataraman, Shri R.

NOES
Agrawal, Shri Satish

- Ahuja, Shri Subhash

Athaj, Shri M. A. Hannan
Amat, Shri D.

Argal, Shri Chhabiram
Bagun Sumbrui, Shri
Bhanwar, Shri Bhagirath
Brij Raj Singh, Shri

Chand Ram, Shri
Chaturvedi, Shri Shambhu Nath
Chaudhary, Shri Motibhai R.
Chavda, Shri K. 8.
Dandavate, Prof. Madhu
Danwe, Shri Dundalik Hari
Deshmukh, Shri Ram Prasad
Dhillon, Shri Igbal Singh
Dhurve, Shri Shyamlal

. Fazlur Rehman, Shri

Ganga, Singh, Shri
Gattani, Shri R. D, -
Godau, Ch. Hari .Ram Makkaw

Py *Wrongly voted for Ayes.
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Gupta, Shri Kanwar m
. Harikesh Bahadur, Shri -
Heera, Bhai, Shri
Jain, Shri Kalyan
~Jaiswal, Shri Anant Ram
Joshi, Dr, Murli Manohar
Khan, Shri Kunwar Mahmud Ali
Mahi Lal, Shri
‘Mankar, Shri Laxmaa Rao
Mandal, Dr. Bijoy
Nayak, Shri Laxmi Narain
Pandey, Shri Ambika Prasad
Pandeya, Dr. Laxminarayan
Patel, Shri Dharmasinhbhai
Patnaik, Shri Biju
Poojary, Shri Janardhana
Pradhan, Shri Pabitra Mohan
Raj Keshar Singh Shri
Ramji Singh Dr.
Sai, Shri Larang
Saran, Shri Daulat Ram
Sarkar, Shri S. €.
Satya Deo Singh, Shri
Sharma, Shri Yagya Datt
Shatri, Shri Y. P.
Sheth, Shri Vinodhbhai B.
Somani, Shri Roop Lal
Sukhendra Singh, Shri
Swamy, Dr. Subramaniam
Tej Pratap Singh, Shri
Thakre, Shri Kushabhau
" Tyagi, Shri Om Prakash
Varma, Shri Ravindra .
Verma, Shri Brij Lal
Verma, Shri R. L. P.

MR. SPEAKER: Subject to correc-
tion, tha result** of the division 1s:
. Ayes :" 14; Noes : 5.

'lml “nﬂm Bm, nm 4,54

" The mumm wag Maatiucd.‘_

'MR. SPEAKER: 1 shall now put
amendment No. 50 to the vote o! the‘
House.

Amendment No. 50 was put,am!- :
negatived, _

MR. SPEAKER: 1 shall now put
amendments Nos. 115, 117 and 118 by
Shri Hari Vishnu Kamath to the vote
of the House.

The question is:
Page 64, line 5,—
for “Eight percent” substitute—

L3

“Five per cent” (1158).
Pagt 64, line 5 to 7,—
for “ALL OTHER GOODS, NOT

ELSEWHERE SPECIFIED, BUT
EXCLUDING”.

substitute——

+  ©ALL OTHER GOODS, NOT
ELSEWHERE SPECIFIED, MAN-
UFACTURED IN A FACTORY
BUT EXCLUDING” (117).

Page 64,
after line 14, insert—

‘Explanation—In this item, the
expression “factory” hes the
meaning assigned to it in section
2(m) of the Factories Act, 1948
(63 of 1948)" (118).

The Lok Sabha divided:

4

Division No. 24] [zu_é hrs.
Ayns;. h
Banstwalla, Shri G M.

-Bhlttacharyn, Shri. I)inen
- Chatterjee, 8hri aomnath

Go:wami Shrimaﬂ B!bha Ghol!l

"'rhe !nllowmg members also re- cordad tbeir Votes:

Ayes : Shri Skarish Thomas. -

Noes Pro! nmpcm:mw, smsudhu@hmmsmswhiuf

drahl Sintha.
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Hande, Shri V G.

Knmath Shri Hari Vishnu
Kmalrnn, Bhri K T
Krishnan, Bhrimati Parvathi
‘Mandal, Shri Mukunda
Mavalankar, Prof. P. G.
Nnidu, Shri P. Rajagopal
Rachaiah, Shri B
Rangnekar, Shrlmatx Ahilya P.
‘Thomas, Shri Skariah
Venkataraman, Shri R.

NOES

Agrawal, Shri Satish

Ahuja, Shri Subhash

Alhaj, Shri M. A, Hannan
Amat, Shri D.

Argal, Shri Chhabiram
Bagun Sumbrui, Shri
Bhanwar, Shri Bhagirath
Brij Raj Singh, Shri
Chakravarty, Prof. Dilip
Chand Ram, Shri
Chaudhary, Shri Motibhai R.
Chavda, Shri K. S.
Dandavate, Prof. Madhu
Danwe, Shri Dundalik Hari
Deshmukh, Shri Ram Prasad
Dhillon, Shri Igbal Singh
Dhurve, Shri Shyamlal
Fazlur Rahman, Shri
. Ganga Singh, Shri

‘Gattani, Shri R. D.

Ghosal, Shri Sudhir
'Harikesh Bahadur, Shri
Heers Bhai, Shri

* Juin, Shri Kalyan

meal, Bhri Amnt Rem
 Joshi, Dr. Murli Menobsr
mh. sm'i Kunwar Mahmud Al

Naysk, Shri- Laxmi Narain _

Pandey, Shri Ambika Prasad
Patel, Shri Dharmasinhbhai
Patnaik, Shri Biju

Poojary, Shri Janardhana :
Pradhan, Shri Pabitra Mohan -
Raj Keshar Singh, Shri -
Ramji Singh, Dr

Sai, Shri Larang

Saran, Shri Daulat Ram
Sarkar, Shri 8. K,

Satya Dee Singh, Shri
Sharma, Shri Yagya Datt
Shastri, Shri Y. P.

Sheth, Shri Vinodbhai B,
Singha, Shri Sachindralal
Somani, Shri Roop Lal
Sukhendra Singh, Shri
Swamy, Dr. Subramaniam
Tej Pratap Singh, Shri
Thakre, Shri Kushabhauy
Thakre, Shri Om Prakash
Varma, Shri Ravindra
Verma, Shri Brij Lal

Verma, Shri R. L. P.
Verma, Raghunath Singh

MR. SPEAKER: Subject to correc-
tion, the result of the division is:
Ayes : 15; Noes : b56.

The motion was negatived._
MR. SPEAKER: The question is!
Page 63, omit lines 30 to 38. (55)
Page 84, in line 3, for “(Vﬁ)":"
substitute v, (56) :

The motion was odopted.
MR. SPEAKER: The question is:

“hhat the Third Schedule, as'
gmended, atandpnrtofmeB NP

Themuﬁaumudcﬁed. .

The 'm Schedule, as menm. amj

 added to the Bill..
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MR SPEAKER Now we come tn
: ;the F‘ourth Bcheﬂule “Mr. Venkata—
' raman. ‘

Fourth Schedule

SHRI R. VENKATARAMAN: I beg
to move: .

*'“Page 65, line B—
| for “One rupee per thougand.”
substitute——
“fifty paise only per thou-
sand.” " (76)

MR. SPEAKER: Mr. Dinen Bhatta-
charya, do you want to move your
amendments?

SHRI DINEN BHATTACHARYA:
Yes. I beg to move:* 1Y

“Page 65, line 12,—
for “Ten per cent.” substitute—
“One per cent”, (210)
“Page 65, lines 14 and 15—
for “Two rupees per kilogram”
substitute—

“Fifty pamise per kilogram””
(211)
“Page 63, line 16—
“for “Five per cent.” substitute—
“One per cent.” " (212)

MR. SPEAKER: Now Mr. Venkata~
raman.

SHRI R. VENKATARAMAN: 1 do
not want to take the time of the
House. My amendment No. 76 relates
to the additional excise duty on bidi;
and ¥ ‘would plead with the Minister
at least to reduce it from Re:l1/-to 50

paise.

MR. SPEAKER: Mr Dnen Bhatte-
charya

SHRI" D!NEN BHATTACHA’RYA'

" While supporting the reduction of tax-

APRIL 26

ms -_ mee Bm 1079 ;’iss:;:

on bldx, I want to.zdd. ‘that the Gov-v-
_ernment had said, while presenting
the Budget, that it was rural orient-
ed and that they have done much for
‘the rurai people, But in the list, it
will b seen that on the . chewing to-
bacco which the agricultutal lsbourers
use, they are levying 10 per cent more
ad valorem, Then comes the souff and
the hockah tabacco. Who uses hoo-
kah? It is the rural. poor peole who
use it, The Minister of Steel never
goes to his constituency.  Otherwise
the people there will catch him by
the neck and atk why Government is
putting additional burden on them,
towards hookah tobacco. My amend-
ment is very simple; and I request
Government to think over the nfatter
and not to touch these items at least.

SHRI SATISH AGARWAL: Dueto
paucity of time, without saying any-
thing much more, 1 am sorry I have
to say that 1 cannot accept these am-
endments.

MR. SPEAKER: Mr. Venkataraman,
are you pressing your amendment No.
767 The Minirter has not accepted it.

SHRI R. VENKATARAMAN: I seek
leave of the House to withdraw my
amendment No. 76,

Amendment No. 76 was, by leave,
withdrawn.

SHRI DINEN BHATTACHARYA: I
am pressing my amendment Nos. 210,

211 and 212
MR. SPEAKER: The-qumion_ is:
Page 65, line 12— K
for “Ten per cent” mmmm h

Page 65, lines 14 and 18—
for “Two - ru'pm pcr bﬂwrm
substifube— i

mwwwm"
@an .

“*Moved with ‘the ‘récommendation: of the aneut. v ”
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_Page 65. line 16,

for “Five per cent.”
“One per ‘cent” (212)
The motion was negatived.
MR. SPEAKEB; The question is:
“That the Fourth Schedule stand
part of the Bill”
The motion was adopted.
The Fourth Schedule was added to
the Bill,
MR. SPEAKER: The question is:

“That Clause 1, the Enacting
Formula and the Title stand part
ol the Bill.”

substitute——

The motion was adopted.

Clause 1, the Enacting Formule and
the Title were added to the Bill,

MR, SPEAKER; Now the Minister
has to move that the Bill as amended
be passed.

SHR1 SATISH AGARWAL: Before
I move a formal reroiution for pas-
sing of this Bill, I wish, once again,
to thank the hon. Members for the
excellent cooperation that they have
given and the constructive criticism
that they have levelled. Now, I move:

“That the Bill, as amended, be
‘passed.”

MR. SPEAKER: Motion moved:

“That the Bill, ags amended be
passed,”

. SHRI HARI VISHNU KAMATH: I
: .a,m. on a .point of order” - Rule
. 218(6). read with rule 83(2) Rule 219
_deals with the Finance Bill. Sub-rule
6 snys: “In other resperts the rules
L applicable to Bills in Chapter X of
"' these rules shall apply.” Now please
furn to Chapter X, rule 93. Those

" riles shall apply to this Bill also.
- What does rule 93(2) say? It says:
- E"Whm a Bill has undergone amend-

- futbemoﬁop .that the Bill as
: unended bg passed shall not_be mov~

. o on the same day on which  the
mwderation of the am is concluded
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unless th: Speaker allows the motion

to be made,” If you have allowed it
you kindly say so.

{Interruptions)

MR. SPEAKER: I am compelled to:
allow it.

(Interruptions)

SHRI HARI VISHNU KAMATI-I
That hurdle ijs got over. Then I come-
to rule 219. You see rule 219(3).
According to sub-rule 2, the time fix-.
ed for the disposal of all the business,
financial business, according to the:
old rule is 1700 hrs. but the House
agreed to 1900 hrs,, and now it is 2000
hrs. That is all right. I do not ques-
tion that. The House is master of its
own procedure. I had already stress-
ed that point. I had said that the.
hour is not sacrosanct. You did not
agree. But you your:zelf, suo-motu,.
yesterday, made it 1900 hrs. I felicit~
ate you on that. I am glad about it
and now I seek guidance and light
from you in that respect. According
to sub-rule 2, it is to be put at 1700
hrs; just now it iz 2000 hrs. On the
aliotted day that the Bill be passed,.
sub-rule 2 shall have effect notwith-
standing that amendments have been
made. Now what does sub-rule 2:
say? Now please go back.

MR, SPEAKER: Back and foﬂh.

SHRI HARI VISHNU KAMA'IH
Sub-rule 2says: “The Speaker shall
at 1700 hrs. (now it is 2015 hrs.) on
the allotted day as the case may be
put every question that is necessary.”
That is the end, It may be. 1900 hrs.
or 2100 hrs. to night actually when '
you put the question. Now the pro-'
viso corfies into play here ‘provided.
that if a ‘Minister has a right of reply
to the debate on the miction”. Now
the motion is that the Bill be passed..
Is it not? . On the motion, it he has
not replied, he has got the rlght ty
réply, as you know . Hes he ur hn :
he not" -

'SHRI SOMNATH cmm"
Hehasnort ‘



471 Finance Bill, 1979

MR. SPEAKER:
may.

He has not; he

SHRI HARI VISHNU KAMATH:
He has a right to reply to the debate.
He has a right, but it may not re
exercised. He has a right to reply
on the motion which is under consi-
deration, discussed at 1600 hrs. that
is, one hour before the closure. The
sub-rule (2) refers to 1700 hrs. and
this proviso refers to 1600 hrs. one
hour before the final closure, that is
to say, one hour for the third read-
ing; 1600 hrs. on that day; and he has
not commenced his reply at that
heur, that is he has not moved his
motion.

MR SPEAKER: Please come on.
Let us not have a private talk.
Interruptions)

MR, SPEAKER: The Speaker
shall enquire how much time is re-
quired.

SHRI HARI VISHNU KAMATH:
The Speaker may enquire so that
other Members may have a proper
chance to speak, The Speaker shall
first enquire how much time iz re-
quired not exceeding one hour, He
cannot misappropriate the entire
hour, Not exceeding one hour he re-
quires for the reply, and the Speaker
shall call upon any Member for the
time being addressing the House to
resume his seat at such time as well
leave available before 19 or 20 or
21.15 hourg the amount of time which
the Minister hag stateq that he would
require, Kindly enquire from
the Minister.

MR. SPEAKER: He does not want
_it. Now, I request the Members nct
to take more than five minutes.

SHRI HARIKESH BAHADUR (Go-
rakhpur): I have been expecting
that the hon. Minister would announ-
ce a ceiling on the capital, because
all the time we had been pleading
for that. Because uncontrolled ca-
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pital huge capital in the hands of in-‘
dividuals becomes an instrument of

exploitation. Here in this country

we find that there is huge capital that

is being®*controlled by some monopoly

houses and it has become an instru-

ment of exploitation. They are

not only influencing elections but

alsp influencing government and

government ecisions.  Ultimately j
they are harming the® entire people

of the country. That is why I had

been expecting that the hon. Minis- ,
ter would do something in this re- -
gard but nothing has been done. In

future if something is going to be >
announced in this regard, the govern-

ment must annofince a ceiling on the

capital.. (An Hon, Member: In

this session?). I dg not know.

The second thing is that it is most
unfortunate that the external capital
is also influencing our elections as
indicated by the former United Sta-
tes ambassador, that Congress (I)
has taken money from the United
States. That is the most dangerous
thing. If this trend is allowed to
develop here, it will ultimately harm
our national interest and it is a dis-
astrous thing. That is why I want
this thing should be enquired into |
and the guilty persons must be puni-
shed.

-

About Rs. 12,000 crores have »been:
invested in the public sector and all
the times we are having losses. This
loss is ultimately harming our na-
tiona] interest. Government is always
coming forward with scme taxation
proposal. We want that the public
sector must be made efficient so that
the loss would not be there and the
losses should be converted into profits.
I want the government to come for-
ward with some legislation makingﬁ
responsible the executives who are
holding top posts in those undertakings
so that the losses would not be
there.

Deficit financing also is not going
to pay us. That is why government
should think of it seriously. If there
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is deficit financing and at the same
time if there is some hampering in
food production due to natural cala-
mities, etc. there will be inflation and
that is why I request the government
not to come forward with heavy de-
ficit financing; ultimately it will harm
us.

A

Now 1ny last and - Final point is
that I would like to request the hon.
Minister that Government must an-
nounce at leadt 10 per cent cut in the
administrative expenditure. It is
most essential. I hope the Minister
will accede to it,

SHRI SKARIAH THOMAS (Kctta-
yam): It is a matter of common ex-
perience that the prices are rising very
fast. After the presentation of the
Budget, the officials of the Finance
Ministry had said that price rise would
not be more than one per cent. But
the wholesale prices have already risen
by 3 per cent. It seems the Finance
Ministry has no control over the price
situation. A lack of seriousness is
reflected in dealing with the financial
matters.

The Hon. Finance Minister calls
himself a farmer‘s son and the cham-
pion of the poor. But it is the poor
man who has been hit hard by the new
taxes he has imposed. For example,
millions of poor, lower and middle
income groups in the cities and vil-
lages use kerosene for cocking and
lighting their houses. The rich man
does not useé_ it for these purposes. The
Finance Minister has raised the levy
on kerosene. Same is the case with
bidi. Millions of poor people in this
country smoke bidi. The rich man
generally does mot smoke bidi. But
he has chosen to tax the poor man’s
bidi. There has been a persistent
demand for removal of these taxes.
But the Finance Minister has rnot
accepted their demands. But he
has given concession on the capital
gains tax. This only' shows where
his sympathy lies. I am sorry to
have to say this. Therefore, I stron-
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gly demand that the tax on kerosene
and bidi should be immediately with-
drawn.

Having said this, ] would like to
bring to your notice one or twc pro-
blems of Kerala. Sir, rubber is & very
important - factor in the economy of
Kerala. Lakhg of small and medium
rubber growers depend on rubber for
their livelihood. Now whenever there
is a slight increase in the price of
natura] rubber, the tyre manufac-
turers demand import of rubber. They
also raise the price of tyre. But even
when the price of natural = rubber
comes down the tyre manufacturers
never bring down their prices. There-
fore, my submission is that s reason-
able remunerative price should be
fixed for natural rubber, and the
Geovt. should never import rubber
because it will ruin the gmall rubber
growers of Kerala and thus it will
ruin the economy of Kerala.

Another point is about cloves. I
understand there is a proposal to im-
port cloves. My submission is
that the Government should en-
courage the growers instead of im-
porting these things at a higher price.
The higher price goes to the foreig-
ners. Our people are not benefited
by that. If the Government gives
incentives to the growers of clove
there will be more production and we
will not have to spend our valuable
foreign exchange on these imports,
Therefore, my request is that the
Govt. shoud give up this policy of
importing rubber, clove, etc. when
there is a temporary shortage. In-
stead, the growers should be encoura-
ged to grow more so that cur domestic
demand is met fully and also we get
into a position where we can export
these commodities. With these words,
I conclude.

SHRI R. VENKATARAMAN (Mad-
rag South): This is a disasterous bud-
get and we are afraid it will kindle
the conflageration of inflation wkich
wil] envelop the country causing:
misery to all sections of the people.
The budget proposais have been fram-
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[Shri R. Venkataraman]

ed recklessly, carelessly, without tak-
ing into account the conseyuences on
the sections of the community. In fact
they have been advancing wreng
arguments possibly because they were
basing their tax proposals on wrong
premises. They say that they are try-
ing to stop Wimco from expanding.
They have increased taxes on Wimco.

The WIMCO is not paying the tax;
you and I are paying the tax. Ac-
tually the price of WIMCO matches
have gone up by 28 per cent in the
first week and it is the people who
are paying that price. It is not
the Government which is paying it.
(Interruption).

In every item on which tax is
levied, you will find that there has
been a spurt in prices, what I said
at the beginning that there will be
a 10 per cent increase in prices will
be an under-estimate at the end of
the year. I am very sorry -that
the Finance Ministry has not been
able to show any -concession to the
small scale industry and all = their
professions about helping them: have
only brought them ' - greater disaster,
greater harm and greater difficulties.
By saying that they are going to
help them and by giving them as-
sistance by way of excluding the
exports, they have helped those small-
scale indutries which are exporting,
not the real small scale industries. Hosi-
ery Industry does not export and it
is suffering. People have come
and shed tears about hosiery
industry. A small industry  pro-
ducing ancillaries and  components
for various industries will suffer if
it is not exporting. I can give
any number of .industries which will
suffer on account of the change that
the Government has made.

It is on the whole a budget which
will do a lot of damage to the re-
putation of this Government. As
1 said at the very beginning, if I
-were looking at it politically, I wel-
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come it because it will make this
Government very unpopular. But
from the point of view of the
people, the suffering will become
greater ang to the extent that we
are 7all public men, we will have to
share the criticism that we, have
been responsible for allowing this
kind of things to happen in this
country. ;
- .-

There is one other matter to which
I would like to refer on, this occasion.
A number of clauses have been put
into this Bill which have no financial
implications. The Public Accounts
Committee and other parliamentary
committees have often reiterated that
during the budget and in the Finan-
ce Bill, those provisions which do
not have financial implications but
which are of a character which affects
or changes the tax system must not
be brought and these must be brou-
ght by way of separate legislation.
If you do not de that, there is no time
for a careful examination of the
provisions of the Bill and mistakes
are bound to occur. One such in-
stance was, last year they brought
forward an amendment to the Finan-
ce Bill in which they said that peo-
ple must - submit their advance tax
before the date of filing
their return. Now they found it
was a mistake and they have chang-
ed it through an amendment saying
“on or before the date®. If we had
time to consider, some of us who are
accustomed to looking at legislations
would have ourselves suggested it:
People like Shri Somnath Chatterjee
who are looking into legislations
would have helped us.- The same
mistake is repeated here. Clause 9
dealing with measures curbing the
tax avoidance through interpolation
of trusts, clause 23 relating to wealth-
tax, clause 3 relating to exemption
from income-tax for statutory bodies,
clause 20 provisions Telating to set-
tlement of income-tax apveals—all are
provisions whic~ require  careful
examination. Frankly they were in-
troduced only day before yesterday
evening and we have had no time
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to look into them. We strongly pro-
test against this kind of legislation.
If they want to introduce any chan-
ges in the tax structyre, then they
should bring forward *§eparate legisla-
tion. In the Finance Bill only provi-
sions with financial implications such
as raising the tax or lowering the tax
a.one should be brought in.
-

<.

I am quite sure, the next Finance
Bill will come with a number of
"amendments of the various mistakes
which have peen committed by the
hasty way in which these have been
brought in this Bill. I hope they will
take a lesson from this and will not
repeat this kind of legislation in
future. oy

SHRI SOMNATH CHATTERJEE
(Jadavpur): Mr. Speaker, Sir, I am
forced to speak on the thirg reading
because we found complete intrasi-
gence on the part of the Government
to accede to even most reasonable
-suggestions which are not only com-
ing from the opposition but really
‘which is the demand from the coun-
itry as a whole. We have seen various
organisations, middle class people,
house-wives haVe organised them-
selves, taken deputations and met
‘the Deputy Prime Minister and Fin-
ance Minister. Even members -of
families of the hon. Ministers have
‘been forced to go on the street for the
purpose of showing their support for
‘the ordinary people. My intention is
not to embarrass ony of the hon. Mini-
sters. I am trying to impress upon this
‘Government that they appear to be
completely impervioug of any popular
feeling and reaction. They have lost
all sense of circumspection. They have
lost all sense of having a minimum
consideration cf the people’s necessi-
ties, people’s urges, aspirations, their
troubles, their difficulties or represen-
‘tations made to this Government.
They are all the time busy with their
own interna] fighting. They are not
seeing the writing on the wall. They
have taken things for grantad. They
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are taking the country for a ride. They
have lost all touch with the people,
all touch with . popular movement.
Tney are busy™ with cattle not busy
with human population. This is the
position this country has been krought
to. They are completely impervious
so far as popular feelings and reac-
tiong are concerned..

Their sole justification for these ter-
rible imposts, these unheard imposts
of indirect taxation to the extent of
Rs. 655 crores, is that it will revamp
the rural economy as it _were and it
will put a curb on conspicuous con-
sumption in the urban areas. What
are the itemg that have been chosen
for thig taxation?—most ordinary arti-
cles which are of daily wuse by the
most ordinary people in this country.
The wonderful notion of this Govern-
ment I do not know whether rnany of
the hon. Members on the Treasury
Benches shere that—ig that all the
people in the urban, semi-urban,
municipalities and so on and so forth,
suburban areas, are rich people. They
can be made to undergo- all sortg of
additional burdens as if the income
is keeping pace with the expenses.
There is no wage policy, there is no
income poiicy, no expenditure policy
in this country. There ig no labour
policy as such. And what is happen-
ing as a result? On the plea of giv-
ing boost to the rural economy, a
handful of the rural people namely.
the rural rich—this cannot be denied
have been chosen to be given certzin
extra facilitieg and special favours.
On the plea of revamping the rural
economy, today the net have been
throffin wide for indiscriminately bring-
ing in people within that net irrespec-
tive of their financial cavacity to bear
it. Now, ordinary articles like 'ero-
sene have been taxed as if the urban
people are using it and the rural
people have no requirement of it. To-
day, they transport has become the
greatest victim of thig Budget. Who
are usine the dailv transport? —not
the rich farmers in the villages alone
but what about the ordinary people
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here? ' Now, there has already been
spiralling increase of the bus fares,
taxi fares and sp on and so forth.
Here, we found that within a few
days the taxi fares had to be increas-
ed; bug fares had to be increased. In
West Bengal and other States, the bus
operators are making demands to raise
fares and the West Bengal government
hagd to appeint a commission to loock
into it. For whose benefit has this bud-
get been framed? ] was 3 little sorry
that the very able Minister of State,
Shri Batish Agarwal, was doing a very
unpjeasant task. He said: we find so
much is our deficit, we have to find
out money somenow 0or  other, Go,
cloge your eyes, think of some item,
open your eyeg and whatever item
comes, go on putting your tax on that,
as if that is the attitude to the budget
proposals. The Budget is not for the
purpoge of finding out how rmuch
money. you can collect from which
source. That is not so. The budget
proposal has to take into account the
condition of the economy of the coun-
try, which direction it has to be given,
what are the imbalances which have
to be removed, what gteps have to be
taken to revive to economy and Sso
on. Thig is_the budget exercise. It
_is not like ordinary legislation. That
is the jmportance we give o the bud-
get proposals and to the Finance Bill.

We want a proper discussion on this
Bill. It ig not a matter which <hould
be rushed through.

When we find that articles of daily
use consumption like matches, apart
from the effect on the employment—

am coming to that in a seccnd—
Mart from the effect on employment
when there are So many imposts on
mistches. kerosene and things of that
Kind, when some concessions have
been given, out of Rs. 656 crores, they
hnve given a concession of Rs. 46 cro-

res, u8 if the people of this coruntry
have bm_ done a great favour, . .

THE SONISTER OF STEEL AND
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MINES: mm BLJU PATNAIK): What
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SHRI SOMNATH CHATIERJEE; L
want all these taxes to go. What
about the corporate sector? What is
the increase you have made in the
higher income brackets? So, this is
the moduy operandi that has been
adopted, which is nothing bui a frand
on the economy. They wanted to in-
crease the total amount of tax. They
could have done it. But, no; instead
of increasing the tax, you have in-
creased the surcharge; the object is
that the States may not get the bene-
fit of it. But the tax-payer has to pay
for it.

Weill, how Inuch have vou inueased
those taxes and what is the percintage
of burden gn the common pesple of
this country? There is no exercise
done by this Government. We were
told, and that was the biggest joke
of th eycar and a hoax, that there
would be a one per cent rise due to
this budget. Are the people of this
country intended to be taken for a
ride? Even today the Minister had
to admit a 4.8 per cent rise within a
few weeks, after the budget proposals
came in the whoiesale price index
So far as the consumer price index
is' concerned, nobody knows what is
the mctual impact of the incidence on
the common people. But the people
in the poor classes and lower middle
class, people in the sluma, they are
suffering today. But nothing is men-
tioned about them. What is their
percentage? What ig increase in their
case? Now we are told not only about
the budget proposal but the inter-
national price level, the Arab oil cri-
sig and 80 on and so forth, which have
all contributed to the price rise. What
is the exercise that the Govemmmt
have done in this matter? -~ - -

Here I would like to iive this Gov-
ernment a friendly werning.. We knuw
that they have done. somthing good in

' this. coumtry in the initial stages, Bul
" then ey have lost a1l perspective ¢i

ﬁmir dutiu of i.h&z‘ mnetmnu.
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their. obligations to the country, to
the " people who have put them there.
Luwy have lost their sense of priority.
Now the Ministers are busy, defend-
ing=themselves in the party forum.
1 am not difectly concerned with ihat,
but the fact is that it iy having its
effect on the admunistration, which has
ceome to a sandstilh. The bureau-
cratic hegemony is increasing day by
day. Even the States’ Plap propusals
arv being held up here for months and
months, because the Ministers have
to fight against the onslaugntg of
their party colleagues. This is the
positivn, the siate of affairs in this
coun.try.

AN HON. MEMBER; Democracy.

SHRI SOMNATH CHATTERJEE:
May be your brand of democracy,
where the problems of the people are
not being considered.

We have supported them so long as
‘hey were fighting for the restoratien
of democratic rights, for the restora-
tion of our fundamental rights, for
removing the dark staing of emer-
gency. But, so far as the daily life
of the people in this country is con-
cerned, we find that for yearg and
years they have been stagnating, more
people have gone below the poverty
‘line during the 30 years of indepen-
dence and more and more resources
have  concentrataed in fewer and
fewer hands. The disparity between
the people has increased. Can any-
body deny that? What ig the effect of
this Budget on the rural 'economy
also? There wil] be greater disparity
among the rural people because only
a handful of the rural people will
get the benefit the rural rich. The
obvioug beneficiaries are the kulaks.
Therefore, we are opposing this, and
we are telling them that it ig no good
giving Wague promises, saying: “We
shal} consider, we shall teil the Prime
Minister, we shall ask the' Finance
Secretary to gee What can Dbe done.
You sre ' making very good sugges-
tions, bitt T am sorry 1 cannot ‘accept
them”  Very politely Mr.

Assam 40, West Bengel 146, Aguinat -
jab 346, I do not grudge them ¥

. Take the LIC per capita investareiit,
Agarw _"al

has been rejecting all the proposals,
saying. “I am josry, ‘what can I do.
I have no such brief.” .

Therefore, I submit that time is
running very fast. - Please do not be
complacent. If you think that by
your complacency and inaction, you
can bring about wonders, we will keep
on fighting more and more bitterly,
and yoy will learn the lesson, but
before you learn the lesson, the
people wil] be suffering so much that
all that you try to do will not bring
them any relief. Therefore, the im-
posts on the common people should
have been reconsidereq and with-
drawn; at least should have
substantially minimised the rigorous
of it. :

This malfunctioning ar® non-fufic-
tioning so far as the economic sphere
{s concerned, has been such that its
repercussions have been felt in the
States. Although the Seventh finance:
Commission has given greater mone-
tary assistance to the Stataes - by
increasing their share of the divisible
pool etc., thay is hardly enotgh, Even
the planning proposals of the tht
Bengal Government have been reduc-
ed here because they say:; *Well, you"
will get more funds out of the
Seventh Finance .Commission’s re-
commendations”. oo

What is happening in this country
today? I am not grudging the pro- .
gress or advance made by apy part.
of this country. I wish every part
the country well, they are our. bro-
thers, wherever they are, but from

11889 to 1076, in these 7 years, the per:

capita bank credit advance  -in

country was: Tripura . 19, Orisen 24,

thet, Maharashtra got. 308 and P,
they have got, let .them ’have .-tk
benefit of it, but ig there equiteble
distribution of the availibla resources? -

and see how the eastern region nf thils -
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. country is being treated: Assam 16,
Orissa 28, Tripura 5, Bihar 14, West
" Benga) 17, Gujarat $2.

Are thege distortiong not brought to
their notice? Are they not aware
that these are the distortions in the
economy that still exist, that a very
inequitable distribution
being maintained in this country?
Merely coming up with ad hoc
answers to very serioug and genuine
problems will not help the people. I
can tell you that the people will not
accept this. We speak because the
people have sent us here. The trou-
ble with Mr. Patnaik ig that he thinks
that hig Nilamani Routray is perpe-
tual or parennial. Nobody is paren-
nial, We want to co-operate with
You. We are the inevitable future.
We are not merely the thriving p.e~
sent. But we are the inevitable
future, you cannot gtop it. I am sure
many who are sitting there will see
reason and join us. I used the same
phrase in the last House, that with
her temporary majority Mrs. Gandhi
had bulldozed many legislative provi-
siong through the House. That has
proved to be true. [ also want to tell
you that yours is also a temporary
majority. Don't rely on that. Don't
think that the people will be perpe-
tually with you. Therefore, pay heed
to the people’s miseries and try to
learn lessons, try to render help to
them,

With these words, I gppose the Bill.

‘SHRIMATI PARVATHI KRISH-
NAN: Mr. Speaker, Sir, I would just

like' to remind the House and remind

you, particularly, of the manner in
which, after the Budget came, there

hag been a wave of protests through-

out the counfry. Only this morning,
a delegation of women met you and
handed over to you a memorandum
requesting you to hand it over to the
Finance Minister.

 MR. SPEAKER: I have done that.

SHRIMATI ' PARVATHI XKRISH-

NAN: They ‘meﬁ happy; to know
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system is
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SHRI HARI VISHNU KAMA1:
Did you pass on Your observations. t.
the Finance Mnmster’

SHRIMATI PARVATHI KKISH-
NAN: Why 1 am constrained to refer
to this is because the Minister in
replying to the debate became quite
emphatic that the prices of many
itemg have gone up—milk has gone"
up; pulses have gone up; vanaspati
has gone up; oil has gone up this has
gone up that has gone up and, accord-
ing to him, not because of the Budget,
not because of the taxes, but because
of other factors. This is going too
far. It is very coincidenta] that, these
price rises have come immediately
after the Budget.

We have pointed out that this type
of taxation, indirect taxation, precise-
ly has led to the spart in prices. That
is what everybody on both sides of
tye House hag said. The housewives.
have pointed out that since the Bud-
get, the prices of so many items have
gone up—soap, toothpaste, detergent,
coffee, cigarettes, tea, matches, kero-
sene oil, cooking gas—and these sre
all directly taxed. Apart from. that,
the priceg of other essential commodi-
ties have, also gone up. Anatole
France said, “It is better to under-
stand & httle than to misunderstand
a ljot.” So let the minister at least
try to understand a little that we have
been trying to convey, the manner in
which this Budget has affected every
section of the society. The Govern.
ment has an equal responsibility to
improve the life of urban as well as
rural people. . It is a dangerous trend
that the Budget has been presented to
start a controversy between the rural
and the urban people. Today, you
go and see the slum dwellers.  Are
they any better off than the rural
people? The rural ‘people themselves
are driven to the urban ‘aress in
search of employmeént because you do
not implement land seforms, to guar-
rantee  employment. and . sustaihed

‘_'inoome m: thehnﬂlmhbourvihu
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{Janded here on the 20th March. There-
* fore, I would appea] to the Minister—
he has given certain assurances—that

he will take up those assurances seri-

ougly.

For example you take item 68, You
say, it is a rural-oriented Budget,
orienteq towards rural people, the
poor people w,o are suffering. Cotton
hosiery comes under jtem 88 You
are now having excise duty on it.
Who uses cotton hosiery? It is the
port and dock workers who use it;
‘it ig the building workers who use it.
It is the rural people, the landless
people. Who buy cotton hosiery
Thg cotton hosiery manufacturers
have been demanding that this should
be removed from item 88. What has
been removed? Readymadq clothes,
terylene shirts which cost Rs, 70
to Rs. B0 and more each. Ig it the
rural people who use terylene shirt?
Is it the building workers who use
terylene shirts? {Interruptions).
Certainly not. Therefore, as | have hgen
requesting, cotton hosiery should be
removed from item 68, apart
from what they have asked about 30
lakh limit on which he has given an
assurance and we will remind him
though he has not answered my
question, Why his mind has changed
between 27th January and 28th Feb-
ruary. He cannot answer it because it
is not hig mind that has ctanged but
it is the back-room boys who pro-
duce something else and he has to
gell it on the floor of the House, We
are not prepareg to buy it, You may
Jry to sell it, All those sitting there,
“including Dr, Subramaniam Swemy,
may be able to buy ‘it, but hot we.
Therefore, be careful. Go into this
matter, Carry out your assurance,
Convince the Deputy Prime Minister
that it is necessary to restore the old
30 lakh Umit for small scale Indus-
try, md:hopehewﬂx do it,

Butmylastwm'dmthm I am real-

ly sorry that you could not accept the

amendment moved by Mr. Banatwalla

on kerosene, I only hope that the

thrnnt hdd m-ﬁ bY ?M!' 0011“&“" :
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~without a quorum. Let us
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- House. ..
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the Mimster of Petroleum ang C.'hmi .
cals, that another price rise iz going
to come in petroleum products, will -
not be carried out. Otherwise, I am
sorry the patience of our people can-
not last out.

MR. SPEAKER: The question is. .

AN HON. MEMBER: The Minister
has to reply.

SHRI SATISH AGARWAL: He'
wanted a commitment from me
whether I would speak or not and
I said that I would not speak, He =
extorted that commitment from me.
It is going to be 8 O' Clock. Mr. Spea-

ker, with your permission, I will
take only two minutes, '

I am really thankful once again for
the constructive suggestions that have -
been made at the last hour before the .
passing of the Finance Bill. 1 appre-
ciate the excellent cooperation thet
hag been given to me, I wag  very
much diffident in the beginning how
I shall pilot this Bill because it was
for the first time in my life that I
had to pilot a Finance Bill, that ton
in this august body. :

SHRI SOMNATH CHATTERJEE: :
You had to carry a deformed baby. |
But you have done very well. -

SHRI SATISH AGARWAL: 1 thank
al] the hon. Members once again for
the cooperation given. Regarding the
points that have been mentioneg hera,' !
we shall look into them g

MR. SPEAKER: The quéstion is.-.;

SHRI HARI VISHNU KAMAT!{.
On a point of order, under urﬁnln
100(4) of the Constitution, Thiai.g an
important Bill. It cannot . be Dﬂl&d
“have »
There is Do quorum ' in the
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. ‘MR, .S?EAKER: - There ' are more
‘than 60 Members....

- SHRI HAR] VISHNU KAMATH: I
don’t think so. Let us have a count.
-54 constitute the quorum..

MR. SPEAKER: There is quorum in
‘the House. THere are more than 60
- Members,

- GMGLPND—882 LS—
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The question is: =
" *“That the Bill, as smended, b
. passed.” : '
The motion wag adgpted. _
MR, SPEAKER: The House stands
adjourned till 11.00 a.m. on Friday.
The Lok Sabha thenq, adjourned il

Eleven of the Clock on Friday, A’p‘r‘il
27, 1979|Vaisakha 7, 1901 (Saka).



